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'l'BE 

PARLIAMENTARY DEBATES 

(Part I~uestioDS and Answers) 

OFFICIAL REPORT 

PARLIAMENT OF INDIA 
Thursday, 10th .August, 1950. 

The House -met at a Quarter to 
Eleven of the Clock 

L MR. t:)PEAliliR in the Uhair] 

ORAL AN.:hVEtt3 TO QUE:HIONS 

UNDERGROUND WATER SPRINGS IN 
, RAJPUTANA 

*441. Shri Kesava Rao: (a) Will 
the Minister of Agriculture be pleased 
to state the l'rogress made III thtl 
development of Hajputa.uli desert by 
the use of unde.!'·ground water 
springs '! 

(b) What is the amount of money 
so far sl'ent and what are the items 
.of expenditure? 

(c) What is thlj tolal acreage at; 
present under cultivation? 

'l'he lliniater of I'ood &Ild AgricUl-
ture (Shri K. K. K1lD8bi}: (a) Five 
wells, each giving a discharge vary-
ing from 10,000 W 1,20,000 gallons 
of water per hour, have been com-
pleted in Rajasthan and experimen-
tal cultivation of Rabi crop on 72 
acres of land in Bamsen village has 
been undertaken. 

(b) The amouni so far spent by 
the, Rajasthan Underground Water 
Board is about Rs. 1,62,668/- out of 

which Us. 65,510/- is recurring anel 
Rs, 97,158/- non-recurring expencij-
ture. 

lC) 150 aet'es. Arrangements are 
being wade to supply water to the 
smroullding villages. 

Shri Kesava Bao: What is the 
tolat quantity of foodgrains produced 
during the last year? . 

Shri K. K, Kunshi: The farm was 
organised only late in the year, so itt 
had not the benefit of the full year; 
but 1 understand it has produced for 
the Rabi season, 1949-50, 260 inaunds. 

Shri Deshbandhu Gupta: What, is 
the discha.!'ge of these wells in 
cusees'! Wha,t is the particular reasOD 
for which this discharge is given iu 
gallons? 

Shri K. K. KUDabi: I don't know 
exactly the reason but this is the 
computatJon ou which all "stimalies 
are based., 

iri «<pi( aw : tf3l'E"l1., ~ 1.fIift', 
~ it; ~ ~ it ~ (~' 
~ t· '3iI' lj. \l fifRA qr;fr 1ft1~ 
it; cmur ~ i' ~ f.Iia;i o.r ~ ftRT 
iR ~; am: ~ iPRf 'frift' 'I'(I~ IRT 
ip{~i ? 

. 'j 

[S~~ GoviD4 Du: :Out of!: ... 
wells' sunk by the, GovernmeDt,:'. 
Rajasthan how many have been Bunk 
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with the help of Pani MahaTaj and 
how many without his help? What is 
lPani MahaTaj doing these days?j 

Bhri It ••. lIunBhi: If the hon. 
'Member waib; till the next question 
which is about Paniwalla MallaTa1, 
'perhaps it would be much bett€r. 

Jta.nw&r Jaswant Singh: In what 
part of Hajasthan is this experiment 
being earried out? 

Shrt It. II. lIunshi: 011 the banks 
of the Luni Hiver lit a plaee called 
8amidri. 

Kanw&r Jaswant Singh: Have any 
other places been tried ,) 

Shrt It. II. lIunshi: As a Illattet" 
of fapt t,heflt' wells ) Ii\\,C been <lug :t t 
other plaC<.'s also. One t nbc \\'ell 
hAR beBIl completed at D:lI1dl"I'a in 
Jodhpur. 

SIld&r B. S. lIan: What, i~ the 
totnl acreag(' 1I0W nnlIE'I' cllltivation 
during this irrigation s('a5011? 

8hrt It. II. lIunshl: 150 "crl'S, I 
have given it in allSW('r to part (c). 

.n ""'": ~ ~ ~~Cf 'fi1: 

~ W Ai t~ m'f ~ ~ ~ ~ 
~~~~~ ~ ~ ctTm: 
'4t ~ Ifi«ft t, am: 3fniT m: 
it ~ ifTCf ~ ~~ t1;~~ f.r.~ ~ f.r. 
~~tA;~~r 

r81m Tyagi: ~I;\y I Imnw whdh ..... 
the St.at,e GOYl'rnment is al"" "h:uing 
th" exp('lIcliturl' that j,; h('ing ineur-
red on this Sciil'l Ill' a /HI wlll't·lwr • he 
Rtnte hll" rai!'.ed any objrrlion to 
the effect that the Scheme is not 
soulld"! I 

Shr1 It. 11. J(u.nsh1: Ho fnr t.ht·re 
hilS hel'n flO ;;haring of the expelhli-
Wre by the Smteexcept thnt. they 
have acquired the fnrm of 72 HC'Tt·,; 
and are ('onducting that fnrm. 

8aI'dar B. 8. lIan: Mnv I know 
whether the incmDe from ··thi!'. area 

. of 150 acres will meet the expenses 
in~urred thereo'l? 

Shri It. ]I. )[unshi: So far as (he-
farm is concerned, I mentioned to-
t.he House that it is the farm con-
ducted by the Rajasthan Govern-
ment, and the income from it will 
nat.urally go to them. 

Shri ltesava Rao: Is the' Govern-
ment cont.emplating to experiment 
with this scheme in any other State? 

Shri It. K. Kunshi: As a matter 
of fact, this scheme was undertaken 
Iweause there \\'as a report by experts 
that there is considerable under-
gl"OlInd water in Rajasthan. This 
Board was spE'eifieally formed fOl' the 
plll'pose. 

Shri T. N. Singh: J s the heavy 
cost, incutTed ill irrigation per acre 
which works out at Rs. 320 due u;. 
the low level of the tube wells or due 
to othel' reasons? 

Shri K. II. lIun8hi: As a matter 
of ftlct., as I )Jointed out·, a consider-
able part of the ,um is non-recurring 
l'xpcnuiture, that is, ",it,h regard to 
t IIbe w('lIs and other things, The 
rt'curring ('xpentlitw'e is onl.... about 
Hs. 65,000/. v 

Shri Deshbandhu Gupta: ?lIay I 
kllow how Illany rotaI'," rigs were em-
ployed for eonstructing these weUs? 

Shri K. II. lIunshi: I think two 
rotaril''' \\,pre employefl at, Samid~·i. 

Dr. De8hmukh: Is there a special 
organi"lItion for tapping underground 
\\a(l'r-,.ilpply. :1nd, if so, what is the· 
\H'l,,,,.nt, condition of that, organisa-
tion? 

Shri K. II. lIunShi: This organisa-
tion ealled the ]{ajllsthan Under-
ground 'Vater Board was set up in 
1 !lH) for the purpose, in the first ins-
tance, of exploring the IInderground 
wnter resources ........... . 

Dr. Deshmukh: l\fy question was. 
jl' there a special o!"ganisation for 
tapping underground water-supply, 
Hnd. if so. what is the condition o,)f 
that organisation? 

Shri It. )[. Kunshi: Well, I would 
like to have notice of that question. 
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Co:KJOTTJlB TO BNQUlBB INTO EXISTING 
8YsTD 01' TA.XATION ON MOTOR 

VEBICLBS 

*!42. Shri Sidhva: Will the 
Minister o~ Transport be pleased to 
l!tate: 

(a) whether Government have 
appointed a Committee to enquire into 
the existing system of taxation on 
motor vehic!es lIsed in this counky; 
and 

(b) if 1';0, what are the terms of 
reference and whether any report has 
been made? 

The Minister of Transport and 
Bailways (Shri Gopalaswa.mi) : (a) 

and· (b). The Motor Vehides Taxa-
tion Commihee was IIppointed on 
the 20th April, Hl50 in I~e~olut.ion 
No. 30-T(14)/MI1lated thC' 20th April, 
1950, puoli"hed ill tilt' Gazette of 
India Extraordinary of datE'. T}1t' 
termll of reference to tlIP ('oillmittee 
We ("ontained in pafa.!.,Tfllph :2 thereof. 
A copy qf the notifieation i" lnitl on 
the Table of the Hou;;e. (See Appen-
diz IV, annexure No.1). The Com-
mittee has not .wlo flll"lii~}l('cl its re-
port. 

Shri Sidhva: Whjl\ are the main 
terms of refel'ence? 

Shri Gopalaswami: The main terms 
of reference are to: 

(i) survey the existing systems of 
taxation of motor yehicle users in 
India; and 

(ii) recommend-
(1) the basis of a !;cientific system 

of taxat·iou of the motor vehicle users 
to ensure the provision and develop-
ment of cheap. rapid, and efficient 
kansport, for different categories of 
users by the means best suited for th,· 
kind of traffic involved and wit·h a view 
to obtaining proper co-ordination 
between the different forIDs of inland 
transport; 

(2) the method of securing recipro-
city in taxa tion bet·ween the various 
taxing authorities; and 

(3) the principles on which any 
part of the proceeds of the taxation 
of motor vehicle users by the Union 
and State Governments aDd Local 
Authorities, should be made available 
for road maintenance and develop-
ment. 

Dr. Deahmukh: At whose request 
was this enquiry-especially into tl: 
incidence of taxation of motor n'! 
cles-undertakep,l, 

Shri Gopalaswami: It was ill res-
ponse to a resolution of the All India 
Transport Advisory Council. 

Dr. Deshmukh: Is it a fact that 
the main enquiry concerned with 
tAxation at the import stage and no1; 
with internal taxes? 

Shri Gopalasw&m.i: No. it co\"'ered 
both. 

Shri Nandkishore Das: Is it a fact 
that. thp !'Iystern Ilnd rate of taxation 
va.~ies fl'on; State to State? 

Shri Gopalaswami: Ye~, it varies 
very widely. 

Shri Nandkishore Das: Will Gov-
ernment consider the idea of intro-
(liICing a uniform sy~tem throughout 
the country? 

Shri Gopalaswami: Well. we shaH 
have to await the repo!·t of the Com-
mittee. . 

KANDLA. PORT 

*443. Shri Sidhva: Will the 
Minister of Transport be pleased to 
state: 

(a) whether the repo.>i; of "the 
Expert!! for the st:rvey of Kandla port 
has been rece,ived; 

(b) if so, what are the recommenda-
tions and whether they have been 
accepted; and 

(c) when the work of the develop-
ment of this port will st.Brt? . 

'l'he ~ of TraDIport Uld :a.au.,., (Shrl CJopaIa8wami): (a.) 
Yes. The reconnaissance survey re-
port has been received from the firm 
of Consulting Engineers. 
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(b) The report deals with the 
general layout of the Port including 
the siting of berths, the location of 
warehouses and transit sheds, She 
railway 8lTangemeni:e within the 
Port, the programme of construction 
of berths, the location of the oil jetty, 
the problem of reclamation and other 
important points. The recommenda-
tions contained in the report are now 
under technical sCMitiny and decisions 
will be taken by' Government on 
these shortly. 

(c) Work on development has a.l-
ready started, but major construction 
activity will begin only after detailed 
drawings and designs have been pre-
pared. This will be taken up imme-
diatpI.Y nfter Government . have ar-
rived at a decision 011 the recommen-
dations. The construct·ion of the port 
will be tnken lip ilcr-ording t() 8 phased 
programme ua>'ed on an appreciation 
of the r('!;ow'ces in money and 
mnt.prin I. 

Shri Sldhva: '!.fav I know whether 
the recolllmendatio;l!ol cover the exist-
ing art'llS of "alt works or even those 
011' f.111' ('nstol.'rn side? 

Shri Gopalaswaml: The aref\ cover-
ed hv thl' "l\lt works has also been 
t.aken into account, bllt I believe tha.t 
there is no recommendation t.hat the 
Il!llt works l'ohouhl be movrd from 
there. 

Shri Sldhva: Tn how muny stages 
will t.he (·on;;trurt.ioll of the berths be 
completed, nnd ill t·he first stage how 
IDnllY will be t·aken in hand? . 

Bhr1 GopalaBWam1: In the openin~ 
Ilt.agE' four open wharves works will 
be rt>quired. 

Shrt Sldhva: How much time will 
it t-akt> for the first stage to be com-
pleted? 

Shri Gopal .... amt: It will t&kc 
about· two years. . 

Bhri Sidhl'a: Two years from noY' 
8brl Gopaluwami: Practioa.llJ 

bo~ now. but preliminary use of the 
l'G!"t will bl' arranged for loag before 
that. 

Shrl Sidhva: May I know whether 
the construction of the railway from 
the other side connecting the Kundla 
port has been started and if so, how 
many miles have be.en completed,? 

Shri Gopalaswami: As a matter of 
fact, the work 011 the railway line hu 
been started. I am not in a position 
to give the mileage that has been 
already completed. 

Dr. Deshmukh: May I know if it is 
a fact that work on this port is con-
siderably slowed down for wani; of 
finances? 

Shri Gopalaswami: I do not think: 
.. 0. I think we have all the finance 
necessary for expenditure on the work 
tha t has been programmed. 

SUBSIDIARY FOOD ScRBlIB 

*444. Shri Sidhva: Will the 
Minister of Agriculture be pleased to 
state: 

(a) the total amount spent on 
subsidiary food scheme, namely 
"Grow l\-Iore Sweet Potatoes and 
Bananas" ; 

(b) what is the result of the 
scheme; and 

(c) whether it is still in force and 
what quantity of cereals has been 
sctua.lly ~aved by this subsidiary 
scheme? 

The Minister of FOOd and Agricul-
ture (Shri K. M. MUD8hi): (a) For 
the ~'ear 1949-50, the original provi-
~iO!l was 10 lakhs but the final esti-
mate is net Rs. 2,77,900. Againsfi 
this, the expenditure so far made is 
about rupees two lakhs. 

}<'or the year 1950-51, the original 
provision was 5 lakhs but the final 
estimate is Rs. 30,000. Against this. 
Rs. 22,000 has been spent upto In 
.~ugust, 1950 . 

(b) and (0). Hon. Member's atten-
tion is invited to the answer given on 
2nd August, 1950 against Starred 
Quel'otion No. 74 by Dr. P. S. Desh-
mukh. 
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Shri Sidh'9'a: May I know whether 
;tdtis scheme has been subsequently 
abandoned? 

Shri E. lI. Kunahi: It has not been 
abandoned' altogether. It has been 
altered by Government. 

Shri Sidhu: What are the altera-
tions? 

Shri K. Il. Kunshi: The altera.tions 
are: (i) to increase the production 
and popularise the use of subsidiary 
foods in selected areas by intensive 
propaganda, and (ii) in the areas 
selected for this purpose, t{) reduce 
the issue of cereals to estahlishments 
such as hotels, restaurants, eating 
houses and so on by one day's ;ration 
per week and to ask them to use only 
subsidiary foods on that day. 

Shri Sidhva: May I know whether 
the scheme of sweet potatoes has 
been abandoned or whether it is still 
going on? 

Shri K. M. Munshi: The produc-
tion of non-cereal food includes pro-
duction of sweet potat{)es. 

i~ ~ mf: iflIT ~~ fu<rr 
am: 1fT ~ ~CfiTlf, ~ A; ~ 
<fiT ~ CfiJf QJ, ~ ~ ~~? 
~ ttIJ omr am: amoft;m;il ~')1f 
~T ;oft ~ 5IT~ifT if· Cfi~ ~ ~ 

Ai ~ ~;:;fi ~ 'fiT ~ ~T ~ ~ 
~Cfitl~~ ~ ~ ~ 
~am: ~ ~ ~l~ 
~ lfi ~ ';Cfi ~ I 

[Seth Govind Das: Besides this, 
have the Go .... ernment any other 
Scheme, whereby the consumption of 
Joodgrains be lessened, under consi-
deration? Through you, Sir, I would 
like to request the hon. Minister to 
answer in Hindi the questions put in 
Hindi. He knows Hindi quite well 
and has been the President of the 
Hindi Sahitya Sammelan.] 

Shri X. II. lIunsbi: I confess my 
inability to answer questions in Hindi 

as admirably as my learned frieDd 
asks questions. To answer his ques-
tion, there is no other scheme for the 
moment than the one I have men-
tioned. 

Shri ltamath: Is it a fact that the 
subsidiary food scheme is proposed 
to be substituted by the supp!emen-
tary food scheme and if so what is 
the difference, between ~ubsidiary 
foods and supplementary foods? . 

Shri K. K. Munshi: The difference 
is ~his that the subsidiary food was 
mamly sweet potatoes, while the sup-
plementary food· includes every non-
cereal type of food. 

Shri Xishorimohan' Tripathi: May 
I know if it is a fact that Government 
have instituted a campaign called the 
'Mis~ . a meal' campaign and if so, 
what IS t.he progress of that cam-
paign and what is the expenditure in-
curred on it? 

Shri K. M. Munshi: 'Miss a meal~ 
movement is an independent move-
ment.. It has nothing to do with 
Govemment. 

Shri Karunakara Menon: Are Gov-
ernment aware that there are restric-
tions on the export of these non-
cereal foods from one district to an-
other inside the Madras Presidency 
and that this affects the full develop-
ment of non-cereal fOods? 

Shri X. M. Munshi: I am not 
aware of it. I shall make enquiries. 

Shri JhunjhunwaJa: Is it the policy 
of -Government to stop import of 
cereals or other food materials from 
abroad. if sub~idiary or other non-
cereal food materials are available in 
India? 

Shri E. M. Munshi: Of course, if 
non-cereal food is available and people 
change their habits a little, it is 
bound to result in a reduction in im-
ports. 

Shrt Sidhva: Out of the three Jakhs 
which the Minister mentioned, how 
much has been spent on saving cereals 



Oral anBwer' 10 AVGUST 1950 Oral answeTB 

like wheat? I want to know, in other 
words, how much cereals have been 
saved as a result of this expendit.ure. 

Sbrl E. II. IIUDIIhi: I have no 
figures. 

8JIrt Sldhva: Was any ss· .... ing 
made? 

8Jarl E. II. Kunshi: Some saving 
was att.empted to be made by mixing 
sweet potato flour with what "'ta, 
but that was given up lately. 

CLAsSlFICATION 01' RAILWAY COM-
PARTMENTS 

*445. Dr. Deshmukh: (a) Will the 
Minister of BaUways be pleased to 
.tate the date on which the old classi-
flcation on Railways was' re·int.ro-
duced? 

(bl Whether any estimate wall 
p.repared of the cost for the introduc-
tion of the changed classification of 
Compartment'l on the Railways and 
if so, wha.t is the estimate? 

(c) Was this estimate placed 
before the Str.nding Advisory Com-
mittee for Railways and the Standing 
Finance Commit.tee and if not, why 
not? 

'!'he lIiDlSter of Tr&D8port and Bail-
ftJI (Sbrl 00p&la8W&m1): (a) Pre-
sumably the hon. Member is referring 
to the classes of passenger accom-
modation obtaining prior to 1st. Janu-
ary, 1949; if so, this was redored 
with effect froJD 1st July, 1950. 

(b) and (c). It was estimated that 
the reduc~ion of four classes to three 
would bring in a loss of about. haJf .. 
crore of rupees a yMr. The change 
was, however, proceeded wi~h in res-
ponse to the public demand 8S 
expressed on the floor of this· House 
and accepted by the Central Advisory 
Council for RailwaYFI, which includes 
1111 the Memhers of the Standing 
'Finl\DCe Committee for Railways. 

Dr. Delhm1lkJl: Was any estimate 
prepared for the purpose of making 
ch8bgM in the classifications and if 
80 what was that estimate? My 
question baa :lot been answered pro-
perly. 

Shri Gopalaswamt: The question is 
very ambiguously worded, and accom-
ing to one interpretation of it, my 
answer is quite adequate and to the 
point, but if I am tQ answer the 
question that has now been put to 
me, I think the cost of the conversiOD 
of one class into another in order to 
give effect to the orders that were 
issued is estimated to have bee. 
about. Rs. 24 lakhs when ~he foue 
classes were reduced to three. 

.Dr. Deshmukh: May I know if 
this estimate of Its. 24 lakhs was 
placed before the Standing Advisory 
Committee and the Htallding Finance 
Committee and it wa,.: appl·oved hy 
'hem? 

Shri Gop&l.aswami: T am afraid I 
don't remember. I should like t~ 
have notice of it. 

Dr. Deshmukh: Is it not a fad 
that no estimate was prepared ·of the 
expenditure necessary for this COll-
version and no sanction therefO!· Wall 
obtained either of the Standin~ 
Advisory Committee or the Standing 
:Finance Committee? 

Shri Gop&l&SW'&mi: It is only pu'-
t.ing the previoui quest.ion in snother 
form. 

Shri Tyagi: Ms.'" T know if it is :he 
intention of Government to levy a 
surcharge on inch officials or Mem-
bers of this Parliament who were 
responsible for this loss to .he 
exchequer? 

Shri GopaIaswaml: I do not know 
if this sort of punisbment can be 
meted out to officers connected wi~1a 
the implementation of this decision. 
If it can, it will be difficult to dis-
criminate in favonr of t.hose ,.ho were 
l"('sponsible for the decision. 

Oh. ltaDblr SiDgh: May I know the 
reason which led to the change of 
classification from Class I, Clad 
II(S) , Class II(O) and Class TIl to 
First, Second, Inter and Third Class7 

Shri CIGp&1aIW'amt: I think those 
who ,,'ere originally very enthusiaau. 
about introducing a reduced Dumber 
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of classes had, in the course of a year, 
been educated into the opinion that 
the previously existing state was a 
better one. 

Sardar B. S. ][an: Is there any 
further scheme under the considera-
tion of the Department to introduce 
re-classification of alreadv re-classi-
fied compartments? " 

Shri Gopalaswami: I am entirely 
in the hands of the House. 

Shri Goenka: Is it a fact, Sir, that 
it was unanimously approved by the 
Central Advisory Committee of Rail-
ways, of '''hich I was also a ::\'[ember, 
that this classification should be 
changed and some of the very Mem-
bers now oppose the proposal? 

lIr. Speaker: Order, order. 

Shri Jangde: Is there any changa 
in railway fares after the re-classi-
fication of cOlllpartments in railways? 

Shri Gopalaswami: There was, of 
course. Conversion involved certain 
alteration in railway fares. 

RAILWAY INCOME FROM CLAss I 
PASSENGERS 

*448. Dr. Deshmukh: Will tho 
Minister of Railways be pleased to 
state the income from Class I passen-
gers from the date when the fare was 
reduced from 30 pies to 24 pies per 
mile upto the end of June 1950'1 

The )(inister of Transport and Ra.i1-
ways (Shri GopaIaswami): 5·33 crores 
on the 9 Railways under Govern-
ment management· throughollt the 
period. namely B.~., B.B. and C.I., 
E.I., G.LP., M. and S.M., O.T., 
S.I., E.P. and Assam Railways. 

Dr. Deshmukh: :\Iay I know the 
oonsiderations on which, after the 
new classification, relief to Class I 
passengers was given? 

Shri Gopalaswami: It was then 
expected that fairly half the number 
of passengers who were travelling 
previously in the Second Class might 
migrate to the First Class and if the 
fare was kept at thirty pies it would 

be a heavy burden. EncourageII18Dt 
of that sort of movement from Class 
II to Class I was one of the reasona 
which justified a reduction of fares. 

,Dr. Deshmukh: Was this expect.-
tion fulfilled, and, if not, is it pro-
posed to raise the fares to make good 
the mistake? 

Shri GopaJaswami: I am afraid the 
expectation was not realised-I am 
free to confess that. That certainly 
was one of the reasons which enabled 
a decision to be taken later on to go 
hack to the original classification. 
But at present we have no proposal 
to raise Class I fare from 24 pies to 
30 pies. 

Shri Sidhva: May I know whether 
it is the intention of Government to 
increase First class fare and reduce 
Inter and Third class fares? 

Shri Gopalaswami: 1\;; a matter of 
fact, I do not think we have monkey-
ed with the rates fo~ the Inter class. 
But there is no proposal of doing 
anything of the kind as suggested by 
the hon. Member. 

Shri Sidhva: Out of these Rs. 5 
lakhs how much was recovered from 
the public in the First class and hoW' 
much from Government servants? 

Shri GopawW&mi: I am afraid I 
should have notice of the question. 
Even if I had notice I do not knolr 
whether I can obtain the figures. 

Seth Govind Das: Is it not & facft 
that the demand both in this House 
as well as outside was for the a.boli-
tion of the First Class; whereas. 
when the Three Class system was 
brought about, it was not the Firs. 
Class which was abolished, but ift 
was the Second Class which was 
abolished and therefore the whole 
trouble arose? 

lIr. Speaker: The hon. Member 
is not asking for any information. 

Seth Govind D&8: I am asking 
whether it is not a fact that whea 
the reclassification was introduced, 
it was the Second Class which WM 
abolished and not the First Class? 
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Kr. Speaker: Order, order. We 
ehallgo to the next question. 

NATIOlJ.iL HIGHWAYS 

*"7. Dr. Delhm1lkb.: (a) Will the 
Minister of "I'raUpo11' be pleased to 
.tate the mileage of national highways 
that has been constructed upto the 
end of June 19501 

(b) How many miles are proposed 
Ilo be added in the course of the 
present financial year 1 ' 

(c) Is there any proposal to stop 
expenditure on this item hereafter 1 

'.l'he IltD.iIter of Transport and 
..away. (Shri Oopalaswami): (a) 
The total length of national highways 
for which the Ct!ntral Oovernment 
bad allsumed responsibility on 30th 
June, 19.'>0, wns 12,400 miles. Out 
of t,his, 80 miles were newly con-
struc:ted and 800 miles improved 
under the National Highway Scheme, 
~he rest being old roads. 

(h) (i) Miles to be newly con-
.tructed 60. 

(ii) Miles t~) be impmved 130. 
(c) No. 
Dr. Deahmukh.: When is it eOtI-

Ulmplated that the length of 12,400 
milE'S will be ('ompleted 1 

Sb.rt GopalUWlml: As I\. matter of 
fact. all but n VI' 1".\' small percenta~e 
of this length Willi already in l'xist-
ence lind we simply took them over 
from the Ilut·horiti.'s who had been 
in l'hnrge of th(·"t;(~ mads previously. 
Thllt. is why we have hnd to build 
only a certnin Amount of mileage :,f 
ronds whel'l' tllt'rl' were gaps between 
the tt'rminal point of one national 
highwnynnd that of the next one. 
Thut, I think will he ahout a 
thoul'lRnd miks in nil. :10'01' the resf! 
we only attempt to improvc the 
quality of the surface of the mileage 
tilat we have taken over as na.tional 
highways. 

Dr. Delhmukh: May I know wb' 
length of mileage has been brough' 
up to the standard of national high. 
~ OU' of •• to_l 1c.c\1l oaf tt.-. 

a.nd is there any plan spread over a 
number of years to complete the-
whole length? 

Shri Gopalaswami: I think the· 
great bulk of the mileage under 
national highways is up to fairly 
decent standards required. About 
160 miles of national highwa.ys which 
were of a. low sta.ndard have been 
brought up to proper standard. We 
ha\"e a programme of doing this con-
t.inuously from year to year so that 
we may be able to bring up all 
portions of national highways which 
are not up to standard to standard_ 

Dr. Deahmukh: May I know if 
progress of bringing the roads to the· 
national highway standard has been 
slowed down for want of finance? 

Shri Gopalaawami: That is true. 
Dr. Deshmukh: Did thc hon .. 

:\Iinister impress upon the hon. the 
:Finance l\{inister the great-er need of' 
national highways than post offices?" 

Shri Gopalaswami: I hope the hon. 
::\Iell1bel' will trust me to do that . 

Shri Chaliha: What is the mileage 
of lIational highways in Assam: does 
it. inC'lude the Stillwell road running 
up to the border of Burma:) 

Shri Gop&laswami: I think a bit 
of the St.illwell road at the Burma 
Iolwl has been allowed to fall into a,' 
nor." bnd state of disrepair. 

The question of repairing it and 
bringin~ it up to the standard which 
will allow of easy trnffic for ordinary 
vehicles. including motor vehicles, ill 
1I0W ulldel' consideration. 

ShrtB. Velayudhan: May I know 
whether there is any proposal to stan 
construction of the national high-
way'" through the Travancore-Cochin 
State? 

Kr. Speaker: He is asking in res. 
pect of the southern part of India.. 

Shrt GopaIuwamJ: I believe w&" 
nre adding a new national highway 
in Southern India. 

Shrl Xamath: Is it a fact that some 
foreign experts have been imported 
as usual in this connection as well? 



Oral anBWerB lQ A:tJ:GUST 195Q (hal amwer. 

Shri Oopaluwami: I do not think 
So. There is a foreigner at the head 
of our Roa.dsorganisatiori. He has 
been here for many years. 
. Shri Dwivedi: May I know how 
inany roadways are in existence in 
Vindhya Pradesh and whether Gov-
ernment proposes to build any new 
one? ' 

Shri Gopalaswami: I am afraid I 
must have notice. 

Shri Sidhva: ::\Iav I know whether 
any test has been 'conductedby the 
Ministry in regard to the economic 
USe of stones, cement and other 
materials, and if so, which is more 
economical and suitable? 

Shl'i Gopalaswami: I believe-I 
have a vague recollection-that my 
hon. friend has put a ;;perific ques-
tion on this matter. I am not sure 
whether it has been al1s\\'ere(1 alt'eady 
or \\'hether it will come lip. If it 
has been answered I would refel' him 
to the answer. If it has not come 
up I would advise hilll to wait, for 
that ·answer. 

Shri Sidhva: But it is an unsturrad 
question. 

DELHI TRANSPORT SERVICE 

*448. LaJa Raj Kanwar (a) Will the 
Minister of Transport be pleased to 
state the total number of buses being 
run at present, by t,he Delhi Transport 
Service? 

(b) How many of the existing buses 
require replacement Ilnd when are 
they likely to be replaced? 

The Minister of Transport and 
Kailways (Shri Gopalaswami): (a) 
The Delhi Transport Service has a 
lleet of 264 buses of which on an 
average 161 buses a1'e in daily ser-
vice. 

(b) 83 buses require replacement. 
Of· these 40 are likely to be replaced 
by December 1950, and the rest as 
BOOn as possible thereafter. 

I.u. Raj Kanwar: What was the 
total number of buses taken over from 

the previous management, how many 
of these were considered roadworthy 
i:md put on the road, and what hap.-
pened to the remainder? 

Shri Gopalaswami: The number ot· 
buses taken over from the G.N.I.T. 
Company was 189. I can give othar 
figures about how many were pur" 
chased, how many were repaired: 
But I cannot, answer the particular 
question put by the hon. Member. 
He wants infonnation as regards the 
number of buses from amongst those· 
taken over which had been repaired 
or replaced. I am afraid I am not 
in a pm;ition to give that answer with-
out notice. 

Lala Raj Kanwar: What is the 
likely cost of replacements? 

Shri Gopalaswami: It has varied 
Wit;l the t'ype of vehicles purchased. 

Lala Raj Kanwar: How much pro-
fit or lo~s hm; occurred since the' 
servirt' was taken over by Govern-
ment? 

Shri Gopalaswami: Perhap~ the 
hon. l'll:'mbt'r would put down It 
qlle;;tion 011 that subject. 

Shri Kesava Rao: Is it 11 fllct that 
ct'rtllill bus routes have been call-
celle,l as a measure of economy? 

Shri Gopalsswami: I hope hon. 
l\IellJiwl's \\'ollld realize th:lt the 
l\Iinisti·y is not now in direct charge 
of this ;;el'\·ice. It is in charge of " 
Road Transport Authority which we 
have dentell for Delhi. Details of. 
this d'>SCl'iptioll callnot be given by 
the :\Iinistl'Y without reference to 
that Alltho,:ity. 

Shri Deshbandhu Gupta: May I 
know what was the amount paid by 
novernment to G.N.I.T. fot· these 
189 buses which were taken over? 

Shri Gopaluwami: The price paid 
to the GS.I.T. Company for the 189 
buses was approximately Rs. 19·5 
lakhs. 

Shri Deshbandhu Gupta: May 1 
leno\\' whether the Standing Finance 
Committee's sanction was obtained 
before this payment was made? 
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Slut ClopllUW&mi: I am afra.id I 
do not remember and I would like 
to have notice. 

IhrI DellbJw!dhu. ClupW.: May I 
know whether a. departmental enquiry 
W88 held by the Government in t.bis 
deal and the state of the buses ill 
which they were taken over, and if 

·so, will Government lavon the Table 
of the House the report of the depart-
mental enquiry? 

8Ju1 CIopa.lR8Wami: Well. thel'c has 
been mort~ thun one enqllir~' in this 
connection. I do not know which 
enquiry the lIOn. Member is referring 
to. But I KhlllI look into tht~ J'('port!l 
receiv"d f!'Om 1111 enquiries I1l1tl !;ee 
which of them I cun mukn <\yn.iluble 
.to hon. l\fernbprs. 

Sbrt Sldhva: After taking over 
from the n.N.LT. of the lIew bUl'es 
that were purchased, how mally be-
<lame totallv unserviceahle :lntl ho\" 
mUIlY 111l1'ti;lIly IlIlst'l'viC'cnblt<> 

Shrt CJopalaswami: J canllot givc 
all exact IIIlSWer. but if thn hon. 
Memlwr WOllltl like to ha\'c inform:\-
tion as to tht· age of t.\w ""hiell's 
whlm thev \\'el'(' tllken oyer fmlll the 
U.N.I.T. ·Comp:IIl.V, I ,'l1n gin' it. 

Shrt Sldllva: I 11m t.alking of Ilew 
busl'!!, after taking OV,'I' {mm 
O.N.LT. 

Shrt (Jcpalaaw&mi: The Ill!\\" buses 
purchu~cd W('f(' 12A Ilnd the :1Jlpl"Oxi-
mate cost iii Hs. :.n·8 lakhs. 

Shrt Sldhy&: How mon:." 11I"e ser-
viceable? 

Shrt Dmath: What i" the pro-
portion of the number of hllse~ to 
the nl'lhi population IlS eOlllpar.~d 
with the number of hust'!! .1Ild 
tram!! to tIll' popUlation in )ladrl1s, 
Bomhay anu C:,lcutta? 

Sbn Gopa1uw&ml: That would 
rt'quire a certain amount of arith-
metical calculation which I shnll 
eerta.inJy at.tempt to do. 

SIarI DHb.~a Clapta: Is it a 
faot that theBe new buses which 
.have oos\ Government round about 

Rs. 21 lakhs are kept in open and. 
there is no garage accommodation 
for these buses? 

Shrt Gopalaswami: Some of them 
are left in the open, I know as a 
matter of fact. But we are trying 
to build covered accommodation for 
all the vehicles that. may requil'e 
that kind of accommodation. I he-
lie\"e the Authority has some pro-
gramme of works t.1 be executed in 
that connec:iion. 

}Lu OF INDIA 

*449. Lala Raj Kanwar: Will the 
)finister of Agriculture be pleased io 
st.ate whnt st.eps h:n-e been talH'n by 
Government. to publish an up-to-date 
map of India showing the new set-
up of the country? 

The IliDister ot Food and Agri-
cttlture (Shri K. ll. Kunshi): An 
IIp-to-elate politicol mnp of Indio. in 
the scale of 70 mill'" to an inch, was 
published in Febr\lary H);,)f/. The 
public-ation of a higgel' map is under 
l'onsidera t·ion. " 

Lala Raj Kanwar: What is the 
)>I'ict' of thil< T1H1p which has been 
published ami how wallY enpies ('l 
it. have bl'cn made olvailnhle? 

Shri K. K. Kuoshi: The mnp is 
on sule to tilt' public. nt It,;. 2 per 
copy in all imp0l'tant ,;ale agencies. 

Dr. Deahmukh: Is this lIlap in 
1I indi or English? 

Shrl It. II. KuDShl: It is iD 
English. 

Lala Raj ltanw&r: }Iay I knoW' 
wht"n the bigger mnp is likely to be 
printed? 

Sbrl It... lIuDShl: It will 'be 
relld:.· in B few months t.ime. 

_~.IW:~lIt"""~ 
.ifr~n ;;rr ~~r ~, 'flIT ~~ ~.u If"" 1ft' 
~;;rr~t r 

[leUl CIoviDd Bas: Is the big map. 
that is under pl'efWlrntion, heinl 
printed ill Hindi also?] 
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1Ir'. Speaker: Order, order. I am 
going to the next question, 

UNDBBGBOUND WATER SOURCES IN 
RAJASTHAN 

*'50. Lala Raj Xanwar: Will the 
Minister of Agriculture be pleased to 
sta.te: 

(a) whether the Central Govern-
ment have utilised the services of a 
water diviner of Saurashtra or Rajas-
than known as Shri Jeevrnm Vyas 
alias "Pani :\fahamj" for locating 
underground water; and 

(b) if so, on how man'y occasions 
he. was tried and with what l'esltlt? 

The Minister of :rood and Agri-
culture (Shri x. H. Munshi): (a) 
Yell. 

(b) He has been tried ",; lIutIer: 
(i) Four' wells at ::;arudal·i. All 

are successful. 
(ii) Olle well at DUIHIam whieh is 

sllcces;;ful. 
(iii) Three sites at .r ai !JUl' out of 

which two HI'e ,;uccessi'ul. 
(iv) Eight sit.,;; at }"\I'iclabad 

which have "II been success· 
ful. 

(v) FiYe sites nt Hajplll'f\ out of 
which :3 wer'e ;;Ilccessful. 

(vi) Six sites at Ajmel' which 
have still to be tested. 

Information regardin~ 
sultatiolls in Saura!'lhtra 
where is not available. 

other con-
nn" else-

Lala Raj Kanwar: Is water divin-
ing an art or science or an amalgam 
of both? 

Shri K. ](. llunshi: T am not a 
-diviner myself. 

Lala Raj Xanwar: What steps are 
·Government taking to impal·t train-
ing in water divining? 

Shri K. •. Xunahi: So far as the 
Pani Maharaj is concerned, he has 
acquired his power by r og and 
if any young boy of twelve is pl'e-
pared to work under him and be 
trained for six years, he is willing to 
~ve him training. 

~. Speaker: I think we must go 
to the next question. 

FOOD CoNTROL Scm:MlI 

*451. Shri lhunjhunWaIa: wnt 
the Minister of :rood be pleased flo 
state : 

(a) the average quantity of Cereal. 
distributed per day under the Food 
Conti'ol Scheme throughout India 
and the, value thereof; 

(b) the average number of persons 
per day throughout Indio. to whom 
cel'eals under part (a) are given; anti 

(e) the sources of supply of cereal. 
fot· snch distribution? 

The Minister or :rOOd. and Api-
culture (Sbri K .•• Kunshi): (a) 
'fhe average quantity of rationed 
foodgraills distributed under Gov-
el'Dment's rationing system through-
out India is about 18,000 tons per 
c1av. Besi'aes this, about 3,000 
tons of cereals per day are being 
distributed through orgliDised indus-
tries who draw their supplies from 
Government stock. No reliable 
estimat·o of the value of daily distri- . 
hutioll of grains is possible as the 
issue prices vary from grain ro grnin 
and place to place. 

(b) The average daily number of 
persons at present getting a part or 
whole of their foodgrains supplies 
direet from Government ii 109 
million. 

(e) The sources of suppl,v of food-
grains llI'e (i) locally procured grain, 
(ii) graill made available from inter-
nal surpluses, and (iii) grain imported 
from abrcad. 

Shrl Jb.unlhunwa.la: What is the 
proportion of foodgrains under the 
th ree !o'O u rees ? 

Shrt X. X. X1JD8h1: I would like 
to have notice of that. 

SIIri DeaIlbuJdhu Gupta: May ..I: 
know, Sir, the system of distribution 
of foodgrains adopted in Delhi? 
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8IIr1 E. •• K1ID8hl: In Delhi 468 
tons are being distributed under 
a.tutory rationing and 40 tons un-
der informal rationing. 

8hrj D88hbll1dhu Gupta: May I 
know whether it is a fact that the 
hndling for distribution of food-
grains is entrusted to one firm in 
Delhi on monopolistic basis? 

Ihrl K. X. Xuuhl: One firm has 
been entrusted with the task of 
.tocking the grains received on 
account of Government and that 
firm supplies to the different ration 
shops such quantities as are directed 
by Government. 

Sbrl Deabbandhu Gupta: What 
is the amount paid to this firm l'S 
commis!';ion during the last five or 
aix years eyer since t,he work was 
entnlsted to it? 

Sbrl K. X. KUD8h1: 'fhere is a. 
• epnrate question on this and I 
think the hon. l\Jember will wait for 
iilat question. 

Shri SatiSh Ohandra: Do the 
fignreR thnt. thp hon. Minister ha!'; 
referred to ill the beginning. represent 
the aetunl offtake thnt is di~tlibutea. 
or whi('h if: only JO;UPpO~l'" to be-
distrihuh·d through tilt' flit ion ~hops 
in VUI'ioUf: Htntl'~? 

Shrj K... Munahl: The\' we 
the supplies i~sul'(1 hy till! th;\,errr-
mcnt. 

Shri Lakahmana.n: :'lIn" ( kllow 
whnt is tIll' Il1l1rgin 1,,:1 Wl'en the 
lUshest and lowest per capita 
rationing in thi~ count ry and the 
States where they pre\,lIil:) 

8hr1 It. K. Kunshi: I would lilw 
to have notiel'. 

Slut Deahbandhu Gupta: Have 
Governlllent l'el'l'iVl'd eomplaints 
that 1II0st of the l,t'l'l'lIls that are 
.aId ill the hl:lrk 11111 rkl't· firc obtained 
through t ht'''e monopolists who :,re 
distributors for Government? 

8brl It. K. K1ID8hl: I 
received onyeomplaint 
_\ure. 

have not 
of that 

FOOD CoNTROL Smmo (ExPmmI-
TUU) 

*4:52. 8hri lhunjhunwa.la: Will 
the Minister of J'ood be pleased to. 
stat.e the total amount spent -by (i) 
Central and (ii) State Government.. 
under the Food Control Scheme and 
what the break-up of the total amount 
is under following heads: 

(i) oyerhead .establishment expense&-
at Centre and States, 

(ii) dist.ribution expenses, and 
(iii) subsidy given by Centre and 

States? 
The Kinistel' of 1'004 and Agricul-

culture (Shri K. K. ][1lDBhi): (i) 
Duril.g the year 1949, which is the 
latest year for which figures are ava.il-
ahlt,. the esta.blishment cost of the 
Ct·nt-rnl Hovernment and the States 
wns estimated at Rs. 40 lakhs and 
Hs. n'5 crores respective,ly . 

(ii) It i,.; pl'l',.;,m1e.d thatJ by 'distri-
hut,ion expenses' the hcn. Member 
ha,.; ill min<i t he incidental charges, 
on',' HIl,} aho\'e tlH' wholesale prices 
at which gl'ain is ncquired by the 
St'llt·S. Tlr('se vary from State to 
Htatc'. The informntion is not readily 
ayaiJahll'. 

(iii) The suh!';idy 011 imported grains 
is di\'i,iL,c\ between the Centre and the 
Stnh'''; 011 the ha."is of ~th and Ith 
re!'l',·diH'ly. The total estimate of 
the ('eJltl'ai ~hnre of subsidy for 1950-
51 is Rs. 12'84 crores. • 

Shri .Jhunjhunwa.la: In reply to 
part, (i) the hon. :'Ilini::;kr stated that 
it. cost the Provinces 9.5 cror~s and 
tllr t, ('l'nt I't' US 40 lakhs. I do not 
folio\\' what is ·meant. 

Shri K. K. Kunsb1: If you want 
b~' ::;tatt'·wise. you must give notice~ 

8hri Satisli Chandra: How much 
aP1~llnt was paid to Eombay Govern-
ment out of the total subsidy given 
last year? 

Shrl It. K. J[1lIUIh1: I would like to 
hllve nofiice. 
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KOSI FLoOD Dr NOBTH BIHAR 
*~3. Shri JhUDjhunwaIa: (a) Will 

the Minister of Works, KiDee a.ud 
Power be pleased to state whether 
the attention of the Government has 
been drawn to the news a.ppearing in 
papers regarding Kosi flood and the 
havoc it has created in North Bihar 
in districts of Darbhanga, Sabarsba, 
Bhagalpur and Purnea? 

(b) Apart from the big Kosi Dam 
Project which the Government have 
in contemplation, have the Govern-
ment got in view any short OOI;n 
scheme for stopping or minimising 
this periodical havoc? 

(c) If the answer to part (b) above 
be in the affirmative, by what time 
will it materialise? 

'l'he Kinister of Works. Kines and 
Power (Shri Gadgil): (a) Yes. 

(b) For effective control, the Ilon-
shuction of Kosi Dam is essential. 
No flood protection works without the 
construction of the dam will sUccess-
fully meet the sivuation. No short tenn schemes to combat floods are in 
sight. 

(e) Does not arise. 
Shri S. N. Das: Is it a fact that 

the Go\-ernment have divided the 
scheme into Seven parts? If so, 
what partl of the work will be taken 
up first? 

Shri Gadgi1: The first par~ of the 
scheme relates to construction of 
harrage at Chatra. It is mainly to 
hold water with a view to divert it 
into ilTigation canals and fOr the pur-
pose of genel'atioll of electricity. 

Shri S. N. Das: What is the cost of 
the present work that the Govern-
mentl desire to take up first? 

Shri GadgU: It is approximately 
Rs. 5 crores. 

Shri Jhunjhunwa.la: At what stage 
is the first part of the work? 

Shri Gadgil: It has not yet begun 
but est·imates are being worked out. 

TUDB WIILL8 

*W. Shri Jlanumaamatya: (a) 
Will the Minister of Agricul~1Ue be 
pleased to state whether it is a f_ 
that two. crores of rupees haTe 
been given to V.P. as Joan for COlI-
struction of Tube-Wells? 

(b) Wha.t are the other States to 
which such loan has been advanced 
and what is the amount granted to 
each State? 

The lIIiD.iSter of rood. and Agricul-
ture (Shri X. •. Jlunshi): (a.) A. 
loan of Rs. 15 lakhs only has so f&' 
been sanctioned to the V.P. Govern-
ment in the current vear towards 
their scheme for the construction of 
tube-wells. The State Governmenfi 
}-,as another tube-~elJ scheme under 
consideration. If that is sanctlioned, 
a furt.her loan of about one crore and 
seventy-six lakhf' of rupees is likely 
to be given by the Centre. spread over 
two years. 

(b) LoanR of TIs. 43.37,000 to the 
Punjab and of TIs. 7,50,000 to the 
l)atiah an.} Ea~t T'unjah States 
Union have been sanctioned. 

~mr~m:~~) ~ 

IJ<lT am: ~T cit{ m ~ R>l"ifiti1' 
~~qmr . ~ ~ ~ iifiii ~ ci 
~ ~ arrt ~. am: IJ<lT 'R IR: ~ 
cit{~r~ ~~~r 

[Seth Govind ])as:. Besides these 
Shltes are there other Stat.es also on 
whose behalf such applications for 
loans have been received? Are their 
applications also being taken into con-
sideration? ] 

Shri E. II. Jlunshi: Yes. The 
Governm~nts of Bihar and Punjab are 
also expected tc e!1ter into contraotB 
about these tube wells and similarly 
the Governmen~ of Bombay and 
Saura..",htra are also carrying On nego-
tiations for the purpose. 

Shri Hanumanthaiya: What are the 
other State!'; which have applied for • 
Joan for this purpO&e, Sir? . 
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8hri E. )[. X1ID8h1: The States of 
Punjab, Uttar Pradesh and Bihar 
haTe already completed 1.1heir negotia-
tions. 

8hri JlanUDl&1lthaiya: My question 
was what are the States which have 
applied for this )oan? 

Shri K, K KUJU!hi: I would like to 
Itave notice ,'Jf that question. 

Shri Syamnandan Sahaya: Has the 
Government of Bihar applied for the 
loan ana if <;0, Itt, what, ~tage is their 
application for sllch a loan? 

Shri It. M. )[unshl: The Bihar Gov-
ernment, haf> heen given a grant 801-
ft8dy. Fol' 1!150-1)1 t.hl'.Y have been 
liven n~. 4,:;0,000. 

'Ill "'t~ : \ilir f.f lI'l~, fq.urr 
SJ~~ ~~ ~~if 'tiT 3l'~'ti 3l'''if 

~q\il'lC!fT ~I\il",T ~ 3l'i oJ!i1 ~'.lfill::;l ~ 

f~ ~, o-T ~~T lfiRVT g fit; ~if ~I!flif) 

q~ ~~ir c(~ ~m;l of; f,-,t:J: ~lfT if@' 
ft~PTlfT ~ ~ 

[Shri Dwivedl: Wlwn nlC ~;o\"(>I1l' 
ment, hun' ilH'hl.\p,\ :\1:1\\\'1\, \ lIlohya 
ITR<lt'"l! IIfld H"j'\~thllll ill the 'nrow 
More F,)orl ('allll'"igll' 1 hen what is 
thtl rt.'f\!'lOIl of IIIOIIt'\' not bet'n ,;:Inc-
tiol1l'd ror !'oinking tI;l1e we\l" in these 
"refill. J 

Shrllt .•• )(unsh1: 'I'h,· tubt'·\\'elk 
can 011'" \", ,;11('('\',,"'{\lIl\, :l1H1 l·col1omi-
cally o·Pt'I'III.>(l in l'ertoin alluvial re-
gion!! nnd flO far 110 attempt bas 
bet'n made 10 !\S"t>l·tnin whl'tl1l'r tube-
weltt'o will ht' !'llI'('l,,,,,CU\ly worked in 
thos(' l'l'!{iollt>, 

Shri 'I"yag1: Art' I he"'e 10:1n8 heing 
utilhwd by t,\"" ~H\te in "inking theil' 
own I>Hnl~\ tlllw-\wll,.; or nre Ihey 
given t<1 indi\'i,lllnls as subsidies? 

8hrt E. 1[, 1lunsb1 : These are 
1aed for t·llhe-w(\I1~. 

Shri 'l'yagi: AI'" they for State 
tubt>-wt'll,. or p~iV:lte tube-wells? 

8Iari E. Il. 1l1lD8hi: They are, I 
think. fol' }'rh'l\iE' tube-wells, 

$hri llanumantha.iya: What. is the 
interest charge of this loan? 

Shri X. M:. ](unahi: I would like to. 
have notice. 

Shri B.anumanthaiya: What is the 
maximum amount set apart for this 
purpose by the Government for these 
loans{ 

Shri K. M. M:unshi: What happens 
is that when the Grow More Food 
Hchernefl are considered then a certain 
alllount! is set apart for minor irriga-
tion :lnd the quota is given according 
to tlw facilities Hnd the readiness of 
the States to contribute their share 
to it. 

Shri Hanumanthaiya: My ques-
t·inn was wh'lt was the amount set 
apart fo," this purpm;p in the Bud-
get:) 

Shri K. M. M:unshi: This forms 
part of I Ill' gl'lwral (iro\\' ~rore Food 
pro.~r:\lIIIIH.'. 

Ch, Ranbir Singh: May I know 
th .. lota\ nurnhel' of tube wplls ~o far 
COI1"ll'\Icted in F. P., Pllnjab, and 
1':11 iala Htntp,;:' 

Shri K, M, Kunshi: _\s regA.!·ds the 
tola! lIullIlll'r nf lube-wells, I would 
lili .. te) hayl' 11015('". Ro far as 1950-
!l ( i" COl 11'''1'11 ... <1 , in,..la.l!ation in Bihar 
110, Pllnjah-it is sinking tube wells 
-~;i( I. .J a:pdhri Tube \V ells project 
2:;(), IT. P. 350. 

8hri Deshbandhu Gupta: l\Iay-I 
kno\\' whether the Central Govern-
IlWllt. wi!1 have control on the con-
tracts gin'n to an,\' firm? 

8hri It .•. I[unahi: The Central 
(Jo\'ernlll(>nt h:ls no control oyer the 
contracts. The Cent.ral Govern-
ment arranges fOl' t.he negotiations. 
The npgotiatiolls are carried on 
separatel,\' by the Stat-es themselYes, 
So fllr as the ear!'ying out of the 
8('hemes 8re concerned, that de-
pends upon the cont~actors and the 
States. 
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ij- ~ ~ :;m..rr{ ~~ 

1ft ~ t f.Ii ~ w SRil~ ~ ~ 
cF ~ ~(~Cjl~ eft ~ oIT< \Vfiifit 
~ ~~Tffi? 

[Seth GoviDd Das: Are there any 
such States that hud submitted ap-
plications for such expenditure but 
whose applications have been re-
~ected ?] 

Shri K. M. Munshi: 
aware of it. ~Iy hon. 
please give notice of it. 

I ain not 
friend will 

Shri Deshba.ndhu Gupta: May I 
know whethe~' it is a fact that a con-
trad has been given to a British 
finll, allli the ;tYt·rage cost of a tube-
well was roun(1 about Us. 30,000, 
whet'ens tlle quotation given by some 
Indian firms \Va!> much less? 

Shri K. M. Munshi: That is not 
conect. The n·,tson is this. In the 
contract>', the negotiations for whk·h 
ure completed with the Associah·d 
'l'ube Wells, ill respect of the th!'ee 
State,.:. BilHlr, l".P.. and Punjab, 
thl' co,.;t contemplate(l is Hs. 40,000. 

Shri Syamnandan Sahaya: 
Hs. 40,000 pel' tube·well? 

. Shri K. X. Munshi: Yes; Rs. 
40,000 pet· tube· well. The cost of 
digging u wpll is just thfl same as in 
the C\uotation of the [Ilclian firms, 
about. U;;. 15,OUI). In addition to 
that, they provide elecb·icity appa-
ratu!'1, nnd arrange the whole distri-
bution liIvstem for which we have 
got to r;ly upon various things im-
ported from olltside. Ho, there is no 
difference in the eost, ~() far as digging 
the well i::; concerned. ThC're is addi-
tional material which they are pro-
viding. 

Mr. Speaker! I am going to the 
Dext question. 

Shri Deshbandhu Gupta: I have 
got one important question, Sir. Is 
it not a fact that in the estimate 
given by one of the ex-engineers of 

the Government of India for a com-
plete tube~we1l, energised, working" 
with electricity or with diesel, the 
amount was not more than Rs. 20,000 
pel' tube well? 

Shri K. II. 1Iunsh.i: What is the 
name of the Engineer? 

Shri Deshbandhu Gupta: Mr. 
Kashyap. 

Shri K. X. Munshi: Mr. KashyaD' 
was an engineer who said that he 
would put up a well for the amount 
ment.ioned by my friend. It has 
been found by all the experts that 
the clnim wa;; unfounded. )Iy hon. 
friend who has asked the question· 
wrote t.o me about it and I have left 
tht' whole file with him to si~ down 
with m~' officf'I's and disellss. If Mr. 
Kash;n\p coul<l product' It well for a 
smaller amount, anybody else can do· 
it. 

Shri Raj Bahadur: What about ... 

Mr. Speaker: Now, we will proceed 
to the nl'xt question. 

PRODUCTION OF FOOD GRAINS J 

*455. Shri Banumanthaiya: (8)' 
Will the )finister of Agriculture be 
pleased to state what is the extent 
to which the DoIicv of the Govern-
ment of India. to st~p imports of food 
grain» by 1951 an(1 grow sufficient 
food grains by that time has fructi-
fied? 

(b) What is the number of tons of 
each of the food grains thllt are 
estilllate([ to be produced in the ~ea.r8 
1950 awl 19.31? 

The Minister of Food and AgriCul-
ture (Shrf K. M. Munshij: (a) and 
(b). Attellt.ion of the hon. Member 
is iuvited to the reply given to 
Starred Q'.lestion Xo. 117 IIsked by 
Shri Jagallnath )fishl'a on 2nd August, 
19"JO. Tha extent to which the Policy 
of t·he Government of India. referred 
to by the hon. Memb~r hus fructified 
can I:>e judged from the additional 
production achieved during the last 
year, which is given in the above' 
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,reply. Moreover, as stated therein, 
it. is not possible to furnish the quan-
·tit.ies of each foodgrain ~ be pro-
.duced. 

Sbrl "1' .•. Singh: May I know 
whether vou have received any zoe-
port., rt'.ga.rding this ~'ear's KhaTit 
urops, that the expectations of your 
food planning ha\'p been achieved? 
What do the reports indicate? 

Shri E. JI. Jlunshi: I should like 
:to have notice' of the question. 

MINISTRY OF CoMMUNICATIONS 
REC'BUITMENT 

*468. SIIzi Tyagi: (It) Will the 
'Minist<", of Oommunications be 
pleased to state wl1l'ther it is a filet 
that a number of l'If'l'ical and other 
PORts in his ;\Iini;:try Wel'O reel'ntly 
ad vel't.iscd? 

(b) How !/lany pn- t ... \H'1'1' ad \'I'I'ti,,· 
('d alld how lIHmy Ilpplil'lltions \\'(,I'e 
rt'ct'ivt'd? 

The Deputy Minister of Communl-
c&~ons (SIIzi Khurshed Lal): (II) )'1.';;. 
Sh'. 

(h) The IlllIlI",·r flf PO!;t" nnver· 
tist·1I w('re 2R lind the lIumh('r of appli. 
cations rCl'C'iw'd werf' .'>49. Tht'se 
ngul'l's do not il1l"II,I(' thl' Posts and 
l.'elt·grllphs Dep,ll·tIlH·nt in rt'''p('('t of 
which tIlt' infornll\tinn is beill~ col-
ll'ch'd !lllt{ will he la:({ 011 thl' Table 
of tIll' HOI1!ie ill .jUt' ('O\ln;l'. 

Shri Tyagi: !\ft\y I kllow whl'thpr 
It is n fRl't that suUle posts of c1l'.!"ks 
w~rl' 1\« \'l'1't.hwtl j n ~J ad rlls recentJy i' 

Sb.rl Khurshed Lal: Xot olliv ill 
Malln\!!. hut fol' Po",ts I\nd Telegr~ph!!. 
al\ o\,l.'r Indin. 

Shri Tyagl: h th:" tht> total for sl! 
tlJl> po,;t ~ ? • i 

Shrl Khunhed Lal: These figUl'E'9 
do not i nl'l lid., HIt! Posts and Tele-
graphs Dt'},nrtml'nt, We hal'S not 
I:\0t· thf' f'xnut III I IlIber. WP. will sup-
ply the information, 

SIIrl '!'yael: !\fn;r I know ap..,roxi. 
WlltPJv how mllny pO!lf.s have been 
recentl~' I\(hertil'ed? 

Sbrl KhlUlhecl La!: Probably, I 
think, the number of clerks for ~ 
Posts and Telegraphs is 5,000 . 

Bhri 'l"yagi: How many application., 
have been re~eived.2 

Shri KhUl8hed Lal: As I have saifl. 
Wtl have not got the correct informa-
tion. It is much more than we ad-
vertised for, . 

Shri Tyagi: My information is that 
bU,OO) applications have been receiv-
ed. Is th!lt correct? 

Shri Ehurshed LaI: I would not be 
ab!e to gue!;s that. 

Shri II. A. Ayyangar: May I know 
If an,\' attempt hm; been made to 
abso!'b tho,,"e people retrenched from 
other depnrhnents of the Government 
of Inflia or anv other Government 
bl'fore all advertisement of this kind 
is i""lll'd to the public inviting 
applicathlls? . 

The Minister of CommunicationJ 
(Shri Kidwail: .\ccording to the rules, 
we have to have a co:npetitive ex-
amination. Therefore, lIlany people 
who h!\\'e h('en Pl1lplowd in the de-
prlrtlllellt on a h'mDOI~arv basis had 
also to ~it in this ~xami'nl\tion.' 

Shri II. A. Ayyangar: Is it not a 
fllct. that pl'l'sons who !lave had an ex-
pl'.~·i(,Ilt:(· oe thrpe years and mOl'e ars 
t'ligih'e a lit I are as qualified RS other 
nersons who mav haye academIcal 
qualifications, lllt~r? 

Shri Kidwai: It is t·rue that persons 
who haw got experience of more 
than one year have been sI10wed not 
to sit in this examination, but there 
:s a proficiency test for them. Per-
sons who were employed since s date 
in ~ra~'('h Inst, war had to ~it in this 
competitive ex~mination, 

Shri •. A. Ayya.ngar: Has any 
11l1mb!:'r of post-s been reserved for 
these person.. who have had experi-
f'nl'e as RS!ainst tho~e who have to 
apply with- academical qualifications? 

Shri lDdwat: As I said, thert' were 
a lurge number of clerks in ou!' de-
part.ment· "'ho have been working 00 
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a iemporary basis for the last six or 
seven years. Some of them who 
have experience have been taken 
permanently. Those who have less 
experience had to undergo a profici-
-ency test, and had not to sit in this 
competlltiive is,xaminatibn. Persons 
with less than one year's service have 
been asked to sit in this examination. 

Shri Venkataraman: l\Iay I know 
whether anv reference was made to 
the Empl~yment Exchanges in re-
gard to this recruitment? 

Shri Kidwai: This recruitmeilt is 
by competitive examination. For 
temporary appointments. the Ern-
plioyme,1t Exchanges were at·wa.ys 
beinO' asked to supply the people; 
but they have also to sit in this 
examina tion. 

Shri Venkataraman: Is it a fact 
-that the Employment Exchange have 
got a pool of officers who have been 
retrenched and who are competent 
to s.erve in the departm~nt? May I 
know whetl1l'r anv reference has been 
made to that p~l for recruitment? 

Shri Kidwai': As I have explained, 
according to the rules, we have to 
have a competitive examination. 
Persons who pass that competitive 
examination can be taken. There has 
been no competitive examination for 
the last three years. Therefore, we 
have made an exception in the case 
of persons who have worked satis-
factorilv in this department. For 
others, • they will have to sit in the 
competitive examination. 

Shri Ji. A. Ayyangar: May I know 
if exemption from academical quali-
fications is granted only to those who 
have had experience in the hon. 
1finister's department or for others 
also who have had experience in 
other Ministries? " 

Shri Kidwai: As I have said more 
than once, according to the rules, we 
have to take onlv those who success-
fully compete 'in the competitive 
examination. But, we have made 
certain exceptions in the C8se of 
those who have been working tem-
porarily for the last five or six years. 

K:r. Speaker: The Question Hour is 
over. 
Short .otice Q1I8Iti0ll and ADIWIr 

RuLWAY ACCIDENT AT GuBl'A. 
NEAB GAYA 

Shri Syamna.nd&n Sahaya: (&) 
Will the Minister of Rauways be 
pleased to state whether it is a. fact 
that 87 Down train on the E.l. 
Railway which 'left Patna Junction 
on 2nd August 1950 at 22.00 hours met 
with an accident at the Gurpa Rail· 
way station beyond Gaya? 

(b) If so, what was the damage 
caused to rolling stock and passen-
gers? 

(c) Have Government started any 
enquiry into this accident? 

(d) If so, do they propose to as-
sociate a non-official with the Enquiry 
Committee? 

The Minister of Transport md 
Railways (Shri GopaIaswami): (a) 
87 Dn. Passenger train which left 
Patna Junction on 2nrl August,' 50 
at 21/50 hours met with an accident 
at Gurpa Railway Station at 2/38 
hours on the 3reI August, 1950. The 
banking engine while ('oming to 
attach in rear or the train severely 
bumped into the rearmost vehicle 
which was a first and second class 
composite bogie with a servants' 
compartment. 

(b) The estimated CO!iot of damage 
to rolling stock was Ra. 303. 15 
passengers received simple IDJuries. 
14 of the injured continued their 
journey after receiving first aid: the 
15th person was admittpd in Dhan-
bad hospital for treatment. He is re-
ported to be progressing' satisfactorily 
and is expected to be discharged in 
a few days. 

(c) On investigation it was found 
that the gauge glass of the banking 
en~ine having suddenly burst, the 
driver was confused and failed to 
control his engine. The driver has 
also accepted his responsibility in 
the matter. In the circumstances no 
further enquiry has been C( sidned 
necessary. 
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(d) Does not ari'le in view of the 
reply to part (c) above. 

Sbri SyalmnandaD. Sah&ya: Was 
any enquiry made as to whether the 
sudden breaking was due to old 
materials being used, or whether it 
was merely a case of an acciderlt? 

Silri Gopalaswami: I do not know 
. whether the han. Member is referring 
to the gauge glass. I have not got 
the information about it. But the 
glass broke and the drh-er got confus-
ed. Therefore he was not able to 
control the engine. 

Shrt Joachim Alva: During last 
session, in reply to an interpellation 
of mine. the han. Minister stated 
that he was calling a conference 1)£ 
experts to enquire into railway acci-
dentI'!. I want to know, Sir, how 
many accidents have taken place after 
that conferf.'nce was held. 

Slut QIopIiIaawami: I did give 
some figures BS to the number of 
accidents that have taken place 
during the last six months and duriug 
the last three months also. Those 
figures will require a certain amount 
of adjustment if I have to relate them 
$0 the. period between the holding of 
the conference of these experlR and 
now. That would also require B 
.,...w.in amount of arithmetic. 

Shrt '!'yael: Are accident6 becom-
ing leas and less now after the con-
ference·? ~e they gettinl{ reduced? 

Ibrl Gap ......... : I tbink the 
number of accidents bas gone down 
oonsiderably. 

-
WRlTTEN ANSWERS TO 

QUESTIONS 

IJIPOllUD hll'J'lLIDB8 

-'11. Bhd 'I'yagl: (8) \'fill the 
Minister of £erlcunare be pleased to 
.tate the amount of fertilizers im-

"'JlOrted by Govemment during the 
pal>t seven months. and the cost 
the1'l'Of? 

(b) Is it a fact that 8 substantial 
portion of these fertilizers deteriorat-
ed at the Port of Bombay? If GO, 
what loss has been incurred bv Gov-
ernment on this account? v 

(c) How much has been spent in 
re·bagging this heap of deterioratBd 
fertilizers? 

The :Minister of Food and Agriclll-
tUre (Shri K. M. :Mu~hi): (a) A 
total quantity of 3,74,678 tons of 
fertilizers valued at Rs. 11,19,46,065 
were imported during the period from 
1st January to 31st JUly, 1950. 

(b) No. The question of loss in-
curred, therefore, does not arise. 

(c) The f.'xpenditure incurred in re-
bagging small quantities of sweepings 
which lie in the course of clearing and 
forwarding is included in the clear-
ing and forwarding charges paid 1n 
the Clearing and Forwarding Agents 
at the ports. No extra expenditure 
is, therefore, involved in re-bagging 
these sweepings. 

HAmiONlll TBBATMlINT OF STEBILlII: 
Cows 

*458. Shrl S. O. S&mant&: Will 
the Minister of Agriculture be pleased 
to state.: 

(a) whether any experiment has 
been made to produce milk from 
sterile cows by harmone treamenb; 
and 

(b) if so, what are the results? 
The JIiDlNr 01 I'ood IDd Agrical_. t. (ShQ K ........ t): (8) Yes. 

Experiments have been conducted on 
three animals at the Indian Dairy 
Research hlstitute and six animals 
af; the Indian Veterinary Research 
Institute. 

(b) The response varied. Two cows 
did not read to this treatment. The 
rest gave a yield which varied from 
3 lbs. to 13 to 14 Ibs. per day. One 
dry cow gave a total of 2324 lbs. in 
348 days. This treatment, however, 
is still in aD experimental stage. The· 
efleet. of harmone ~atment 00 body 
metabolism as well as the dose aruJ 



391 Written ar.SW8rs 10 AUGUST 1950 Written answers 

method of administration have to be 
. determined. Further experiments to 
this effect are being made. 

TuBE WELLS SUNK UNDER "GROW 
MORE FOOD" CAMPAIGN 

*459. Sm Kesava Rao: (a) Will 
the }Lllister of Agriculture be pieasecl 
to state the number of Tube 'Vells 
sunk unclet· the "Grow More Food" 
Campaign scheme? 

(b) What is the gl"flnt given to the 
val"ious States for this purpose? 

The Minister of Food. and Agricul-
ture (Shri K. M. Munshi): (a) 825 
tube-wells have been sunk in the 
States under the Grow More Food 
Campaign since 1943-44. 

(b) A statement giving the requir-
ed information is placed on the Tahle 
of the House. [See Appendix Il', 
an.nexure No.2]. 

CoLLISION BETWEEN 38 DOWN PASS:BN 
GER AND THE 3 UP TRAINs AT 

TAPRI STATION 

*460. Shri rAbhma.nan: Will the 
Minister of ll.&i!ways be pleased to 
state: 

(a) whether the railway authorities 
on the 5th April, 1950 flashed news of 
collision between the 38 Down Pas.-
senger lind the 3 Up trains at Tapri 
statton, to the station-master hnd 
loco-foreman at Sahal'8.npur, asking 
them to rush a relief train with merti· 
cal van; 

(b) whether in mct any such colli-
sion took place; and 

(c) if not, what was the reason for 
raising such an alarm? 

Th. J(jDi'der of '1'ra.1uIpon and -.away. (Shrl Qopalaawami): (a) 
Yes. 

(b) No. 

(c) This was one of the relief train 
• drills' conducted on the Railways to 
test the efficiencv of Relief Train 
arrangements particularly in respect 
of the promptness with which a relief 
train, complete with the necesBaI'Y 

staff etc., is turned out on receipt I)f 
intimation of the Qccurrenoo of an 
accident requiring such assistance. 

RAMAN COMMITTEE REPORT 

*461. Shri Bhatt: Will the Minis-
tet" of Railways be pleased to state: 

(a) whether the Governmet;Jt have 
consirlered t.11e re:commendat1ons of 
the Raman Committee Report ()TI 

Sanitation, Hygiene, etc. on the Rail-
ways and if not when they propose to 
consider them; 

(b) the cause for the delay; 
(c) whether Government are aware 

that many third class latrines in the 
railway stations on Ajmer-Delhi Sec-
tion of the Metre Gauge line are 
without doors; 

(d) if so, whether t.he Government 
are contemplating to take steps w 
set matters right; and 

(e) whether it is also a fllct that in 
New Delhi Railway Station doorless 
latrines exist? 

The Kiniste.r of 'l'tansport IDd 
Railways (Shri Gopalaawami): (a.) 
The Raman Committee's Report has 
been considered and orders on the 
recommendations made therein, ex-
cept those contained in Chapter IV, 
have a,lready been issued to Railways. 
{.,~apter IV deals with proper organi-
sation to supervise environmental 
sanitation on each Railway. The re-
commendations made in this Chapter 
are still under examination and 88 
the matter involves large question!! 
of policy and organisation and, to 
some extent, is interlinked with the 
question of regrouping of railways, Ii 
flnal decision on these recommends. 
tions has not so far been taken. 

(b) Does not arise. 
(c) Yes. 

(d) It is proposed to provide new 
latrines and improve the existing ones 
at 34 stations on the section as soon 
as funds permifi. 

(e) . Yes; the provision of doors is. 
how8T8r. already in band and nearing 
completion. 
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P.uammllll8' AlIlufi'1iilj 
QBA __ *_. 8hrt Bhatt: (11) Will the 

Minister of B.allways be pleased to 
state how many major programmes 
(involving an expenditure of 
Rs. 10,000 or more) of Railway pas-
sengers' amenities sanctioned for the 
current year have been started Rall-
way-wise? 

(b) How many such programmes 
tire yet to be started and how many 
are not likely to be started and why { 

(c) Is it a fact that certain passen-
ger!!' amenities programmes on the 
Delhi-Ajjlller l::iection of the ~I. G. 
Line nre held up for want of esti-
mates, designs and planning? 

(d) If so, which of them are so !leld 
up and what is the cause of the delay? 

The KiDiater of Transport aDd 
KaUways (Shri Gop&1aawami): (ll) 
449, distributed over the followin/i 
Railways: 

Assam 
B.N. 
B.B. and C.l. 
E. I. 
E. P. 
G.T.P. 
M.andS.M. 
O.T. 
S. I. 
Bibner 
MY80re 
N.S. 
Saurashtra 

. ... ; ' .. 5 
3~ 

13 
107 
16 
24 

120 
90 
24 
4 
3 
2 
3 

(b) 891 schemes are yet to be 
started. Plans and estimates for 
these are under preparation and 
materials required are being collect-
ed. Only fout schemes are not. ex-
pected to be commenced in the 
financia.l year, as steel required for 
these is not· likely to be available. 

(e) and (d). 50 per cent. of the. 
proposals programmed for the Ajmer-
Delhi section for this year have 
alre&dy been sanctioned and work 
aommenced. On the remainder work 
on designin" _timatiDg, •• is in 
haDel. . 

Booms FOB M. G. A1m B. G. Lnms 

* •. Shri Bhatt: Will the Mil1is-
ter of B&Uways be pleased to state: 

(a) whether it is a fact that there 
)s a greater shortage of bog~es on 
M. G. Lines than on B.G. Lines; 

(b) whether it is a fact that the 
.Delhi_Ahmedabad section of the M. 
G. Line experiences acute short,age .of 
bogies; 

(c) whether it is a fact that many 
unserviceable bogies are put on 
service and if so, why; 

(d) what steps Government ha\'e 
taken or intend to take to expedit~ 
the manufacture of new bogies; and 

(e) how many new B. G. and M. G. 
bo~i<,,; have been manufactured in 
] nllin and how manv have been ;m-
'ported since April 1950 month-wise? 

The J[inister of Transpo~ and 
Railways (Shri GopaJ.aswami): (a) 
There is general shortage of passenger 
carl'in(Tes and it is a little more acute 
on so;ne Metre Gauge systems . 

(b) 'fhe shortage of passenger 
cClachl's 011 the B.B. and C.l. Metre 
Gauge system is shared by the Delhi-
Ahmedabad section. The position 
there is no worse. 

(c) No. 

ld) Steps are being taken to utilise 
the insta}.)ed capacity of railway 
workshops to the maximum extent 
in building new bogie passengar 
carriages dUl'ing the next four years. 
Arrangement·s have' also been made 
to manufacture 150 bogie carriage. 
each year in the Hindustan Aircraft 
Ltd.. factory at Bangalore. In 
addition, 50 bogie passenger coach 
bodies are on order each year from 
Switzerland and these will be fitt~d 
and furnished on arrival in India. 
It is also the intention to purchase 
another 200 to 800 bogie passenger 
ooaches each year from either Indian 
or foreign firms depending upon capa-
city available, delivery dates, and 
prices. The hon. Member is pro-
bably aware of the proposal to 
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establish as soon as nracticable a. 
large Railway Coach B-uilding Unit 
in India designed to produce 350 to 
500 carriages annually. 

fe) In each of the mont.hs April, 
Ma~ and June, 1950 an average of 17 
broad gauge and 17 metre gauge 
making 34 in all bogie passenger 
carrIages were built in India. None 
have been imported during this 
period. 

FAMINE IN BIHAR 

·464. Sardar Hukam Singh: (a) 
Will the Minister of Food be pleas-
ed to state the number of deaths 
caused due to starvation in Bihar 
during June and July 1950? 

(b) What arrangements have bp.en 
made by the Government of India to 
supply food grains to the famine-
stricken areas? 

The lI.inister of FOOd and Agri-
cwtur& (Shri X. M:. M:unshi): (a) I 
have already given the necessary in-
formation in my statement in Parlia-
ment on 2nd August, 1950. 

(b) Though as I have said before 
there is no famine in Bihar. addi-
tional allotments of foodgrains for 
Bihar were made in July and 
movement of these allotments 
arranged by special trains, to relieve 
the situation. 

EXTRA DEPARTMENTAL 
ElIIPLOYEES 

POSTAL 

~465. sardar Hukam Singh: (3) 
Will the MinistRr of Communicatiow; 
be pleased to state whether it is a fact 
that the total emoluments of Extra 
Departmental Postal employees were 
reduced by Re. 1 to Rs. 3 while 1,he 
salaries and allowances of depart-
mental employees were dOUbled and 
trebled after the last revision of pay 
and allowances? 

(b) Is it a fact that the allowances 
of Extra Departmental Sub-Post-
masters are not fixed according to the 

work hours statistics and the Post-
masters are not paid according to the 
Point System as per rules of the De-
partment? 

The Deputy Kinister of Oomm1lD1-
cations (8hriXhurshed Lal): (a) No. 

(b) Yes. The basic allowance of 
Extra Departmental Sub-Postmasters 
is fixed at the discretion of the Head 
of the Circle concerned with reference 
to local conditions. The • point 
ayst.em' for the fixation of aJlowances 
is applicable only in the case of 
Extra Departmental Branch Post-
masters. 

DARJEELING HIMAT.AYAN RAILWA.Y 
DAMAGE 

·466. Shri A. B. Gurang: Will the 
Minister of Jl.a.ilways be pleased to 
state the damage done by the recflnt 
flood to Darjeeling Himalayan Rail-
way;' 

The Kinister of Transport aDd Bail-
ways (Shri GopaIaswa.mi): On the 
Darjeeling-Himalayan Railway, there 
were many land slips, mostly of a 
minor nature between Siliguri and 
Kurseong, but between Kurseong 
and Darjeeling there have been 
heavy land slides. Repairs have a1-
readv been done and rail services 
res~red UDto nine miles beyond 
Kurseong. -

RICE FOR WEST BENGAL 

·467. 8hri A. B. Gurung: Will the 
Minister of FOOd be pleased to state: 

(a) the quota of rice given to West 
Bengal in 1949-50 and the quota to 
hI'< given for 19.10_51: and 

(b) the totel quantity of salt given 
to West Bengal in 1949-50? 

The lIinister Of Food and Agri-
culture (Sbri X. Il. M:UD8b.i): (a.) 
Tbp. Centml Gove~ment allots quotas 
of foodgrains for the calendar year 
6lld not the financial year. During 
1949 West Bengal Government 
received under the Basic Plan 94,0011 

tons of rice. No rice has beel! 
allotted for 1950. 



Ch) During 1949-50 a quota of 
40 76 000 maunds of salt was allotted 
10 'w ~st Bengal against which the 
quant,ity actually supplied was 
55,M,000 maunds. During 1950-51 a. 
quota of 51,09,000 maunds has been 
allotted. Against this 13,71,~ 
maunds have actually been supphed 
for the first three months-April to 
June 1950. 

DAJUGlI: TO TEBsu-G.dGTOK RoAD 

*dB. IIari A. B. Guruq: Will the 
Minister of IfraIIIpOI'\ be pleased to 
state the extent of damage done to 
the road between Teesta and Gangtok 
by the recent flood? 

The JIbl18t,er of TraJlSPC)rt and 
1tai1W&)'I (8h1t GOpa1aswami): Dam· 
age hy the recent ftoods to the 
Teesta (}angtok Road is roughly 
estimated at Rs. 20 lakhs. 

SUBSIDY GIVD TO P.E. P. S. U. FOB 
'Gaow MOD FOOD' CAMPAIGN 

• "9. 8lrdar B. 8. Man: (n) Will 
the Minister of 1'004 he ple!l!<l'tl to 
state the amount given to 1'Iltinin Hnd 
EI\st IJunjl\b Stlltes Union liS Eub-
sidy for "Grow More Fl>od", in 19·10-
50? 

(b) How much i .. ginm for the ~'elll' 
19l10-51 '? 

(c) How much of it hilS been SP"!lt 
on const-r\lction. of new wl'll!<. !llld 
tubt~wl>lls, lind repairing the old wells:1 

(d) Whllt amount WIIS "pent on 
munurell given to ugl·iculturists '! 

'fte 1IiD1Iter of J'ood aDd &grlCUl-
culture (8hrlK. K. K1ID8hl): (a) and 
lb). Grllnts UIIlOUl!ting to Us. 
I';' ,2'3,855 tUld Rs. 36,88,51:! were 
aanl'tiollt'd to P.E.P.8.U. Govl'm-
ment during the :"t'llrs 1949-50 and 
196n·51 respectively. 

(0) During 1949·50. the Goyern-
ment of P.E.I).S.U. spent. Rs. 
2,78,793 on the construction of new 
well.. No expt'nditure was incurred 
either on the construction of tube· 
wells or on the repair of old wells. 
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As regards the current year .1950-51 
this information win not be available 
until after the end of the year.· 

(d) Nil. 

DAJrIODAB VALLEY PRoJECT (LoAN) 

*470. Shri B. E. Du: (a) Will 
the Minister of Works, Kines and 
Power be pleased to state whether 
the negotiation for loan from the. 
International Bank for the Damodar 
Valley Project has been lloncluded? 

(h) If so, what are the conditions? 

(c) What use is at present being 
mada of the money received? 

The Jlinister of Works, Kines and 
Power (Sbri Gadgil): (a) Yes. 

(L) A copy of the agreement is 
plltCed 011 the Table of the House. 
(Placed in the Libru/,!!. 8ee No. P. 
107/50). 

(c) Xonc of the proc~c(h of the 
loan has yet been dl',lWlJ a;; c('rtuin 
technical fOml:llitie,; have' to be com· 
pleted . 

RISE IN FOOD PRICES nUE TO WAR 
IN KOREA 

*471: ~hrl B. K. DIB: (n) Will 
the ~IlIl1;;tt'1' of Food he plea~ed to 
stllte wht'tlwr th,' ri"c in price>:! of 
food Illuterinls aft.'r the breakout of 
war in Korea has beC'n examint'c\? 

(hl Wh:.t steps have been taken 
in this connection? 

The lIiDiSter of Food and AgriCUl-
ture (Shli K. II. Munshi): (a) Yes. 

(b) The lllilttl'l' is ull,lel' considera-
tioll. 

IR'JN ASD SU3L FOR AGRICULTURlil 

.*472. Shrl Kahudiram Jlah&t.&: 
\\ ill the ~Iill;ster of Agriculture be 
pleased to state: 

(a) the total qut\lltity of iron aud 
s.t~al allotted for agricultural pur-

poses for the current finauci&:l year; 
and 

(b) tl1e quautity allotted to Bihar 
State? 
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'The II1nister of I'ood and AgriClll-
ture (Sbri K ••. KUDSbi): (a) The 
allocations of Iron and Steel for 
Period I (Jan.~March) of 1951 have 
not yet been made. It is, therefore, 
not possible to give the information 
in respect of the current! financial 
year which ends on 31st !\farch,. 1951'. 
A qu&ntity of 1,1:16,140 tons of iron 
and steel was aUotted for agricultural 
purposes during the (!urrent calendar 
,year (Jan. to Dec. 1950). 

(b) The allotment to Bihar State 
.during the current calend'lr ;yenr was 
7,830 tons. 

LAc PRoDUCTION AND EXPORT 

*473. Pandit M. B. Bhargava: 
Will the Minister of Agriculture be 
pleased to state: 

(a) the total area under .~ultiv;t!ion 
of lac and the total allnual vield 
therefrom during the years 1943-.19 
and 1949-50; 

(b) what quantity and vaiue of 
lac produced il.! Illdi&' is c::>niiuInt:>d 
locally for industrial Hlld other pur-
poses; 

(c) the total quant.ity and \alue of 
lac exported out, of Iudia in HH8-,19 
and 1949-50 and what proportion 
th-ereof was exported to h&l'd Ilud soft 
currency areas; 

(d) whether Government have auy 
scheme in hand to increase its culti-
vation ilnd also the quality and 
qua.ntity of the yield and how f&r 
the research c31Tied out by tha 
Il'ndian Lac REsearch Institute bas 
succeeded in increasing the yield or 
ext.ending the cultivati(M. of lac in 
the country; and 

(e) whether the Governme~lt ,~r 
Indi:! have fixed &uy target III 1.us 
connection and if 80, by what date 
is it likely to be reached? 

The IIiDister of 1'00d and AgriCUl-
ture (Shri It. )[. )[UD8hi): (a) It is 
not possible to estimate the area 
under lac cultivation as the lac hosts 
aU-e not confined to any particular area. 

but are scattered throughout the 1&:0 
producing . zone. The' total yield 
during 1948-49 was estimated to be 8 
lakh maunds and that during 1949-50 
to be 11 lakh maunds. 

(b) Betweep 50,000 to SO,OOO 
maunds, valued roughly at 10 lakhB 
of rupees. 

(c) The total qu.:.ntity of ll\c ex-
ported during 1948-49 was nearly 
24,500 tons valued at Rs. 808 lakhs 
and that during 1949-50 was nearly 
22,700 t()ns valued at Rs. I:IOS lakhs. 
The proportion of lac exported to 
hard and soft currency l,ress was 137 
to lOS in 1948-49 and 103 to 124 in 
1949-50 by weight. 

(d) Two schemes are in hand, one 
for improving the yield and the 
qutllity, and another for extending 
the cultivation of lac. 

Under the former scheme, 13 de-
monstration centres covering 491 
villages have been established for 
demonstl"l.lting the latest improved 
methods. 

Extellsioll of lac cultivation has 
beeu initiated with the survey of idle 
lac hosts in easily accessible foresb 
and other areas. During the year 
lO49-;iO, over 13 lakhs of hosts, re-
maining idle, were locnted in Madhya 
Prndesh, Bihar, Uttar Pradesh, 'Vest 
Benga I, Orissa, PUlljab aud Bhopal. 
Over 13 Illkh hosts were iuf<lcted with 
iac. Brood-lac worth Rs. 27,000 
wasdishibllted. 

'fhe s\Il'vey of lac hosts has been 
followed up by dp.tailed working pJhDS 
(llld by training the villa~ers in im-
proved methods of cultivation .. 

The production of stick-lac has 
gone lip from 9·7 lakhs maunds in 
1947148 to 11 lakh maunds in 1949-
50. 

(e) The target of stick-lac produo-
tion hru; been fixed at two million 
maunds per annum. it is difficult 
to stute the date by which the target 
is likely to be reached. :Much de-
pends upon the co-operation from the 
State Governments and the extent to 
whieh immature harvesting can be 
prevented. 
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MADBAS HABBo'UB 

*''''. 8hr1 SanjiV&1Ja: (a) Will 
tbe Minister of Tr&nIport be pleased 
to state the progress made h the 
exp&:nsion of the Madras Harbourt 

(b) When is it likely to be COlD-
ple!-ed ? 

fte KiD1Iter of TrUllpOrt and 
BIll • .,. (Sllzt GcIpalaew&ml): (a) 
Attention in invited to the reply given 
to part (a) of StiU'red Question No. 
648 on 6th March, 1950. The Madras 
Port Trust are still in con'espondence 
with the Government of Madras with 
regard to the transfer of the land op-
posite }'ort St. George ~ the Trust 
and the terms thereof. 

(b) The first stage of the Project, 
namely, the construction of a wet 
dock capable of berthing four 600 ft. 
ships drawing SO ft. with modern 
double-storied transit sheds and ovel'-
Bow sheds adjoining will take about 
five years to complete from the date 
of commencement. 

FOOD RATIONING 

·'76. BIu1 Sanj1van'a: (a) Will 
the Minister of J'00d. be plt~ased to 
atat'e whether there is any proposal 
before the Government t.o Ilbolish 
foo.\ rilt:oning in India? 

(b) HIl\'e OO\'l'lllIlll'IIt 1I1.\(1-.- ally 
effort t.) "set'rtnin public opinioll in 
this I'egard? 

'!'he KiD18ter of I'ood and AgricUl-
ture (Shri K. X. Xunahl): (0) Xo. 

(b) Public opinion hS reflected in 
the Pnrlilunent., t.he Stute Assemblies, 
the Prl'ss etc. is nlwnys b.?fure Gov-
ernment. 

GBAlm 'linniE EXPRESS (RESTAlTRAli'l' 
CAB ) 

*i7S. &hr! S&nj!vayya: (a) Will 
the l\Iilli~ter of Jta.Uways be pleased 
to state whether the attention of the 
Government has been drawn to thp 
fact t.hat much difficuit.y is experienc-
ed by the pr..:ssengers on t,he Grnud 
Trunk Express as there is no 
restaurant car attached to it between 
Madras and Nagpur? 

(b) If so, what action do Govern-
ment propose to take in the matter? 

The K1Diater of Tra1l8pOl1 anCl. Bailwa,. (SIIzt Gopal .... m1): (a) 
Government have received no sucn 
complaint so far nor aTe they aware 
that much difficulty iR experienced by-
passengers of the Grand Trunk Ex-
press travelling between Madras and 
Nagpur for want of a. restaurant car 
on the train. There liTe refreshment, 
rooms. and restaurants at important 
stations en Toute which wgether with 
.the buffet car run between N agpur 
and Balharshah serve the needs of 
passengers. 

(~) In view of the answer to (n) 
no lmmedif.te action is c'llIed for, hut 
the extension of the Uestau1'8nt Car 
service upto Ma.dras will be ('onsider-
ed. 

CRITTABANJAN LoCOMOTIVB FACTORY. 

·'17. Prof. S. N. 1Iiahra: Will the 
Minister of Railways be pleased to 
state: 

(a) the amount spent on the loco-
motive factory at Chittaranjan so 
fal'; and 

(b) the names of comp611ies pro-
ducing boilers in the country? 

The Jlinister Of 'l'ranaport aDd 
RaU!a~s (Shri GopaIaswaDli): (a) 
H.; ,~, lakh.-; 11(>1.) .Julle, 1950. 

(h) Locomotive boilel's IIl'e being 
1I~l\Il\lfactured at pl'e~elJt by the Telc~ 
'\')I'ks at Tatanagllr. The Pill\" other 
th'lll which is reportt'd to ha\"~ taken 
up. the. manufacturl" o! ~tationery 
bOIlers m the l:olliltry is that of 
~!essrs. 'l\'xtil~ ~Il1chillery Corpora-
hon Ltd., Baller Pl'O]ect, S, Royd 
Exchllnge PI li"Ce , Calcutta. 

RoAD LIN][ BETWEEN BoMBAY AND 
MADHYA PRADESH 

*478. Shri Deoglrik&r: Will the-
Minister of 'l'raDIport. be pleased to 
stat.:! : 

(8) whether Government are aware 
that there is no metalled road joining 
Bombay State with M&dhya Prrtder.h 
State; and 
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(b) whether there is any provision 
made to construct this road in the 
immediate future? 

The Kinister of 'l'raDsport &D.d 
BailwaJ8 (Shri Gopalaswami): (a) 
There is a Xational Highway No.6, 
which is metalled and whieh connects 
the Bombay lind Madhya Pradesh 
States.' ., 

(b) Does not arise. 

Vanaspati (CoLOUR) 

*479. Ch. R&nbir Singh: (a} Will 
the Minister of Agriculture be pleased 
to state whether it is a filet ,th&1i 
research has been carried out in Forest 
Research Institute, Dehra Dun to 
the effect that a plant known as 
Roli can be used for colouring 
Vanaspati oil, which will not have 
any injurious effects on tha buman 
system? 

(b) If so, do Government propose 
to consider the advisability o~ colour. 
ing the Vanaspati oils in the country 
to guard agaiu!;t adulteration of 
ghee? 

The Jlinister of I"ood and AgriCUl-
ture (Shri :It. K. KUDShi): (81) 
Presumably the hon. Member is refer·' 
ing to the Research made by the 
Forest Research Institute, Debra Dun 
on 'Kamala Dye', a product of Robini 
plant. Kamr.:la DVe was found un· 
suitable for colou;ing -Vanaspati due 
to the following rea!;ons' 

(i) It is not sufficiently stnhl·~, 

(ii) Luge quantities al'e lll·eded to 
give vanaspati the required depth of 
colour. 

(iii) The dye is used medicinally as 
lin anthelmintic And it CIl.'1llot be said 
with certainty that the colullr hus no 
adverse effect on the human system 
though it is reported to be non-
injurious in small doses. 

(h) Xo suitable co\oUl'illg matter 
has :yet been discovered though Re-
search to find one is continuing. The 
colour to be nsed must be plt'asant in 
~pl?earance. tast.e and ~mell, non-in-
lunous to health !lnd sufficiently 

stable to heat. It should also not be 
easily removable by ordinary physicul 
or chemical methods. l'htl question 
of adding a colour to 'Vanaspl.lti can 
only be considered when a suitable. 
colour is found. 

MrNEiuL CONCESSION RULBS, 1949 

*480. Sbr:I. R. L. KalviJa: (a) 
Will the Minister of works, KiD_ 
aDd Power be pleased to state 
whether the Mineral Concession 
Rules. 1949 were adopted without 
any consultation with the Coal 1n--
dustry and Labour? 

(b) Have any representations been 
made by the Coal Industry and 
Labour against some of these Rules? 

(cj If so, who are those persona or-
bodies? 

(d) What are the main features of 
their objections? 

(e) What ~teps, if any, have 00--
vernment taken so far or do they 
propose to take in the matter? 

(f) What is the policy of the Go-
vernment in the matter of grant of 
mineral concessions to the private in-
dividuals, firms or bodies with special; 
reference to coal? 

The Kl.ni8ter of Worb, KiJl88 anel 
Power (Shrt Gadgtl): (a) The Mineral 
Concession Rules were adopted after 
consulting the Coal Industry but not 
T'llhour n~ the Tnles do not affect the 
lattt'r. 

(b) Heprese'ltatiou!i hr,ytl been. 
made by tb,. Coul Iudustry but not 
by Labour. 

(c) (1) Indian ~Iining Association. 
(2) Indian Mining }o'ederation. 
(iJ) The National Camenl :Mines. 

and Industry Ltd. 
(4) Shri N. D. Lall Singha, 

Chairman. Indian Mining 
Federl1tion. 

(dJ Their main objections were 
against.-

(i) the application of the rules. 
to the perma.nently settled 
areas; 
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(ii) the prohibition of llCcept-
alice of 8ahbmi; 

(iii) insistence OIl the possession 
of a certificate of approval 
riS a pre-requisite for the 
grant of a prospecting 
licence or a mining lease; 

(iv) fixation of ~he maximum 
period of lease; and 

(v) fixation of the maximum 
area of a lease. 

(e) The suggestions of the Coal 
Industry were cnrpjlllly considered by 
Govemmellt before the Minerlil Con-
eession Rule" were promUlgated. The 
rules are under further c·ollsidflration, 
aDd if desirahle they .vill be suitably 
attlendl!<l to the extent considered 
necessary. 

(f) The policy followed by Goyer.1-
mtlnt ill regnrd to grnqt of concessions 
for coal to private individuals, firms 
or bodies is I\S follow8,-

(i) If the right to w.)1"-« lleW 
IIndertllkings has ;.Ireacly 
bet'n conft"ll"ed b ... · grunt of 
" prospecting licence or 1\ 
milling lelllle to allY pady, 

the party ill permitted to 
develop the lInJ~rt,al'iu~ un-
less for f.ny special renSOll it 
is taken up for develol'mem 
by the 8tat~ Government 
or the Centrell Government. 

(ii) ,In I"l'Spect of .\l·P:-." ill which 
lIO slIhsi;;ting" rights to 
work or d ... ,·dop collk-ries 
I.'xi;.t. ell('h ca!'ll' is ,'xmninell 
on nwrits Illllt :\ decision 
tnkl'n whetht'r in the 

,national interc.>st the ,leve-
lopnwllt I'Ihould be uud"r-
tnkt'll by lhe ~H:\tt, or 
whet,ber i)rivat~ t'llt~l"Pl·ise 
should be encour'\gt:'d. 

RniDBRPBST AMONG CA'l"l'LB 

·"1. Sbrl D. S. Seth: Will tIle 
Millistel· of Agriculture he pleased to 
.tate: 

(a) the approximate los& of cattle 
J>6r yN'r dua to Rinderpest diseuse ill 
iIa. Indian Union; 

(b) whether it is 8 fact that a 
Rinderpest eradicating scheme has 
been devised in the Veterinary Re-
search Institute, Mukteshwar; and 

(c) if the ~nswer to part (b) above 
be in the affirmative, has the scheme 
been put into execution, if not, why 
not? 

The JIil1ister of I'ood and Agr1cUl-
ture (Sbri E ••• IIUD8hi): (a) About 
two lakh heads of cattle annually. 

(b) Yes. The scheme is tor immu-
nization of the entir~ cattle-goat 
nnd sheep population in Il1di~ with 
Japanised vacciue produced fl\.lm 
rabbits. 

(c) Xo. The rensons are its high 
cost, the present financinl stringellcy 
aud difficulties of trl.ining of the large 
pel:sollllel required and the procure-
ment. of elaborate machinf:l"v and 
equipment from nbroad. Artallge-
JUents havcl, however, been made for 
procming some of the essential f'(pip-
ment and COl· obtaining tedmical I'ld 
of thl.' F . .-\.O. A short-tel·m pilot 
scheme. for obt:iining l)relimi:Jary 
data t·onnected with tleld trials has 
olso h'!en prepure,] b~· the Indion 
Veterinnl"\· He;;elll"ch Institute which 
is now l\I;dH" the con;;i(le.·ntio:l of the 
Indian ('OI\l1<"i1 of Agricultural 
Hese:lreh. 

INDIAN VETERIYARY INSTITUTE, 
MUXTESHWAR 

*482. Shrl D. S. Seth: \\·ilI the 
~linistl·l· of Agriculture he pleased to 
stllte the rea;:()\H for I!ot taking any 
de<.-i"ioll on the post-Will· plan for re· 
organisation schemo of Indiau Yete~­
nllr\" Institute, ~Illkteshwar, submIt-
ted" to the Government of India in 
the year 1948? 

The Kinlater of J'ood and AgriCUl-
ture (Shri E. )(. KUDBhi): The im-
plemelltlition of the re-orgamsation 
scheme of the Indian Veterinary 
Research Institute has been held in 
abeyance penlling improvemEm~ in 
the financial condition I)f the t:ountry_ 
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CoNSTRUCTION OF RoADS IN Hnu01U.L 
PRADESH 

*483. Dr. Parmar: (a) Will the 
Minister of Transport be pleased to 
state whether any thing has been done 
to connect Mandi with Simla by 
motorable road and if not, why not? 

(b) Is it a fact that certain ronds 
in Mandi and other parts which were 
under construction at the time of 
merger were left where they were and 
that they have not heen completed 
so far and if so, why:' 

The Minister of Transport and 
Railways (Shrll Gopalaswami): (a) 

A proposHI exists for 3. motol'able 
road between Simia ,md Mandi t'ia 
Narkanda. and Aut. The Simln.-
Narkanda section is on a. National 
HighwliY and is being gradu~llly im-
proyed from Nationnl Highway fllllds. 
The XUl'kanda-Aut-:\Iandi section 
pat:;ses through Vf!I'Y difficuit hilly 
cQunh'y 111)(1 a major part of it lies ill 
the Punjab (India). The portion in 
Himachal Pnid~sh will be developed 
gradually as and when funds permit. 

(b) Xot to my knowledge. Hut, if 
the hon. :\Iembel' can name any pcc-
ject 01' projec-ts, where fudher wOlk 
has been held lip acoording to his ill-
formation, I am pt'epared to ~nqllire. 

EJECTMENT OF TENANTS IN HlMACHAL 
PRADESH 

*484. Dr. Parmar: Will the Millis-
tel' of Agriculture be pleased to state 
whether it is a iilct that Gon:,rnment 
intend to briug' in Legisilltion regula-
ting the rela.tions of la~.ldlords and 
tenants and stopping ejectment of 
tenants in Tehsil l'aonta, District 
Sirmllr, HiInachal Pradesh? 

The lliDister of rood and Agricul-
ture (Shri E. )[. Kunshi): The matter 
is ullder the consider:ition of the 
Government of India. In the lIIeU11-
time, so far as the Sirmur DistI'i::t is 
~oncerned, the relations between 
landlords and tenants are re2"u}fJted 

by the. Punjab Tenancy Act. 'fhis 
Act ha::l been extended to the erst-
while State of Sirmur, long before its 
int'egration, and is still in force. 

USE OF CoWS FOR AGRICULTURE 

*485. Dr. R. S. Singh: WiII the 
:\Iinister of Agriculture be pleased to 
state: ' 

(a) whether it is a. fact that the 
Government of India have suggested 
the "use of cows for agricultural 
work" to all State Governments; and 

(b) if so, what would be its effect 
on the milk production of the coun-
try? 

The Minister of rood and AgricUl-
ture (Shri E. M. )[unsbi): (a) and 
(b). The Indian Council of Agricul-
turai Research forwarded Il proposal 
to the Governments of Madras, Pun-
jab, West Bengal, Bombay and 
)Iysore and to the IlIdhll Dt,:ry 
Research Institute, Bang'lbre to 
condllct investigatio!ls on the poslli-
bility of using cows for agricultural 
work. The investigations are stiJl in 
the initial stllge and the I"esl.lts of the 
experiments Cllnnot. therd')!'e, be 
anticipated. 

ADMINIST~TION OF B. B. L. RAILWAY 

*486. Dr. R. S. Singh: (a) \Viii 
the :\Iini,;ter of RaUways be pleased 
to state whether any cbange has oc-
curred recentlv in the administration 
of the Bihar Aakhtiarpur Light Rail-
way (R. B. L. Hailway) of the Patna 
district of Bib'if ~ -

(b) If 501, uuder who~e administra-
tion ilj that Railway being rUlI these 
days? 

The Minister of Transport and 
Railways (Shri Gop&1aswami): (a) 
Yes. The Hailwav has bt::<:11 tnkf"n 
over from the J31lUkhtiarpur Bihar 
Light Hailway Company by the Dist-
rict Board of Putllll from the 25th of 
June, 1950. 

(b) The District Board of PatM. 
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Torr OJ' GooDS FROM RAILWAY 
GoOOWNS 

·'87. Shri Nandkiahore Das: Will 
'the Minister 1)£ Railways be pleased 
to state: 

(8) in how many cases Railway 
employees were detected to be in-
volved in theft of goods from Railway 
godowns and goods-sheds on the 
B. N. Ra.ilway from January 1950 to 
the 15th of July 1950; 

(b) the f'tations where these thefts 
occurred and the dates of their occur-
rence; and 

(c) whether all or any of the offen-
ders have been departmentally punish-
ed or sent up for trial 'by law courts? 

The lIinlster of Transport and 
ltaUwaYI (Shrl Gop&laswa.mt): (a) 
26 cases during the six I:10Ut11S from 
January to June 1950. Information 
regr,Tding the first Hi days of July is 
not yet available. . 

(b) The stations and the dates are 
aa follows-

Itwari (2~-1-50, 10·2-50 and 1-5-50), 
Chakardharpur (5-1-50), 
Jharsuguda (19-1-50, 28-2-50 H!1d 

26-5-50), 
Tatanagar (5-1-50, 20-2-50 and 

17-6-50), 
Shalimar (2-2-50, 18-2-50, 26-2-50, 

11-3-50, 20-3-50, 21-3-50, 16-5-50' and 
25-5-50), 

Burnpur (28-2-50). 
Balaghat (10-3-50), 
Manenon,garh (3-4-50), 
Billl.spur (14-4-50 and 12-;)·50), 
Rajkharswan (31-5-50), 
Aora (6-.'5-50), and 
Purujia (W-5-50). 
(c) Of thf' 26 C(lf;eS, 20 were handed 

over to the police and six toO the de-
partments concerned for inve<tina-
tion. Of the 20 cnses in the for~er 
category. conyictionf; were obt"ined 
in four and nequittnl in 'me, thE' othr-l' 
15 being still under investigation; of 
the six cages ill the lntt-er category, 
the staff concerned han~ l~een r~moved 
from servi<'e III two, the other four 
are still under investigation. 

RAILWAY STR]XE AT KHABAGPUR 

*'88. Shrt Nandkishore Das: Will 
the Minister of Railways be pleased 
to state: 

(a) whether in the month of June 
last, there was a strike by some Rail-
way employees at Kharagpur on the-
B. N. Railway; 

(b) if the answer to part (a) above 
be in the affirmative, the number and 
category of these employees; 

(c) what were the causes of the 
strike and how long it lc.sted; 

(d) whether the strike was im;pired 
by a.ny of the recognised unions of 
Railway employees; and 

(e) how the strike terminated? 

The Kinister of Transport anet 
Railways (Shri Gop&laswami): (a} 
Yes. . 

(b) The following number and cate-
gories of staff were involved on an 
average per day: 

Categories. NumJJer_ 

WorkshopS. Skilled, semi- 8,000 
skilled and un-
skilled. 

Loco shed. -do- 600-
Carriage shed. -do- 220-
Transportation 

Yard. Traffic yard staff 
and yard technical 378-
staff. 

Stores Depot 8k iIIed, semi-
Skilled and un- 924 
skilled. 

(c) alid (d). The st9.ff did not 
present allY grievances before . they 
wellt on strike. After the strike· 
started, on being pressed by the 13. N. 
Railway Administr&tion, the two re-
cognised labour Union, i.e. the Indian 
Labour Union and the Employees 
Union, while disclaiming any respon-
sihility for the strike, ';t!ve a list of 
grievances whieh it was alleged had 
not been redressed. The strike lasted 
for 16 days in the workshops, 8 d&;ys. 
in the loco shed, 3 days in the carria~c 
shed. 5 days in the transportation 
yard and 12 days in the stores depot. 
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(e) The strike termin~ted on the 
men returning to duty of thei!' OWD 
accord. 

POWER PBoJlIICT 

*489. Dr. R. S. Singh: Will the 
Minister of Works, lIines and Power 
he pJe&sed to state: 

(a) the number of Power Projects 
whose plans have been prepared fjy 
the Government of India since 1947:, 

(b) the number of Projects which 
are undergoing construction; and 

(c) the names of Projects which 
have since been abandoned? 

The 'llinister of Works, Kines and 
Power (Shri Gadgil): (a) The Central 
Electricity commission generally 
assists State Governments in regard 
to the preparation of power projects 
and also similarly assists the :Minis-
tries of the Government of India and 
the Central \Vaterpower, Irrigation 
and Navigation Commission with re-
gard to their plans for [ow.!r projects, 
including schemes for powei." develop-
ment whieh form an integ-loal part of 
multi-purpose river valley develop-
ment projects undertaken by the Cen-
tral \Vaterpower, Irrigation and Navi-
gation Commission. Strictly speaking, 
the number of power projects whose 
plans have been prepared by the 
Government of India since 1947 are 
the four multi-purpose development 
projects, viz. Damodar, Hirakud 
Kakrapara and Kosi. 

(b) Three, viz. Damodar, Hirakud 
and· Kakrapara. 

(c) Nil. 

FISHERIES 

*490. Shri BuragohaiD: Will the 
Minister of Agriculture be pleased to 
st",te : 

(a) the estimat'ed acreage of salt-
w&ter fisheriles in the country and 
the yield of edible fish in weight per 
acre per annum from those; 

(b) the total acreage of frqhwuter 
fisheries and the &Dnual yield of edi-
ble fish per acre; and 

(c) what percentage of each of the 
said classes of fisheri'as is fertilised 
with the object of increasing the 
yieH? 

The IliDister of I'ood IUd AgrlGlll-
ture (Shr1 K. K. KUD8hi): (a.) to (c). 
The information asked for bv the hOD. 
Member is being collected &nd will be 
placed on the Table of the House 
when received. 

UNITBD NATIONS SCIENTIFIC 
CONFERlIINCE 

*491. Shri BuragohaiD: Will the 
Minister of Agriculture be pleased to 
state whether India WftS rep1."~sented 
at the :Fishery Section of the United 
Nations Scientific Conference for the 
conservation and utilisation of 
Natural Hesources held at L!lke 
Success in August-September 1949? 

The lIIinister of Food and Agricul-
ture (Shri K. II. lIunshl): Yes. 

VVATERT~sPORT 

*492. Shri Buragohain: Will the 
Minister of Transport be pleased to 
state whether Government have tak-cn 
any steps to survey the possibilititls 
of tranS.'{X>rt in t,he Brahmaputra 
system of rivers? 

The llinister of Transport and 
Railways (Shri Oopalaswam1): The 
river Brahmaputra is :Javigable from 
Dibrugarh downwards and it regular 
steamer service operates all the year 
round on this stretch. The need for 
undertaking any fresh 'iUrv~y of this 
river hus not, therefore, been fdt. The 
Government of India have, however, 
under consideration a proposal to COD-
duct an all-India survey qf the possi-
bilities of development of water trans-
port and the Brahmaputra system of 
rivers will be included in tnut su.--vey 
when it is taken up. 

TBACTOBS 

*493, Shri K. L. Gupta: (a) Will 
the Minister of AgrlcuJ.ture be pleased 
to state whether it is a fr.ct il!lt a 
number of Tractors are lying idle due 
to short supplies of the implements 
and spares? 
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(b) What is t.he remed~- propos~li 
by Government in the matter? 

The JDniater of I'ood and "Agricul-
. ture (Shri X. M. Munshi): (a) Gov-

err.m<!llt are aware that ;,\ cons~<1f'l'able 
number of tractors in the countrv fire 
lying idle due to la('I, of implel~ents 
and spHre pHris. 

(b) The following lem~dial mEa-
sures have been t:.ken hv <tovern-
ment to meet the !'.hortag~ of irrlplp-
mellts an'l ~pare parts:-

Impl!'ments are ullowed to be im· 
pOJ-t~c1 from U. K. and so it cllrrency 
countries under O.O.L. 

Import Lie-cucl'S for spa!'c pn~·t.s 
are granted liberally. Ullri ng the 
last licensing period all t.-pplicntinns 
for Jieences for spnrc part!' have been 
grunted in full. Fllrth?r, no lieenr:es 
for fresh importution of trilc~ors an(1 
implements will be granted unless 
20 per cent. of the value of the eqll!r-
ment is also imported ;1\ th? form of 
spore part-s. 

In addition to the libove, mensures 
are IInder consideration under whio.!h 
trading in traotors and agricultural 
implements for tractors will be con-
fined to licensed dea.lers, who "'ill 
have to satisfy Government that they 
ke<!p a minimum stock of spllr" PhTts 
and employ 1\ reasonable staff of 
trained technicians. 

J'AJlDB Conm()l(S m HYDEBABAD 

.... Ilarl •• L. &upta: (a) Will 
the Miniater of I'Ood be pleased to 
sta-' wheth8l' Government are ow,,~ 
of reports of scanty rains and famine 
in the two districts of Hyderabad, 
nam&ly, Bir and Osmanabad? 

(b) If 'SO, whr.t steps are being 
taken in the matter? 

'!be JIblJater of I'ood IDd Aaricul-
... (8Ul Eo ••• onehl): (a) Gov-
el'llIDent have been !uformed that 
there has been leBS rain this yettT thon 
normal in the. two districts and 
til .. is 80DMI scaroity but not. fam;ne. 

(b) It is understood that H vder-
abad Government have opened 50 fair 
price shops in Bir ana 130 in Osman-
ahad district. Besid~s, the Gm-ern-
ment IUive made the movemc:lt of 
foodgrains within these districts free. 
The Central Govel'11ment haw, t11Iotted 
to Hyder&:bad an adequaie quota of 
foodgrains. 

~a(f~) 

*~l!( ~ if\o ~o ~: ro 
iliM" li;ft ~ iffl(?T~ 'fiT ~ ~ij­
f.t;: 

(~) ~ ~ ~ ~ 'fi~m;ff 

..n- ~~ ~T ~ a'fl ~ 'fir qrflr'fi 
~w~r 

(OfT) ~ ~ 1f f'1 Ii RlI3iT 'fiT 

P f.f;a;rr tif'1" ~ g31T ~ r 
(~) w ~ ij"(lI" ~ fit; ~ 

iIiT ~r <it ar'tt ~ ar<t:.~ srRr ~ 
~ f-ir;r 1l ~ ~ ~ ~ ..n- 'ii1r 
..n-~ ~, am:: m t:fm ~, aT ~ 
of ~ If( w m~T ..n- t. r 

Vanaspati (MANUFACTURE) 

·'95. Shri B. S. Arya: (a) Will 
the Minister of Aariculture be pleased 
to state the number of l'anaBpati 
Ghee Manufacturing J:t'actories and 
their snnu&:! output? 

(b) What is the total inveatmen~ 
made by the manufacturers on this 
Industry? 

(c) Is it a. fact tha.t Govemmellt 
ha"e received complaints u-om the 
public dema.nding prohibition of 
VanCIBpati Ghee and if so, what 
action have they taken on them ., 

The KiD18ter or FOOCl and Agricul-
ture (Shri K ••• Knnahl): (8) The 
total number of factories producing 
VallaRpati at present is 46 an·l their 
output in the current cale!ldnr yeal' 
is estimated at 160,000 toas. 
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(h) The total investm~nt is !.lbout 
224- Cl·ores. 

(c) Government have received 
llumerons letters both for and :;:gr.inst 
the !TIn n ufacture of V ana8pati. In 
consultation with the Industry. Gov-
'~mmellt haye taken action t~ ·seC'ure 
that ranaspati shall not have the 
:-,rOIll:\ nnd coloul' resembling that of 
ghee. VanaBpa,ti will now stand on 
its own merits as a .1istiilctive pr~­
duct and not be ellsilv st;bstitllted 
for ghee. Further aeti~n to be taken, 
if any, will be determinad when a 
non-official Bill, which hns been !)ir-
culated for eliciting public opinion, 
is considered in this House agt,il:. 

DELHI GRAIN SYNDICATE 

*496. Shri Deshbandhu Gupta: 
Will the Minister of Food be pleased 
to state: 

(a) whether it is a fact that the 
distribution of rationed cere:lls to 
the ration shops of Delhi has heen 
entrusted by Government to one firm 
called the Delhi Grain Syndicate; 

(b) whether it is a fact that a g;)od 
deal of resentment prevails amongst 
the grain dealers of Delhi &gainst 
this monopoly given to one firm and 
if so, what steps have been iaken by 
liovarnment to aHay tha.t resent-
ment; 

(c) the amount of commission paid 
by Government to the Delhi Grain 
Syndicate since the distribution work 
in Delhi was entrusted to this firm 
till 30th June, 1950; 

(d) the limount paid during the 
same period as baing the cost of 
\\'8st.age ; 

(e) the total quantity of wastage 
and the percentage of same to the 
whole quantity distributed through 
them; 

(f) when this contract terminates; 
&7ld 

(g) what are 'the terms of the 
oontra.ct? 

The Kinister of Food and .-,ricul-
ture (Shri ]t. )[. )[1IDShi): (8) Yes. 
The Delhi Grain Syndicate receives,. 
stores and distributes food grains on 
behalf and under the instructions of 
the Director of Civil Supplies, Delhi. 

(b) Gowrnment was recently iu-
formed that the wholesale dealers of 
Delhi in cereals had Ii grievance on 
account of the Delhi Grain Svndicat.e 
ha\'ing beell entrusted with thi!l work. 
Government is looking into the 
mntter. 

(c) A stn.tement of payments m&de 
to Delhi Grain Syndicate is laid on 
the Table of the House, [8.ee AplJen-
dix IV, annexure No.3]. 

(d) No payments were made to the 
Grain Syndicate as cost of wastage. 

(e) The total quantity of foodgrains. 
wasted since beginning of contract 
upto 31st March, 1950 in handling 
and storing was 81,691 maunds or 
about 0·28 per cent. The total quan-
tity of foodgrains distributed by ~e 
Syndicate upto 30th June, 1950 was· 
296,47,945 maunds. 

(f) The cont·ract is a running 
contract but can be terminated by the 
Director of Civil Supplies giving 8. 
written notice. 

(g) The terms of the Agreement 
with the Delhi Grain Syndicate-
provide that the Syndicate would 
receive a. fixed remuneration of 
Rs. -/5/9 per maund for wheat and. 
wheat products and Rs. -/6/6 per 
maund for rice, gram, and gram pro-
ducts for services rend.ered by them 
in connection with receivinlf. storing-
and distribution of foodgra.ms. The· 
remuneration covers expenses on 
Terminal Tax, cartage, unloading· 
and weighment, godown rent, godown 
staff, shortage in. handling and 
stor!lge, and inspection agency oom~· 
missioa. The cost of the grain 
representing the difference between 
the weight of grain received by the 
Syndicate and delivered by them 
to the Ration Dealers is recoverable-
from the Syndicate. 
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RBQUl8lTIOJI'DI'G 01' Bun.DmGB 

.'97. 81m Delbbandhu Gupta: (a) 
'Will the Minister of Worlal, IIinea 
8114 'Power be pleased to lay on the 
Table of the House a statement 
. showing the total number of private 
individuals' houses, business pre-
mises and plots of land respectively 
which st-ood under requisition by 
Govel'nment on the 1st April, 1950, 
in (i) Calcutta; (ii) ~[adras; (iii) 
Bombay; (iv) Delhi; and (v) ~ew 
:Celhi? 

(b) How lI\lIny of sHch requisitioned 
houses, bu~iness p\"emi~es and plots 
reflpectively ha "e beeu under requi-
sition: 

(i) for oVl'r-lO years; 
(ii) for over-7 years; 
(iii) for over-5 :years; 
(iv) for on'r--.'3 ~Yl'a\"s; and 

.(v) for less than-l year? 

(c) \Vhat is the Gowrnment's pro-
Itrl\mm,~ for dc-requisitioning of 
private individuals' premises? 

(d) How many of these premises 
hRve been de-requisitioned during 
the lllst two yellrs"? 

(e) Whnt principles have been 
followed bv (~onmmwnt in de-re-
quisitioning privlltc individuals' pre-
mises? 

(f) What is the tota.\ mllximUlll 
pt'rcentage of· an individual's house 
property whil1h t'1I1l nt any time be 
under Govt'rnment requisition? 

(g) What i" t.Ill'. manner of payment 
of rents in the ea'-;0 of I"t'quisit·ioned 
premiRt's? 

(h) Is it 8 fact that in Delhi rent8 
hlwe not been paid or even determin-
ed in many eMf'S for O\'er one year? 

'ft. 1Il~ 01 Works, Kin. ad 
Jtoww (Slarl tkd&U): (a), (b) and Cd). 
.~ statement is placed an the Table 
of the House. [See Appendi:t IV, 
.lIneft~. No.4].. 

In respect ¢ the houses at Calcutta 
and Bombay the hOllses are a plO-
portion of those requisitioned by the 

,State Governments for their use and 
placed at the disposal of the Govern-
ment of Indilil. The West Bengal 
Government is not at present requisi-
tioning any buildings for the Govern-
ment of India . 

(c) No programme fOl: de-requisi-
tioning has been drawn up by the 
Government. The feasibility of de-
requisitioning t·hese houses is con-
sidered from time to time, but nO 
programme can be dra\vn up for the 
present. 

(e) De-requisitioning has been done 
on considerations of the hardships of 
owners of such premises or when any 
particular building has become sur-
plus tQ requirements. 

(f) Xo such percentage limit has 
been fixed in respect of old buildings. 
In !'e""l'ct of newlv con;;tructed houses 
gelleri~l1y those b~ilt for the 0'..vne1'8' 
OWn Use are requisitioned-those 
newly built for purposes of being sold 
or )e~ out on rent. are requisitioned 
to the extent of not more t'han 50 per 
cent.. of the accommodation. 

(g) The Estate Officer makes pay-
ment of compensation in respect of 
requisitioned premises to the landlord 
directly, in IIrrears, either monthly or 
quarterly according to the COn-
venience of the landlord; compensa-
tion for premises requisitioned by the 
Deputy Commissioner, Delhi i~ re-
mitted to the landlord through the 
Executive Engineer, Provincial Divi-
sion, Central Public "'orks Depar1l-
ment, ~ew Delhi; compensa.tion in 
respect of buildings requisitioned for 
military purposes is paid monthly in 
respect of buildings and monthly or 
annually for lands according to the 
terms of the respective agreements 
through Collectors concerned. 

(h) The reply is in ilhe negative ex-
cept in cases where the ownership of 
the premises i! in dispute. or is un-
known. or the landlords have refus-
ed to accept the compensation offer-
ed to them and the matter is und~' 
arbitration. 
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EXTENSION OF SERVICE 

*498. Shri DeBhbandhu Gupta: 
(a) Will the :\Iinister of Works, 
Mines and Power be pleased to state 
how many and which officers serving 
in or under the Ministry of Works, 
Mines and Power have been granted 
extensions of their service beyond 
the age of 55? 

(b) What is the technical educa-
tion and qualification of each of 
them? 

(c) What is th.e period of exten-
sion of each of them? 

(d) What are the special reasons 
for ext-ension in each case? 

The Minister of Works, Mines and 
Power (Shri Gadgil): (a) to (d). A 
statement giving the req uired iufor-
mation is plnced Oll the Table of thl~ 
H()use. [See Appendi; IV, anneX-U1·e 
No.5]. 

~ 1IT/if zrmr 
*Y\ \. sft i1fm: (I:t) am '-'ITI'!", 

~ ~ fcrwr ~T ~ ~.r 'fiT 
~ rn f.t; ~ ift\T zrmr if; 
m if lf1>"If m -U-~ ~ ~ 

~ if ~ ~!fiT SRWf~ f 
(oft) ~IIT ~ ~ ~ f.t; 3f'I'T ~ 

\ffif ~ ~ !~ ~T ~ ~ 'f1 
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(~) am ~ ~('lf ~ t r. (l"lf) 
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JAUNB: DAM: PRo.TBOT 

*499. 8hri .Tangde: (a) Will the 
Minister of Works, MJnes and Pbwer 
be pleased to state the extent of ex-
penditure which Madhya Pradesh 

State Government is ready to bear 
in respect of the Jaunk Dam Project? 

(b) Is it a. fact that so far the 
said State Government is not willing 
to bear any expenditure at all? 

(c) Is it riot a fact that in view of 
part (b) above, the Government of 
India- have decided to postpone even 
the preliminary investigation of the 
said Dam Project? 

(d) Is it not a fact that the cost 
of the said Project wiII be the least 
of all the future Dam Projects of 
India, whereas, ill comparison, it 
will serve to irrigate more productive 
nnd more extensive tracts of land? 

The )(i.nister of Works, Kines and 
Power (Shri Gadgil): (a) and (b). For 
thE' Madhyl' Pradesh Projects of 
which .Jaunk is one, the Government 
of Madhya Pradesh originally agreed 
to a. financial arrangement according 
to which the cost of i!1vestigat~ons 
would be advanced by the Central 
C:overnment and debited to the pro-
ject. estimates in case the projects 
rnatel·ialised; otherwise, the cost was 
to be debited to the Central Govern-
In.ent's post-WIlI- development gra.nt 
to theS/rate. Subsequently due to 
the changed financial situation the 
Central Government decided not to 
make any development grants to State 
Governments during 1950-51. Con-
sequently t·he Madhya Pradesh Gov-
ernment were requested to accept 
periodical debits in respect of the 
expenditure incurred on the investi-
gations. The State Government have 
f'xpressed their inability tb accept 
the debits and have asked for the 
continuance or the original alTange-
ment, failing which the State Gov-
ernment desired the investigations to 
he suspended. The whole question 
is now under acNva consideration. 

(c) No; the investigations are COn-
tinuin~ pending consideration of the 
financial arrangement mentioned 
above. 

(d) The cost of the Project has not 
yet been worked out and no definite 
statementr can be made about its coat 
and comparative benefits. 
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LocuST MlINAm: 

:*1500. Shri Balmiki: (a) Will the 
Minister of Apiculture be pleased to 
state which are the States affected 
hy recent locust menace? 

(b) What measures are being taken 
to cope with it? 

The 1IbUs. of 1'00d. and AgricuI-
ture (Shri K .•. K11DIIhi): (a) At pre-
sent Rajasthan appe&.T'> to be most 
affected hy the locU!~t invQlIion. 

(b) (i) Rtt'pt> have been taken on a 
'WAr emergenc~' ha!;is to keep nown 
the )oenHt popnlnt·ion in the breeding 
Itreas in thill connt.,·:v. 

(ii) An l>xtenlliYe fidel organizllt~oll 
with 27 Olltl'OlSts in the desert areal< 
and in the States )ikeh' to be Ilffeded 
ball been Ret up. . 

(iii) :370 officiul" lind non-officials 
have been trllillf:'d in )oell!'ot. control 
work IIncI po~t .. iI at iliffel'entl plflres. 

iiv) .\!'rullgl'IJIt,lIts for collecting illl-
ml·dilltt· infol'ln:ltioll ahout egg laying 
lind h0l'p.·"!; 1I:lvl' bl'l'n llllu\e. 

(v) Lelltlet" ill Hill(li and loca) 
lallglln~"t.·>l III~\,(~ hl'l'll wineT.'· di;;tri-
bllted. Thesl' eXl'lHill in Iloll.t()('h-
nicll) IUlIKulIgt' simple l'ontroL 
lUeasUl'l'S to Ill' tn,lcell. 

(vi) Co-operation of the nefl'lll'C 
Forces s~tliO/wd in the descl't hl'l·ecl· 
ing. areas ill giving infol'Illlltion alld 
IlNRi~ting ill eont.l'O·1 measures has 
olso bel'n "1I1i"t~d, 

*601. ShrI Jtamr&j .Talware: Will 
thl! Miniskl' of Bailwa,. be pleased 
t.o state with relereoce to the dis-
cussions of the Chief Commissioner 
of Hailwavs with Bihar Chamber of 
Commet·ce. bv which time the re-
r~onstruc,tion ~f the Rajmahal-Tin-
pahar Railway line is likely to be 
completed? 

ft. JliDiaer of '1'raD8pOr\ and 
aan..,. (Sbr1 GopalMwami): The 
hon, Member is referr~ to the 
8DIIwer gh-eo to Quest'ion :!'Iro. 80 put· 
by Shri B, p, Jhulljhullwula. 011 2nd 

August 1950, On the subject. When 
the Central Boal·d of Transport ac-
cords priority to the restoration of 
thi!i line and when funds become 
available, it <;hould he possible to 
carry out the restoration during one 
'Working season. 

CHITTABANJAN RAILWAY WOBl[8HOP 

·502. Shri :&.amraj .Talware: (I) 
Will the Minister of Raawa,. be 
pleased to state whether it is a fact 
that the progress of the works in 
connection with the Chittaranjan 
Ra.ilway Workshop is hampered due 
to Jack of technical assistance in 
India and if so, what steps l,Te being 
taken to improve the position? 

(b) Are Government aware that 
.. oofs of a good number of newly-
built quarters are leaking and if so, 
the reasons therefor? 

(c) Do Government propose to 
Iliake an enqui .. y and take necessa~y 
!;teps in the matter? 

The Jlinister of Transport and 
Railways (Shri Gopalaswami): (a) 
The prog .... "s of this p .. oject hit» llot 
been htlllll".·l'ed by th.· lacl, of techni-
cal ol:>sisbulc(' and the qllPstion of 
iluprovillg th .. positioll in this respect 
dot:s Jllli' thel'dol'l' m'ise 

(h) TIlt' l'Ilols I,f a ft:\I' newh-lmilt 
qlJarters Wcl'p reported to hay~ leak-
el\ lIming the \'er~' heavy raius in 
t.his al'ell in t.he second week vf June. 
Such tlefeels han', however, 1I0W 
bet'lI rectified. 

Ie) The (iOH"'II11Jellt do not consider 
that either an enquir.'- or an;y othel' 
spel'illl stel'" are nece»stlry. 

PuNJAB MAn. DJ8A8TEB 

*603. Shri Ramraj lajware: (8) 
Will the Minister of BaDwa,. be 
pleased to IItat~. wi~ reference to 
the Punjnb Mail disaster which 
occurred on 7th May 1950, about 
5 miles up hom J asidih junction. 
wbether it was derailed at 1 P .... 
and if no., what was the exact time? 
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. (b) Is it a f<let that the relief train 
reach.ed 011 t.he spot at 5 P.M. from 
Madhupur ahout 23 miles down from 
the spot? 

(c) WIlen was the station master 
of Madhupur informed to . send the 
relief train and when did the same 
stlu·t from Madhupur? 

(d) What arrangement was made 
to provide \Va ter to the sufferers of 
the ill-fated train and the public 
volunteers on the spot? 

The )[i.nimer of TralUlport and 
Railwa.ys (Shri Gopalaswami): (it) At 
1-14 A.M. (not P.~f.) Oil 7th .\fny, 
1950. 

(b) ;\t .i-li> .-1..)1. (llot nt;j l'.~f.). 

(c) At 2-il.i A.M. nncl 4-8 .-1..)/. 
respectivel.v. 

(el) \Vater WH8 sent by:W Down 
Express and t'he Helief Truins which 

.reached the site ut about 5.00, at 
5-15, 6.00 l111d 7-30 hou\'s. :\Iean-
while water wa" prt)('ured frolJl near-
6V ,>ourees with the assistance of I'e-
li~f ()I'gani"at.ions which had al'rived 
lit the ·iite. 

RAU,WAY DISPLACED EMPLOYBBS 

'*504. Sardar Jogendra Singh: 
W iII the Minister of lta.ilways be 
pleased to state what instructions 
have been issued by the Government 
of India to various Ministries for t.he 
emplo;vment and ab!';orption of the 
Hailway Displaced employees since 
1 he 1.5th August. IH47, and what \Ver,~ 
the numbers so employed 01' absorb~d 
on the 15th August in each year 
sllbsequent to 1947? 

The Ilin.i8ter of Tra.nsport and 
Baiiway. (Shri GopaJuwami): It is 
not understood what the hon. Mem-
ber's intellt<iou is in asking .. Wha·t 
instructions have been i~suetl bv the 
GO\'el"mnent of Indi1l. to the v~rious 
Ministries etc. etc." since the Gov-
ernment of India and the various 
Ministries at the Centt-e are not fOepll-
rate entities. The position, however, 
is that so far as Railway Displaced 
emplo~'ees-by which term, it is 
presumed, the hon. Member is refer-
ring to Railway employeelO of the 

old B.A. a.nd N. W. Railways who 
opted for service in India-I1re ~on­
cerned, orders for their absorption 
were iHsued bv the lIinil!trv of Rllil; 
wav!'; to the v~rious Hl\ilwl\~ AdmilliR-
tratioll!'; formerly known' as Indian 
(ioWJ'Drnent ·Ra.ilways. 

These inlltruction" were to the 
effect that the Indian-opting staff of 
the old B.A.' nnd ~~.W. Railwa:v!'; 
l'('ndered surplus to the immediate re-
quirements of the KP., ASRam and 
the 8ealdah Division of t.he E.!. Rai\-
Wll\', should be borne on a super-
n\l~lei'llry list to be compiled and 
maintained by these Railways. 
Copies of the list" were to he circu-
late(\ to the remaining Indian Gov-
f'rnment I{nilways with a view to the 
absorption of ~he staff mentioned 
the"ein. Those who could not be 
ab;;ol'bed were required to take leave 
011 iLyel'llge pa'y standing to their 
~redit and <If tel' such leaw had been 
exhllllsh~d they were gf<lnted special 
e1l81wl leave (on their substantive 
pay) until tlhey were absorbed. 

_\" regards the numbers of Disp\ao-
ed Ihihva~' employees absorbed on 
the Hai\wn.vs on the 15th Augwst ea<:h 
.\'l~1lI' subsequent to 11)47, completp 
infOl'mation is not rel.!dily availablto. 
hut so far a>l the displaced persom; 
fl'OlI1 \\'estel'l1 Pnki>lt'ln lire concerned, 
the figllres are ns follows: 

lilth August, 1948 
15t·h Augu>lt, 1949 
31st July, 1950 

37,638 
37,710 
37,733 

POSTAL EKPLOYD8 (AOOOIIKODATION) 

*505. Mau],vi Baneel: (a) Will 
the Minister of OommuntcatiOu be 
pleased to state what amount Las 
been provided in the Budget of 1950-
51 for the construction of buildin8B 
for accommodation of Postal em. 
ployees? 

(b) Has the amount boen distribut-
eel Itmong all Cil'cles? 

'!"he Deputy Ki.ni8ter of Oomm1llli-
caUone (9hri KJlQlllaed. Lal): (a) 
Rs. 11,91,400, for Posts alld Tele-
graphs employees, 
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(b) 1 lay on the Table a statement 
showing how ~hi& amount has been 
distributed. [SeeAppendi;r IV, anllex-
ure.o.6.] 

llR'QIlI..aINQ DIPLoMAS AND 
CBBTD'lOATES 

*508. Shrl Vyu: Will thp :Uinister 
of Works, JliIl88 and Power I,,' pleas-
e(l 0 flta te: 

(a) whether for purposes of appoint-
ments to the Central Public Works 
lJepartwent, "Diplomas" granted 
!)y the Delhi Polytechnic (which is a. 
uoverntllC'nl institution) are recognis· 
ad; 

(b) whether "C(·riificate.s" from 
the salllc instilutioll lire not recognis-
ed; 

(c) whether it is n fnet that "C('rti-
ficates" granted by cNtain non-Gov-
ernment engineering institutions 'lre 
recognis!,d; 

(d) if the IlIiSWerS to parts (b) :md 
(c) above be in the affirmative, why 
is Il ditferentilltion made in resvect 
of Delhi i>olytechnic . 'Certificates"; 
and 

(c) whether the advice of 
Minh,try of Education (which 
tt"(\ltl the Delhi PolYk'chnic) 
taken in the mutt·er Ilnd if not, 
not? 

the 
COIl-
WtlS 
why 

TIle Jltnlater of Works, lI1Iles ana. 
Power (Shr1 .GaqU.): (a) The Delhi 
Polyte(·hnic prepares students for the 
All India Diploma in Engineering un II 
this qualification is reeognised for tlP~ 
pointment in the Central Public 
WOI'k, DepnrtOient. 

(h) Ko, t,hey ,Ire not rt>eognised. 
(t·) ~o. 
( d) Does 110t arise. 
(e) The advice of the Minibtl·y of 

J.~duoat.ion hall been fully taken into 
RCCOunt. 

&~. SoOUL SlTBVEY 

*M-A. SIlrl KamNb.: Will the 
Minillt-er at Warb, lIlDee and Power 
be pleaaed to state: 

(a) whether Government propose 
to have a Sample Social Survey of 
the living conditions ill Delhi carried 
out; 

(b) if so, when, and by whom; 

(e) the qualifications of those per-
sons who are to be entrusted with the 
work; and 

(d) the object of the Survey? 

The IliniSter ci Works, Kines and 
. Power (Shri Gadgil): (II) Yes. 

Ii,) and (c). 'fhe work is to be 
ull'kl'taken b~' the TOWIl Planning 
Suh-Committee for tlhe Development 
of Delhi, who have appointed a small 
Committee cOllsisting mostly of 
Architects and 'fown Planners to 
direct the 8U1'vey. 8tatistical, eco-
nomic and health experts will a.lso be 
associatoed with the Committee. Help 
in the work of enumera.tion will be 
rendered by the staff of the Health 
Officel' and st IIdellt volunteers from 
t he various Dl'lhi Colleges after some 
preliminary training. The Survey i8 
Iikel\' to be carded out ill the mont·hs 
fit ~eptelllber And Oet'Ober H)50. 

(d) The object of the Survey is to 
l'OJlect statistical imd other data. re-
garding housing and transport condi-
tions ill Delhi, which are essential for 
the planning of Greater Delhi. 

. DA.MODA.R VALLEY COBPOB4TION 

(ApPOINTMENTS) 

·506-B. Prof. X. T. Shah: (a) Will 
the Minist~r of Works, II1Iles aDd 
Power be pleased to state whether 
the attention of Government has been 
drawn to the fact. that 11 high engi-
neering officer has been appOinted 
ill the Damodar Valley Project? 

(b) W liS this officer responsible ior 
commending t'J the former Jodhpur 
Government an irrigation and h,·dro. 
electric scheme, as also, for ~ that 
pUl'pose, considerable capitaJ. outlay 
on account of machinery and equip-
ment? 
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(c) Is it a fact that experts gave ,lIl 
unfavourable opinion in respect of 
the data. and calculations of the 
scheme? 

The ~ of Works, Kines and 
Power (Shri Gadgil): (a) to (c). The 
Chairman and two members, the 
SecretarY and the Financial Advist:!1" 
of the Damodar Valley COl'poration 
are appoinl.'ed by the Cellt-ral Gov-
ernment under sections 4 Ilnd 6(1) 
of the Damodar Valley Corporation 
_~ct. All other officers and servants 
are appointed hy the Corp0l'ation 
under sub-section (3) of seetioll (j of 
the Act. The particular officer re-
ferred to in part (a) of tthe question 
was appointed by the Damodar Val-
ley Corporaticn after such enquiry 
about his technical competence ete. 
as WHS considered necessllrv. 
Neither the Corporation nor the Go~­
emment of Tndia hav!" ,inY informn-
tio)~ on the specific allegntions made 
in pnrtfi (b) Hnd (c) of the que8tion. 

Y.W.C.A. HOSTEL A~D WEs'rERs 

HOUSE, NEW DELHI 

*506-0. Shri 'l'irumaJa Baa: Will 
the Minister of Works, Mines and 
Power be plea;;ed to state: 

(a) the total number of working 
girls ill the \-Vestem House Host('I, 
Curzon Road, ~e\\" Delhi 1'1111 by t.he 
Y.W.C.A. as 011 tile 1st August, 
1950 showing how many of them ;lre 
Government employees and how 
many are employees of p"iv:tte eon-
cems; 

(b) whether GOVt'l"Ilment are aware 
that the quality of food supplied in 
this Hostel has eOllfiiderllhly deterior-
ated and has affeeted the' health of 
the residents; 

(c) whether Government are aOll-
templating as a remedial llleasure to 
remove this hostel from the control 
of the Y.W.C.A. nnd manage it 
themselves in the same manner in 
which they are running other Gov-
ernment hostels in Xew Delhi; 

(d) whether Government are aware 
*hat the treatment meted out to the 

I'esidellts is far from satisfactory often 
gidng rise to communal quarrels; c\nd 

(e) what is the amount of house 
)""lIt and other expenses, which is a 
loss to Gobernment, as It !esult of 
this HosM having been placed free 
at the disposBI of the Y. W.C.A.? 

The Kiniater of Works, Kines IDd 
Power (Shri GadgU): (a) 138, of whom 
11.. tll'e (loYernmellt emplo;yees and 
tht' rest are employee!! of private 
cont'erns illf'luding the }<'oreign em-
hussies. 

(b) Government have mad'a ell-
quirit's ancl are satisfied that there 
has been 110 dete"ioration in the food 
nffecting tile health of the residents. 

(c) The answer is in the negative. 

«I) The Oovel'lIlnent have 110 such 
infol'lIl1ltion, anel have had no com-
plaint,s during the last eighteen 
,nontlls. 

(l') The stmldard I'ellt of the build-
ing Undt'l' FUlloalJlent::l.l Hule 45-A 
is Us. 1,434 per month. Govenl-
1I1(c'lIt do 1I0t consider it a loss as the 
hostel catel"!; fOI' the needs of low 
paid gil"! employees for whom GOT-
I"rument shollid find cheap living 
~al'ilitil's. Ther.- is no other expense 
II1curred by (io\'ernment on this 
lIostl'l. rt is P"@posed to examine 
the accounts of the Hostel, but there 
is reason t{) helieve that it is not a 
:;ource of lJl"Otit to the Y.W.C.A. 

F AMINJC IN TBHBI STATE 

·508-D. Shri D. S. Seth: Will the 
l\finh;ter of rood be pleased to state: 

(n) whether it is a fact that con-
ditions of famine are prevailing in 
Hruna, Ramoli, Bhadura and other 
pm·ts of Tehri State, U.P.; and 

(b) the steps taken or proposed to 
be taken to give relief to people? 

The Jliniater of I'ood &11d. Agricul-
ture (~hri X. X. Kunabi): (a) Pattis 
Hllmoh, Bhadura, Gajnakathur, 
llaunan RamoH of Tehri Garhwal 
districfi of U.P. State are normally 
deficit in foodgrains. The polition 
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has been. aggravadled by uJlflmploy-
ment caused by the discontinuance 
of 80me of the P.W.D. Works. There 
is, however, no famine in this area. 

(b) The State Government are fully 
alive to the situation. The follow-
ing action has been taken by the 
State so far to meet the require-
ments of the area:-

(i) gl"llm is being issued freely to 
all the eo-operative societies accOI"d-
ing to their demand; and 

(ii) supplies of 500 maunds of 
barlev and 5,000 maunds of coarse 
rice have been sent. 

P. AND T. SREVICES IN KASHMIR 

*268. Shri Tyagi: (3) Will the 
Minister of OommUDic&tiODS be 
pleased to state whether Government 
have tnken over the Postal, Tele-
graph and Telephone services in 
Kashmir from the Government of 
KaRhmir StRte? 

(b) If not, why not? 

The Deputy II1nlster of COmmuni-
catiollB (Shri Khurshed Lal): (8) The 
postal orgllnigntion ill the Jnmrnu nlH\ 
Klll"hlllir Htflte already blongs to 
the Indian P. 8ml T. Department. 
The Indian P. and T. Department 
also own and work telegraph lines 
and offices in certain areas in the 
State. The State telegraph organisa-
tion in the remaining parts of the 
State and the State Telephone 
Systems have not yet been taken 
over. 

(b) .The Jammu and Kashmir 
Government have raised cert4lin 
questions about the details of the 
trlUlsfer of the telegraph a.nd tele-
phone Rystems at present worked by 
t.hem. These are under discu!l8iou 
"'ith that Government. 

ENQl71BY ColDII'ITEa ON SUGAR 

IT. 8hr1 DalaUl: Will the Minister 
of Aptcaltura be pleased to state when 
the Comm:ttee inquiring into last 
year'l! Sugar shortage is expecteti to 
submit its report? 

The KiDis\er of I'oocl lad AgriC11l-
cure (Shrt It. JI.. Jl.UD8hi): Within 
four months. 

FOOD GRA.INS AND FOOD PROOUREMBNT 
COMMl'l'l'BE 

88. Shri Sidhva: Will the Minister 
of Food be pleased to state: 

(a) whether the two committees 
appoint.ed b:1 Government to enqui.re 
into the quality of grains supplied and 
their procurement, have submitted 
their r!'ports; <lnd 

(b) if so, what are the recom-
mendations and what is the decision 
of Goverllment thereon? 

The KiJlister of Food and Agricul-
ture (Shri It. K. Kunshi): (a) Yes. 

(b) A summary of the recommenda-
tions of the two Commit,tees is laid 
on the Table of the House [See 
Appendi.:c Iv, anncxufl~ No.7.] 
These are under consideration and no 
decision ha,,> yet been taken. 

RAILWAY COACHES 

89. Shri Sidhva: vVill the Minister 
of Railways be pleased to state: 

(a) the total number of new coaches 
received from Hindustau Aircraft 
Lt.d.., Ballgalore, up-to-date; 

(b) ho\\ mallY are still on order aBd 
when they are expected to be deli-
vered; 

(c) whether any coaches, have been 
received from the firm in Switzerlalld 
\\·here an Ol-der was placed; 

(d) whether any coaches a;re manu-
fact.ured ill the Hailwav 'Vork!'.hops ill 
India; and . 

(e) if 80. what is the number of 
such coaches so far received? 

The Jliniater of Trauport and 
B.allways (Shrt GopaIaawami): (a) 
100 complete new 3rd class coaches 
have been received from Hindustan 
Aircraft Ltd. up till 1st .\ !Igu'>t, I ;}50. 

(b) 150 third class coaches are 
still on order with Hindustan Aircraft 
Ltd. and these are expected to be 
delivered within the nex, 12 months.. 
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(c) No. 
(d) Yes. 
(e) The total number of complete 

coaches manufactured in Indian 
Railway Workshops between 1st 
April. 1949, and OOth June, 1950, 
was 455 and all these have been put 
into service. 

"GROW MORE FOOD" CAMPAIGN 

90. Shri Sidhva: Will the ~Iinister 
of AgriCUlture be pleased to simte: 

(a) what are the new plans under 
contempla.tion for the "Grow More 
Food" campaign; 

(b) how many of them have been 
put into ope.~·ation anrl what is the 
tnrget. periorl under this new "Grow 
:\Iore Food" campaign? 

'1'h.e Minister of :rood aDd AgriCul-
ture (Shri It. II. lIunshi): (a) Th~re 
is no new plan as such for growmg 
more food. All tha.t has been done 
is. to integrate t,he food self-sufficiency 
programme with the pr~gramme of 
increasing more cotton and jute and 
to intensify the efforts for gtowing 
more food. A copy of this integrated 
plan which has already been approv-
ed by the Standing Advisory Com-
mittee of the Parliament for the 
Ministl'Y of Agriculture, is placed on 
the Table of the House. r~ec Appen-
dix IV. anlleXUTe No. 8.l 

(b) The target period for making 
the country self-sufficient in food. 
viz'. end of 1951, remf.ins unaltered. 
The steps outlined in the integrated 
plan have been put into operation as 
under: 

(i) Tn order to achieve proper 110-
ordination between production and 
distribution of foodgrains, an 
Emergency Coordination Committee 
of the :l<'ood and Agriculture Minis-
tries has been set up with myself as 
Chainnan. This Committee meets 
frequently and takes immediate deci-
aions on important questions of 
policy. Setting up of similar Emer-
gency Committees has nJso been 
~~ to States. 

iii) The country has been divided 
into 8 zones with a special senior 
officer of the Ministry incharge of 
each zone. His duty is to see to the 
implementation and intenE;Jic .. ilion 
of the food production plans. 

(iii) With a view to promote II 
healthy spirit of rivalry and to in-
crease yields per acre, a. scheme of 
organizing crop competitions in every 
villnge has been framed. 

(iv) Development of large compact 
areas suitable for intenSifying produc-
:,ion and procurement of foodgrains 
is accepted as one of the important 
items in the programme. To this 
end, a Central Malwa Development 
Board has been set up in order to take 
up the development of Malwa areas 
"ituated in Madhya. Bharat, Rajas-
than, Bhopal and VindhYIl Pradesh. 
FOUl' Regional Boards for each of 
these areas v.-il>l also be set up to look 
after the intensive production pro-
~l'IllllllleS for each region. 

I v) Organisation of a Board to 
de~eloD the rice areal'! of South India 
illten,,{Yely is under cons:deration. 

I vi) Organising agricultural areas 
around the AgricultUl'al Education 
and Research Institutions under the 
sUIJervision of such institutions has 
also been taken IIp as another means 
of intensifying production and pro .. 
viding demonstration to other far-
mers. The' CentnLI Rice Research 
T nstitute. Cuttack, and the Potato 
Research Institute at Patna, are 
taking up from 1000 to 5000 acres of 
land for intensive cult.i vation under 
their superVISIOn and guidance. 
Similarly, the Indian Agricultural 
Research Institute, at D&lhi and the 
Agricultu;-al Inst.itute at Anand in t.he 
Htate of Bombay will shortly start a 
!lcheme for 2000 seres of land around 
the Institlites. It. is expected thaJ; 
~imilar institutions in other States 
win Illso come forward wIth such 
schemes. 

. (vii) A contract for the eonstndioo 
of 1000 tube-wells in U. P., Punjab 
B.nd Bihar has been finalized with a 
British firm and the poasibilily of 
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constructing further 2000 tube-wells 
in other parts of the country is also 
being examined. 

(viii) The Central Tractor Organiza-
tion ill being re-organized with a view 
to achieve intensification of the work 
relating to land reclamation. 

(ix) A draft Bill to be called "the 
Indian Council of Go-Samvardhan 
Act" is being drafted witl;t a view to 
establish a statutory corporation for 
safeguarding, regulating, organizing 
Hnd ndlllinistering charitabll' institu-
tions connected with the protection of 
bovine cattle of the cow fami·Iv and 
amongst others, to take step~ for 
Ilreserving ltnd improving the breeds 
Hnd prohibiting the slaughter' of use-
ful cattle. 

ELECTRIC POWER HOUSE, DELHI 

91. Shrt Sldhva: \Vill the Minilter 
of Works, Klnes and Power be pleased 
to st·ate: 

(u) what i~ fhe "o~iti()11 of Eleetri·· 
Power Romie in Delhi as regards its 
extension and supply of l'll'ctricity to 
t.he public of Delhi; Hnd 

(b) ",hilt ndditions have been mad!' 
during lih" cll~'r!'nt ~'e!ll' for the exieJl-
j;ion of f he Power Rou>'e? 

The Minister of Works, Kines and 
Power (Shrt Gadgll): (a) Thl' Central 
Power House of the Delhi Central 
Electric Power Authoritv which is 
responsihll' for' the genel'ation of 
electric power is being extended by 
the instnllation of II .'),000 KW turbo 
generntor l,!allt and n new station 
with U cllpacit,Y of 20,000 KW. 

(b) Work on the instaUation of the 
5,000 KW tmbo generator plant ha~ 
heen going on during the CUITent yea~ 
and tilt' plant is expected to be 
brought iut{) c:)mmission by the end 
of t·hi~ vear, Work on the new station 
of 20,000 KW capacity'has also been 
in progress during the current yeaz. 

NA.TIONAL HIGHWA.YS (MATBRULS) 

ft. Blu1 81c1hva: Will the Minister 
of TraDIIpo11 be pleased to state: 

(a) whether any test has been 
conducted by the Ministry of Trans-
port for the economical use of various 
types of stones, cement and other 
materials for the construction of roads 
(National Highways); and 

(h) if so, what type is considered 
mo;<t suitable and what is the 
economic effed of various tN'pes of 
IlJateriais required to build a strong 
road '} 

The Kinister of Transport and 
Railways (Shri Gop&1aswami): (a) 
Ye,.;. 

(b) (i) ;\"0 p.1rticula.r type can be 
"<liel to be the 1Il0st suitable without 
reference to the set of conditions 
obtaining nt a place. 

(ii) The ecollomic effect of using 
\,ilriolls t;ypes of binding materials is 
als!) not. amenable to generalisation. 
~p('aldng in a· wry general -way 
cement bound roads. i. e. cement e,m-
crete roads have longer Hfe than 
a"'l'halt or tar bound ronds, but the 
fOl"lllt'1" are very much Illore expensive 
to construct Hnd Hl'e justified onJy 
when there is very heavy traffic. 

AMENITIES TO PASSENGERS ON 
RAILWAYS 

93. Shri Sidhva: Will the Minister 
I)f Railways be plea»ed to state: 

(a) the details of amenities provided 
fot' pas,:engers un all Railways from 
],;t Jil1111Hl"Y, 19.'i0 up-to-date from the 
3 erore rupees fund set aside for the 
cmrent year; and 

(b) how many of the item'S come 
undel' the cntegory of extension of 
~tation buildings and railway yards? 

The Minister of "rr&D8pOlt and 
Railways (Shri Gopalaawami): (a) It 
is only from the beginning of the 
current financial year, i.e. 1st April, 
Hl,'iO. that a sum of Rs. 3 crores per 
~'eal' has been set apart for passenger 
Illllenitie!', and 1\ statement showing 
detnils of amenities for passengers 
proQ"rammed for the financial year 
1950-51. together with the expendi-
ture booked during the first quarter, 
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i.e. upto 30th June 1950, is attached. 
[See Appendix IV, annexure. No.9.] 

(b) 102 items come under the cate-
gory of additions and alteration~ to 
station buildings. The expendItilre 
incurred on extensions of yards is r,)t 
debit-ed to passenger amenities. 

RAILWAY ACCIDENTS 

94. Shri Sidhva: (a) Will the 
\Iinister of Railways be pleased to 
;efer to his answer to my quest:on in 
last Budget Session that the Chief 
Commissioner for Railways was consi-
dCTing ways and means to prevent 
railway accidents in future and state 
\\"he.h~r any steps have been taken in 
this direction? 

(b) If so, what are they and were 
all,Y definite proposals made in this 
direction? If so, what are the 
proposals? 

The MiniSter of Transport and 
Railways (Shn Gopalaswami): (a) ana 
(b). The hon. Member is referred to 
the reply given to part (d) of Shri 
Raj Bahadur's Starred Question No. 
71 on 2nd August, 1950. 

WHEAT FROM PAKISTAN 

95. Shri Sidhva: Will the Minister 
of Food be pleased to state: 

(al whether Government have 
made any purchase of whel~t from 
Pakistan Government and if so, 
what is the pr;ce and the "1uantity; 
and 

(b) if not, whether during the dis-
cussion on trade, the deal on the 
purchase of wheat was 'lonsid('red, 
and if so, with what result? 

"The Minister of Food ani Agricul-
tUre (Shri X. M. lI(UDshi): (a) The 
Govemment of India have not pur-
chased any wheat -from Pakistan. 

(b) Yes. The question of purchase 
of wheat from Pakistan WIlS dis<'uEls-
ed but no agreement could be reach-
ed on price; The ma.tter is still 
under consideration. 

DERATIONING OF PJ:TllOL 

96. Dr. Deshmukh: Will the 
Minister of Trauaport be pleased to 
state when will petrol bo derl.ltiuned 1 

The Minister of Transport aDd 
Railways (Shn GopaI&SWclmi): As a 
first step petrol rationing has alrea.dy 
been cancelled in the port towns of 
BOIl1Lay. C,lIcutta, Madras and Cochin. 
and their immediate vicinities and 
throughout the States of Assam and 
1Ianipur. The position is constant.ly 
under review with a view to extend 
this derationing throughout the coun-
try as soon as conditions permit. 

STATE TRANSPORT SERVICE 
(ASSISTANCE) 

97. Dr. Deshmukh: (a) Will the 
:\Jini"ter of Transport be p!eased t() 
state the names of States whiCh have 
introiuced St&ta Transport? 

(b) Have any State n'Jthorities 
been assisted or are proposecl to be 
ns,;isted financially by the Ceni;re and 
if so, what are the States and to 
,,-hat extent assist&nce is given? 

(c) What are the conditions attach. 
ed to the financial assistance? 

(d) Were any enquiries made flS to 
how far the services were working 
efficiently and what profits wera 
being m&de? 

The Minister of Transport and Rail-
ways (Shri GopaIaswami)~ (a) All the 
States with the exception of Andaman 
and Nicobar Islands, Ajmer, Bhopal. 
Coorg, Pepsu, Tripura and Vindhya 
Pradesh have introduced transport 
services in which Government holds" 
financial interEst but in varying 
degree~. 

(b) In addition to a loan of Rs. J5 
lakhs given to the Go-rernmenh of 
Orissa for' development of their trans-
port services and investment of 
R!l. 41 -70 :akhs in the Delhi Tran. 
port Service, Rs. 1 ~OO lakhs in the 
Bilaspur Transport Service, Rs, 11 '15 
lakhs in the." Himachal Governmen' 
Transport 8ei-vicl'l." ;B.s. "2'6() "lakhs in" 
the Kutch Stat-e Motor Service. ani ' 
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Rs. 0'50 luhe in the Manipur State 
Transport Service, the capita.l invest-
JIlent made by the Central Govern-
ment through Railways in road trans-
port undertBkings amounts to 
Rs.116·53 lakhs made up as follow:!: 

Bombay State Road Transport 
Corporation Rs. 102·00 lakhs. 

Provincial Transport CompallY 
(Madhya Pradesh) Hs. 3 '47 lakhs. 

C.P. Transport ~crvices Ltd., 
(Madhya Pradesh) B.s. 9·66 lakhs. 

Kulu Valley Transport Ltd., 
(Punjab) Rs. 1'40 lakhs. 

A proposal involving Central Gov-
erlUllent's share of further invest-
mellt of Us. 5 lakhs in the Provin-
cial Trallsport Company (Madh)'a 
Prndt'sh) is under consideration. 

(c) No specific conditions are 
attached, but before any investme:,t 
ill made hv the Central Government, 
s('.hemes I\re fully t'crutinised from 
~he viewpoint of public need, rail-
road coordination and soundness of 
iuvestUltlnt and is made only after 
Qhtaining approvnl of the St.a 'lding 
Finance Committee and where rail-
wIn' finane.es nre involved of t.he 
S~nding Finance Committee for Rail-

(d) Annunl balance-sheets lind 
reports on the working of the under-
.kings Brc scrutinised and enquiries 
inllt.ituted w,!'lE'never working of any 
(lonCE'rn IIIncie this lIeccssary. 

'STARVATlOlf D1U.THS 

, . h. Dr. 2. S. Siqh: Will th(l 
Mipister of J'ood be pleased to stote; 

(a) the number of personCJ who 
have diei of stnrvation llurinJ the 
palt few months; 

(b) the number of States III whi<!h 
such stl\nation deaths have ocourred; 
8Ild 

(G) what st<'ps, if any, the Gov-
.-uneat of India hr.VI'I t:aken or 
p!iJpoeie to .ke to check ~u('h 
.tIar'\-atioa fleath.? 
;~ ~ cd'hMlUll!l £pIcul~ ". I··..... Eo'.. 1lI ..... ): (a) JI:ween the •• JUDe and ~ 

July, 1950, 38 cases of deaths were 
reported to have been caused by 
starvation in certain districts of Bihar 
affected by floods. As I have already 
stated in the Parliament after return-
ing from Bihar, excepting the casa 
of a beggar, it cannot be said tha.t 
there was any death due to starva-
tion. 

(h) No such report of starvation 
death was received from any other 
State. 

(c) Does not arise. 
"GROW MORE FOOD" CAMPAIGlf 

99_ Shri Sanjiva:na: (a) Will the 
Minister of Agrtculture be pleased to 
state whether it is a fact that the 
Madras Government have asked the 
Government of India fo~ a loan h, 
connection with the "Grow More 
Food" Campaign? 

(b) If so, what i& the result? 
The Minis+er of :r001 and Alricm-

ture (Shri E. M. Munshl): (a) Yes. 
(b) The matter is under cousidilra.-

tion. 

PUNJAB MAn. ACCIDENT 

100. Shri Ramraj .Tapare: (a) Will 
the Minister of Ra.ilways be pleased 
to state whether Government are 
uware thot no arrangemellt was made 
to shift dead bodies from the place of 
Punjab Mail accident, to the rescue-
bog:e as a result of which, the crorpses 
decayed and became unidentifiable? 

(b) Is it a fact that the Railway 
administration failed to arrange to 
take photog.!"8.phs' of the victims for 
identification purposes? 

(c) Is it a fact that the local publlo 
"'or~ers and officers, a«er waiting for 
R long time, ultimately removed the 
dead bodies and took photograph9? 

(d) How many corpses were identi-
fied? 

'Be ~ .. _ er . 'I'tIauIpon IIl4 
aaawa,. f8bli ~}: (a} to 
(c). Adequate 8l'faDt5-emeuts were 
made to ahift tbedead bodiea 
on CClQlpletion of' the 'aid to 
the injured. as dead ·bocIiee . whiuh 
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were recovered from the debris by 
mid-day on 7th May, 1950, the date 
of the accident, were despatched to 
Deoghar the same day and nine more 
extricated late in the evening were 
sent early next morning. Out of the 
five dead bodies which lay buried 
deep under the wreckage and · .... ere 
released on 10th May, 1950, one was 
handed over to the relatives and the 
ramaining were cremated near the site 
of accident. The bodies recovered 
by mid-day on 7th May, 1950 >t~\d 
not appreciably decomposed but '.he 
others had. 

Photographs of 65 of the dead 
bodies were taken on 8th May, 1950 
at Deoghar. The reIn&:ining corpses 
had reached a stage of decomposition 
rendering photographing useless. 

The arrangements for the remov31 
of the dead bodies were made by the 
Railway with the collaboration of the 
police and the public volunteers etc. 
under the direction of the Sub-
Divisional Officer, Deoghar. 

(d) 16. 
PUNJAB MAIL ACCIDENT 

101. Shri Ramrajlajware: (a) Will 
the Minist,er of Railways be pleased 
to state wheth& he had talked to or 
discussed with the local officers 
regarding relief operations when he 
visited the spot of accident of the 
Punjab Mail and if not, why not? 

(b) Is it a fact that the State Gov-
ernment was not informed of the acci-
dent until Shri G. S. Dalmia, M.L.A., 
insisted on the day following and the 
District Magistrate was informed 
after 28 hours approximately and if so, 
what was the .reason for such delay? 

(c) Is it true that the local public 
who had assembled for relief works 
complained to the Minister of State of 
the late arrival of official relief party? 

(d) HaTe Government receiTed any 
report from the State Government or 
local officers? 

(e) When was the Claims Commis-
-sioner appointed, when W88 he due to 
join office Bod when did he do IO? 

(f) Do Government propose to hold 
an enquiry into the matter? 

The JDDiAIterofTraDsport:md 
Railways (Shri GopaIanamt): (a} 
Apparently the Minister of State for 
Railways is meant; if so the reply 
is ill the affirmative. ' 

(b) No. The Sub-Divisional Officer 
and the Deputy Superintendent of 
Police were informed at about 2-~ 
hOUl'S, immediately after the informa.-
tion a.bout the accident reached 
.Jasidih. The Chief Secretary to the 
Government of Bihar was am.) 
advised the same day, 7th May, 1950, 
by the Divisional Superintendent, 
Asansol. 

(c) Yes. 
(d) Preliminary police reports have 

been received. 
(e) The Claims Commissioner was 

appointed on 10th May, 1950; he 
was due to join office on 23rd May, 
1<Q50 but he actually tiid so on 1st 
June, 1950. 

(f) The statutory enquiry by the 
Government Inspector of Railways 
has already been held. 

PRIORITY SYSTEM: ON RAILWAYS 

102. Shri Ramraj lajwa.re: (a) Will 
the Minister of Railwaya be plea.;cd to 
state wheth6l' it is a fact that on the 
Assam Railway, priority system has 
been abolished and "first come firsli 
served" system had been adopted w;th 
preferential reservation for the move-
ment of urgent commodities? 

(b) Has the Railway Board received 
any complaint about the violstion of 
the above system? 

(c) If so, have Government con-
ducted any enquiry into the matter 
and if so what was the result of the 
enquiry? 

The JCDJsw of 'I'IaII8por& mel BaIIw.,. (SJu1 CJopIIuwam:l) : (a) 
Yes. 

(b) Yes. 
(0) The matter is under enquiry. 
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PARLIAMENT OF INDIA
Thursdayy 10th Augusiy 1950,

The House m et at a Quarter to
Eleven of the Clock

[ M r . S p e a k e r  in the Chair]

QUESTIONS AND AN SW EK S
{See Part I)

11 A. M.

pAPERS LAID ON THE TABLE
F o r t y  S e c o n d  A n n u a l  R e p o r t  o f

THE C h i e f  I n s p e c t o r  o f  E x p l o ­
s i v e s  IN I n d i a

Mr. Speaker : Now, Papers to be
laid on the Table. The hon. Mr. Gadgfl.

The Minister of Transport and R t̂il- 
ways (Shri Gopalaswami) : May I lay
them on the Table ?

M r. Speaker : I know it is a very
formal business ; but then I do not
like hon. Ministers not attending to the
proceedings here. They should respect
the House to that extent. When­
ever their business is called, they should
not be absent from the House.

The Minister of State for Parliament­
ary Affairs (Shri Satya Narayan Sinha) :
May I lay them on the Table?

Mr. Speaker : Yes.
Shri Satya Narayan Sinha : Sir, I

beg to lay on the Table a copy o f the
Forty Second Ann!za] Report of the
Chief Inspector of Explosives in India
for the year ending 31st March, 1949.
[Plaeed in the Library. See N oJVB.4(l) ]
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BUSINESS OF THE HOUSE

The Minister of State tor Parliament" 
ary Affairs (Shri Satya Narayan Sinha):
Sir, the Prime Minister has to make a
Statement.

Mr. Speaker : Yeg, the Prime
Minister.

The Prime Minister and the Leader 
of the Honse (Shri Jawaharlal Nehni) :
I should like to have your advice
regarding the time-table of this Honse.
The other day you were good enough
to decide that we might continue to
sit up to Monday the 14th so that we
might finish our work, and I hope we 
would finish all our work by that date
But the rate o f progress has been
rather slow, and I am beginning to
doubt whether we can finish our work
by that date, unless we proceed in a 
somewhat difTerent fashion. I did
hint at the last occasion to the Honse
that we had some important legislation
in view that we must get through
during this session. That has not
been placed before the House yet.
But I hope in the course of the day, 
or may be on Saturday morning they
will be placed before the Honse, and 
I may request you, Sir, to suspend 
various rules so that we might deal 
with them immediately. It is le^s. 
lation in regard to certain powers to
deal with the situation of the rkbug, 
prices in which the Honse is interested 
in which we are all interested. It'is
a very important matter and we most 
control the situation with all <h# 
strength we have. And so we bmŵ  
given a good deal of thought to this 
an*l tried to derim  some methods for
that purpose. But I may add t| ^
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[8hri Jawaharlal Nehru]
tiiese methods are not enough we 

^hall take more extreme powers and 
that we will deal with the situation. 
Well; with that object, we propose to 
bring in an amendment to the Essential 
Supplies (Temporary Powers) Act. 
Further, we want to bring in a Reso­
lution recommending Parliament to 
take power to legislate in respect of 
certain items in the State List under 
Article 249 of the Constitution. There 
is far too much lack of uniformity in 
^ 8  matter and we want Parliament 
to deal with it in order to bring about 
uniformity. This latter proposal would 
require the formal approval of the 
President.

Now, I am just giving the House 
some indication of these two matters 
which we will bring up before the 
House, probably on Saturday. They 
are important matters and we would 
like the House to consider them fully, 
as fully as possible, and I do not 
want the House to be rushed. But 
if we carry on for a considerable time 
with other business, then the only al­
ternative before us will be either to 
rush tkrough these important matters, 
er extend the session.

tome Bon. Membefs : Extend the 
Mssion.
 ̂ Shri Jaiwaharlal N)bra : Waichov^r 
waj the House decides ; I am only 
pomtinc out the two alternatives, 
so  1  Mould like your advioe as to 
what we should do.

8M  Biswinatti l>as (Or^sa): S?r,
' Hi ngaitl to the quebtfon of extendhig 
, 4be mwAon, at has been suggested by 
rtbe koQ. iMder of the fiouse, I have 
'to oonv®y to vou toid through you to 

: the Lsader of tbe House and to the 
Meinbert wo, tbe Members 

V tbe BMmateo Oommittee have 
from  {fnUtrup^ion). the 

Ml'Vihora of tho Bs;ii)na«io OoasBkhitee 
H 4v e....

. {hme Bon. H a m te i: We emnot

’ Ifbt. .Bipgiht: sre
 ̂ ttbfo ijiiicft thoj tttay

Shri Biswanath Das : Sir, I have the 
right to make my representation to 
the House.

-^Shri Syamnandan Sahaya (B ih-r): 
We have no objection to the hon. 
Member making his representation, 
but let him please make it through 
the mike. That is all we want.

ShriBIswanathDis : S ’r, myd fficult^ 
is this. I have unfortunately to be 
in the position of having to oppose 
the proposal that has fallen from the 
hon. Leader of the House.

Some Hon. Members : It is not a 
proposal.

Shri Biswanath Dss : Ev^n if it is 
a suggestion, from the Leader of the 
House, I take it as a proposal. Whether 
it is a note, or suggestion or proposal, 
I see that there is a tacit acceptance 
by certain sections of the House.

Some Hon. Membars : All.
Shri Biswanath Das : Mv friends pay 

‘air but I only saw certain Members 
muttering approval. However, as a 
Member of the House I have a right 
to make a representation to the House 
as a whole. On behalf of certain 
members of the Estimates Committee 
I wish to say that \̂ e have been sitting 
in the Estimates Committee from the 
5th July and we were given intimation 
that the special session would be over 
by the 11th. The House felt it 
necessary to extend the session and 
we had no objection and I for mytelf 
did not object. In fact I had to cancel 
some of my engagements. It is rather 
unfortunate that we have now to 
celebrate Uie l5th August either here 
in Delhi or on the train. However 
extension has been made but further 
extension would mean great incon­
venience at least to some of us or t̂ ose 
who are o f my way of thinking. With 
this representation I leave the House 

, to decide as they please.

w  t ,  ffffirarr i

fBetii QonriaS Dm (Mudhya Prad^): 
WtiAt ia the ham if we meefc< m  
Snnday T] ’
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Mr. : I  Tin'i*^rstood from  the
hon. Leader o f  the House that there 
are two important matters. Oiie is 
the resolution to take more powers for 
the Centre and the other is the amend­
ment o f  the Essential Supplies A c t .. .

Shri 'Sihnj : Apart, o f
eourse, from the other Bills.

Mr. Speaker : But, thoy soom to  me 
to  be more or less not so contentious, 
as far as I can see. However, it is 
for hon. Members to have a debate for 
any length o f  time.

The other point is this. I  was 
thinking whether it was not possible 
to  adjust our business in such a mariner 
that, some o f  the business not so essen­
tial in this session may be taken up 
in the next session. I  have in mind 
the question o f  the Supplementary 
Demands. W o have gone through 
some o f  them but they apparently 
do not seem to be a matter which 
must be put through during this 
session and they can come up at the 
next session, so that Government 
m ay have ample time for other busi­
ness. But the difficulty appears to be 
that they will not be able to bring 
the Essential Commodities Bill before 
Saturday. However the resolution 
oould be brought forward tomorrow.

Shri Nihru : W  > have to
approach the President first and certain 
formalities have to be gone through^

Mr. sp^ak^r : So ^hat tĥ  ̂difficulty. 
I  thought we could save time and 
teke up that business tom<MTow.

Sbri Sa'TaNa ayai Sioha : We can
tako up that rosolution on Saturday.

Mr. Speaker : Can we not change 
the order o f  business and take np the 
lonslative business jus^ now instead 
«  going into the supplementaiy 
tfemandflrf

ghri Jawaharial Nehm : We are
§groeab1e to  that p roeed m .

Mr. Sp^akw :  O briou dy, i f  ̂ ĥ«re had 
bean no session now, the supplementaiy 
deiaanda would hare bem bnMight 
teftard at tlie next sesaion.

The Mitaister of finance (Shri C. D. 
Dethmnkh) : The B ill relatiiig to the

Contingency Fond will have to  be 
gone through during this seflsion.

Mr. S p e ^ w : The supolem ^tary  
demands, I  understand will take one 
day and we can save that day b y  
postponing these supplementary de­
mands. I f  there is time we shaD go 
through them: otherwise, we shall be 
able to end the session by the 14th 
without much rush. W e shall now 
proceed with the legislative busineaB

12 N oon.
S iri B. D i i  (0;iss\) : Sir, I  intend 

going away on Sunday. As I  am 
interested in the resolution re la t i^  
to  legislation in respect o f  eertam 
items in the State List o f  the Consti­
tution, I  shall be grateful i f  the dis­
cussion on it could Iw arranged to take 
place on Saturday.

Mr. Sin^X3r : TaV. is what they are 
proposing to do. So we do not take 
up the supplementary demands now 
but proceed with the legislative busi­
ness.

PAIR WAGES BILL
Tii3 Minister of LabDor (Shri Tas- 

jivai Rmi) : I to mov=̂  for leave 
to introduce a Bill to provide for fixing 
fair rates of wages in certain classes 
of establishments and for certain 
matters connected therewith.

Mf. Sp3akar : Tao qaoition i s :
“ Th\t leave be grant'd to introdnflb 

a Bill to provide for fixing fair ratas 
of wages in ĉ r̂tain classds of estab*- 
lishments and for cortain m atlM  
ooim*;cted thorerwith’\

The motion was adopted.
Shri JasJivan Bjun : I  inbrodnqe tlia 

Bill.

MOnON RS T R E A T Y  OF VKIBEID.
W ITH  IR A N

Mr. Sjpsakar : Wa shall now take v f  
the resolution to  be m oved b y  
K ^ k a r.

8hn Sidbva (Madhya Piadesh): Mar 
I know why this partioolar rspol^oo 
on the treaty #ith Lran hiuibe^ brioSmii 
before this House! So far no iMtbt
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[Shri Sidhva]
fiioh Iveaty has been placed before 
tw, the Goodwill Treaty with Nepa 1 
made recently is not placed for rati- 
fioation. Is there any specific article 
in this treaty that it shoi:dd be approY* 
•d by this Parliament ?

TheDepatyM inisterol External Aff­
airs (Dr. Keskar) : I  will explain it  
during the discussion on the motion. 
I  beg to  m ove :

‘ ‘This House approves the Treaty o f  
Friondfihip sigaed at Tohran on the 
15th Ma ch, 1950, by  the representa­
tives o f  the Government o f  India and 
the Imperial Government o f Iran.*’
In the normal course o f  things a trea­

ty  does not come before the House for 
approval but there is a specific provi­
sion or clause in this treaty to the effect 
that this treaty shall be approved by 
the legislative bodies o f  both tne coun­
tries and it is foi this reason that we 
have sought to bring it before the House. 
1 do not think I  need say much about 
the treaty. I t 's  a treaty o f  friendship 
and goodwill and I  hope the House 
will approve o f  it.

Dr. Deshmokh (Madhya Pradesh) : 
W hy was this clause put in this treaty 
and not in the other treaties ?

Dr. Keskar: It  was duo to some 
misundorHtiinding with regard to the 
word ‘latificntion*. The other Govern­
ment thought that rectification means 
approval t y  Parliament a n i that it was 
necessary for the respective legislatures 
to  approve it. Tliey suggested this 
and the treaty was signed. It was 
too late to gc't it modified, though we 
did explciin to them that under our 
Constitution the ratification is done 
by  the President.

Dr. Deshmnkh : W ho was our rep­
resentative who committed the error !

Dr. Koskar : Our Ambassador.
PloL K. T. Shah (Bihar): Sir, under 

oar Constitution the power of rati­
fication of a treaty is vested in the 
Bjcsoutive. With all desire to give as 
«wide a power to onr legislature as pos. 
iible» I fear it oannot be done and I 
submit the motioD is out of order.

Dr* KaAtt: I submit. Sir, there is

nothing in the Constitution which de>* 
bars Parliament from approving a trea­
ty, but it is for the President to ratify 
the treaty— n̂ot for us.

The Prime Minister and Minister 
External Affairs (Shri Jawaharlal Nehru):
Sir, the motion is not out o f  order at all. 
I f  I  may say so, it is in excess o f  order. 

Mr. Speaker : Motion m ov ed :
“ This House approves the Treaty 

o f  Friendship signed at Tehran on the 
15th March, 1950, by  the represen­
tatives o f  the Government o f  India, 
and the Imperial Government o f  
Iran.**
Shri Tyagi (Uttar Pradonh) : Sir, I  

heartilj supx)ort this Resolution m oved 
b y  Dr. Keskar, and I  want to congra­
tulate the External Affairs Ministry for 
signing this Treaty o f  Friendship. It  
is a great thing. Even an individual is 
weak when he is isolated and secluded, 
his strength lies in society and in friend­
ship alone. Indeed, after having made 
friends with Iran, a country with whom 
we had historical relations, we really 
feel very rich. I  hope both the coun­
tries will thrive through this Treaty 
and help each other. The Treaty 
begins with the words :

>• )  d W )

The very first paragraph is really the 
crux o f  the whole Treaty, and it gives ua 
a p- rpetuaI friendship. The transla-^ 
tion i s :

There shall be p erp tu a l peace 
and fri* ndship betweon the Govern­
ments « f  India and Iran ar.d the 
said Gov<mm*nts si. all promote 
and strengthen such p  ace and 
friendship between thoir respective 
nationals.

T  iis is just the time when the 
E^ten.al Aff̂ airs MinLtry should h»- 
more active hi making su^ firiendships 
with other noighbouriuK c uutries. 
I would suggest i:.at goodwill misaiona 
or othir oo>itacts i f Partiaments may 
also be made with Irau so that
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jnay stand together. Since in Europe 
there are troubles arisiag, it is very 
u rge it, strategically, for us to  be 
Absolutely o i fri»;r\dly relations not 
on ly  witli Iran but also with the 
nearmost neighb )urs liks Pakistan, 
Burma and ot ers. I , therefore, 
welcome t  is Tri aty, a d  I  do give 
it m y whole- earted support.

Shri Eamafh (Madh^ a Pradesh) : 
The House, 8ir, ^̂ 111,1 tiavo no doubt, 
wolcomo this Tre aty a f Friends’ ip 
<5o.nclud*^d b* twoen th i  anci >nt coun­
tries o f  India and Ira i, by  their re­
press itatives, t^at is to say our 
Ambassador at Tehra i a d th(j Iranian 
Minister for Foreign Affairs on the 
15th March, 1950.

This Treaty is in line with the general 
policy o f  Government— rather, o f  India 
— t̂o have treaties o f  friendship with all 
the countries o f  the world. But, Sir, 
certiin  points arise in regard to the 
conclusion o f  this Treaty o f  Friendship. 
Indians in Ivan have been, foi the past 
few  years at any rate, labouring under 
several disabilities. I  should like to 
know from the Deputy Minister o f  
Foreign Affairs whether this question 
o f  disabilities o f  Indians in Iran was 
considered at all when ne^jotiations were 
in progress for tne conclusion o f  this 
Treaty or a j any time before the Treaty 
was signed by the representatives o f  
the t^ o  count! ies. To a question put 
by  m y hon. fiiend— D̂r. Deshmukb—  
in the Legislature on the 8th February,
1949, the then Commerce Minister, 
Mr. Neogy, gave a list o f  disabilities 
which Indians in Iran were suffering 
from. This question arises because o f  
article 3 o f  this T ieatj o f  Friendship 
^ b icb  says :

•‘ The High Contracting Parties 
agree to conduct their commercial, 
customs, navigation, aviation and 
cultural relations as well as matters 
relating to : .

. (a) extradition,
(6) J ad iciil assistance between 

the two countries, and
<c) the conditions o f  residence 

and stay o f  the nationals o f  
one p^rty in the territory 
the other.

in accordance with special agreements 
between the parties."
The Pieamble to the Treaty refers 

to  the mutual need for co-operation in 
strengthening and developing the ties 
which have existed between the two 
countries for centuries and says *‘urged 
b y  their mutual desire to esti olisli peace 
between the two countries with a view 
to  the common benefit o f  their people 
and the development o f  their respect­
ive countries*' etc.

So many things are envisaged in this 
T ieaty relating to the development o f  
cordial relations between them and the 
stren^hening o f  the ancient ties be­
tween India and Iran, but judging by  the 
answer given by the Government on the 
floor o f  the House on the 8th February,
1949, to a question by m y hon. friend. 
Dr. Deshmukh, I  find that Indians in 
Iran are not treated at all on a basis o f  
equality. In this connection, there was 
a news item in the Kesari o f  Poona 
some days ago to the effect that Iranian 
citizens in India are treated on quite a 
different basis fiom  the basis o f  treat­
ment accorded to Indians in Iran. 
The then Commerce Minister, Mr, 
Neogy said on the 8th February, 1949, 
as follows :

“ (») They cannot become members 
o f  loc il Chambers o f  Commerce.

(u) They cannot become Directors 
o f  Companies with monopoly 
rights, such as Telephone Co., 
and other public utility services 
organisations.

(m ) They cannot act as Brokers 
or Clearing Agents.

(ft;) They cannot operate hotels, 
garages, cinemas, theatres, etc.

(v) They cannot own agricultural 
land or properties, except those 
required for their business and 
residence.

(vi) The foreign exchange legula* 
tions b it hprd the I l i a n s  in 
particular. They are not aUowed. 
to remit money to India to meeĵ ., 
the fam ily expenses, insuianpe 
premia, etc. Ehren for their aj? 
passage to India they have lo 
get n io n ^  from Indis m  it, 'hm- 
to  be paid in staling



1 ! ^  KaawA]
Iraoiao (JoverDiDent do not give 
it.

(ffU) Foreigners desirous o f  staging 
theie for more than © month 
have to obtain residential per­
m it on payment. Even tra\el* 
ing from one town to  the other 
is subject to permit system.

(vHi) H iey aie not permitted to 
lesve thet country unless they 
have produced clearance certi­
ficates from the Exchange Con­
trol Department, Incom e-tax 
Depat tment, Bank Melli and the 
Police Department.

(ix) Indian trsders are not allowed 
visa for that country unless they 
have an estallished lusiness 
house there or intend to go theie 
for touring. Even for the old 
traders it is difficult to obtain 
visas. New tiaders are not nor­
mally granted visas.

{x) They cannot reside in frontier 
towns. This law has not yet teen 
enforced strictly. Thore is a 
large number o f Indian merchants 
in Zahidan and Khorramshahr 
which are on the frontier.

(ri) They have to obtain a special 
licence for trading.
Intixian Government have also 

Miaeted a law which would root out 
foreigners from the import trade o f 
that country and also drastically 
curtail their other tndiiij? activities. 
Full details have not yet bccome 
available.”
This w*as the position on the 8th 

Februaiy, 1949. I would like to know 
ii^etber since that date any progress 
liaa been made, or rectification oi re­
medy found, for the civil and other d is­
abilities that Inditens in Iran are la­
bouring under. Recently had a 
nfews item in the K e^ r i  o f  Poona— to 
which I  refeired eeilier— t̂hat no forei- 
gMT, including an Indian, can do busi- 
M te in Iran unless he takes as a partner 
ail r«anian citizen. In India, so far 
a i I  know, Iranians are not subject to 
the Vftrkms disabiHtiea tbat were men- 
ttaM d Iby Ck>veinment l«4Bt year.

ip ip «  iipM M allyto lOo pEOEuctoon ox
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friendship and deireI<q>iQg and strene- 
then^ o f  old  ties. A  reference ha» 
also been made to customs and cultural' 
relations, etc. I for one hold that so 
far as foreign relations are concerned, 
toere must be a basis o f  reciprocity. 
Otherwise, we shall be nowhere in the 
long run. I t  is no use saying that what­
ever the other Government does, we- . 
shall do the right thing or the good 
thing. The House .has been regaled 
with answers to questions touching on 
various matters about our foreign re­
lations that we do not strictly proceed 
on the basis o f  reciprocity. In  inter­
national relations, we must be just 
first before we can be generous, and 
unless we take precautions and safe­
guard the interests o f  our citizens in. 
Iran, it is futile to sign a treaty o f  
friendship with any country. W hat 
friendship can there be between a 
rakshak and a bakshak ? While we on 
our part give liberal treatment to citi­
zens o f other countries, I  would like to 
know from the Deputy Minister o f  
Foreign Affairs what steps were taken 
since February 1949 to remedy this 
state o f  affairs and see that our citizens 
in Iran are treated on the same basis as 
Iranians in India are treated. I f  this 
has not been done at a ll___  .

An Hon. Member : Y ou a r o  refer­
ring to Pathans in Bombay. They are 
Indians.

Shri Kamath : I do not know how 
many Iranians there are in this country 
and what are their professions or trades. 
Perhaps the Deputy Minister o f  Foreign 
AflTairs may be able to tell us. But I  
feel that if this question o f  reciprocal 
treatment was not attended to by our 
Grovemment while negotiating the 
treaty o f  friendship, then this treaty 
should not have l]^ n  signed. I f  the 
state o f  affairs mentioned by  Mr. 
Neogy in February 1949 continues even 
today, then there is no room for 
friendjBhip between us and Iran. The -e 
is no soop'*, there is no basis of f iend-  ̂
shî . India sh nld tr«̂ 4it Ira* ians in 
India oa reciprocal bams. Jnsi 
as in the case of South Africa who 
ffl-treats our dtiBeiis we have imposed 
aome sanoticms, so should we impose 
■ome sort of saiwtkirtâ  #gMWi Iran
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this Btate o f  affairs continues. There- 
fore» iiiBtly, I would like to know whe- 
th«r before this treaty was concluded 
or eren during the course o f  the nego­
tiations this matter o f  disabilities o f  
Indians in Iran was taken up by  our 
Gk)vemment and i f  so in what fashion. 
W hat was the response o f  the Iran 
Grovemment to our overtures ? Second­
ly, I  would like to know what disabilities^, 
i f  any, Iranians in India are 
labouring under. I f  they do not suffer 
from any disabilities, then why should 
there not be reciprocity between India 
and Iran and why was not this point 
taken up before this treaty was signed ? 
I f  the answer o f  the Deputy Minister 
o f  Foreign Affairs is satisfactory, then 
it is all right ; otherwise, I  cannot 
at all support this treaty so long as 
Indians are suffering from various 
disabilities, while Iranian citizens in 
India are treated in a generous manner 
by  us.

Dr. R. U. Singh (Uttar P ndosh) • 
Mr. Kamath has, I  am afraid, over­
stated the case, although the points 
that he has made are definitely sound. 
It is true that Indians in Iran are 
suffering from some disabilities, but m y 
information is that such disabilities are 
general to all foreigners in that country. 
Indians have suffered and the Press 
there is— I would not say hostile— but 
not quite favourable. The pro­
paganda done by a certain country for 
some time has been quite harmful to us. 
I  have no doubt that this House is quite 
aware that in recent years we have lost 
very greatly in our trade with Tran. 
For instance, before W orld War II  we 
occupied the fifth place in our trade 
with Iran. Later, we came to occupy 
the first position. Since 1947-48, U .K . 
and U. S. A. have dominated the Iran­
ian marker. These questions certainly 
cause us a great deal o f  concern and we 
are greatly interested in them. But 
that is precisely the reason why the 
€k>vemment o f  India may have thought 
of concluding a treaty of friendsUp. 
I  do not know what has been behind the 
scenes, but no doubt these matters will 
have to  be i»ken up, if they hxve noi 
already been taken up.

I look at this treaty of friendship 
from another point of vww t<K>. We have

had very long a88ociationB--ciiltnral 
linguistic and racial— with Iran. We 
belong to  the same stock. Oor 
languages have a comm on o r i ^ .  The 
emperors o f  both our countries have ia 
the past invited scholars and others. 
India can even today claim a galaxy o f  
Persian poets and scholars. But to 
be frank with the House, I  look at thii 
treaty or any other treaty o f  friendship 
from a political angle. The second 
W orld W ar as also the first W orld W ar 
had demonstrated beyond doubt that 
our defence line do s not stop with our 
fro itiers. It extends from the H im ­
alayan countries to the Persian Gulf 
and from Burma and Malaya to  Indo­
nesia. From that point o f  view, I  
welcome this treaty. When India was 
under British rule, Persia was a pro­
tecting bastion to our country. The 
strategic importance o f  Iran is no less 
today than what it was to India under 
British rule. Therefore, I  suggest very 
strongly that treaties o f friendship with 
all countries which fall within this 
defence line should be entered into. 
So far, we have ent* Ted into treaties o f 
friendship with N« pal, Iran and A f­
ghanistan. I suggest that we should 
enter into treaties with other conntries 
that are left out.

In connection with the resolution that 
is before us, there is another point which 
I think is o f  the greatest constitutional 
importance. Certain treaties have 
been entered into by the Government o f 
India, not one o f  which was ever 
brought before this House. I  welcome 
this Resolution made by  the hon. 
Deputy Minister for External Affairs 
for associating the House with treaty 
making. I  will not go into the ques­
tion in greater detail, but when certain 
other treaties were concluded this 
House was not taken into confidence. 
The Constitutional position, as the hon. 
Minister himself in^cated is clear. As 
the present position stands, while 
Parliament has got the power to  legis­
late with respect to treaties, the Exe­
cutive has got the power to  ratify as 
such. In  fact, as things stand, it is 
not necessary for the Executive to 
consult Parliament. But 1 believe that̂  
is not the spirit of the 
Even though Parliamept maj not ;
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[Dr. R.U* tiiogh] 
it* fit to  legislate wih regard to making 
o f  treaties, just the same Gk)vemment 
Will deem it fit to  place before the 
House all these questions. I t  is open 
to  the Government to adopt two courses. 
T hey may adopt the British practice—  
place all treaties before the House and 
i f  there is a demand for discussion, allow 
discussion o f  that particular treaty : or, 
they may take the approval o f  the 
House so far as all treaties are con­
cerned.

The hon. Deputy Minister for E x ­
ternal Affairs rightly pointed out that 
there is some difficulty here in Article 
6 o f  the Treaty. In fact, i f  I  may say 
so, the phraseology that is used is 
unsatisfactory, if  not wrong. The 
words here are : “ This treaty shall be 
ratified by the legislative body o f  each 
party and the exchange o f instrument 
o f  certification can take place in Tehran 
as soon as possible.”  The word “ rati­
fication** appears to be used in the inter­
national sense o f  the term . Ratification, 
reaUy speaking, is an executive 
act performed by  the head o f  the 
State announcing the formal accept­
ance o f  the treaty and it denotes a 
formal act. But i f  the contracting 
parties concerned give their consent, 
the word ratification as it appears in 
this Treaty would indicate that the 
approval o f  the Legislature in this case 
is ratification. In fact, the resolution 
as it stands seeking the approval o f  the 
House i w l f  id really speaking sound. 
The House will approve the treaty and 
then the Government will ratify and 
then the exchange o f  instruments o f  
ratification will ^ e  place.

I  join  m y friend Mr. Kamath in ask­
ing for certain points to be clarified—  
Damely, as to what is being done by  the 
Government about the disabilities o f  
Indians in Iran. M y own feeling is that 
they would certainly have ta lk ^  about 
the matter and would pursue i t : other- 
wise» a  treaty o f  friendship has no 
meaning. B ut on the other question 
vhioh  I  have raised, I  would like to  
have a olarifioation from Government 
M  to  what is their policy with regard to  
t t e a l t e  l>o they ^ p o a e  to  bring 
fbrwiffd k f^ j^ tion  defining how treaties

are to be made ? D o they propose to  
place all treaties before the H ou se : or 
do they propose to  adopt the British 
Parliamentary practice, namely place 
all treaties and seek approval o f  the 
House only when there is a demand for 
discussion ?

Shu Sidhva : I  rise to  support this 
m otion m oved by  m y hon. friend 
Dr. Keskar. M y friend Mr. Kam ath 
has brought forward some points regar­
ding the disabilities that exist in Iran 
against aU the foreigners.

Mr. Speaker : H is point was that 
there are some disabilities which apply 
only to Indians.

Siri Sii^vi : Ta?re are certain d is ­
abilities, I  know, apply to Indians as 
well. Stricter disabilities existed be 
fore February 1949. There are nearly
11,000 Zoroastrians residing in Tran 
and the most ancient o f  their sacred 
temples is in Tehran. But they are 
suffering under certain religious dis­
abilities.

Despite all these facts, I  am very 
glad that the Government o f  Iran has 
voluntarily come forward to make a 
treaty o f  friendship with us. I f  certain 
disabilities exist, under the treaty o f  
friendship we can bring this matter to  
the notice o f  the Government o f  Iran 
and request them to remove them. 
Article 1 o f  the Treaty says :

There shall be perpetual peace and 
friendship between tho Govormnents 
o f  I n n  and India. The said Govern­
ments shall promote and strengthen 
such paace and friendship between 
the r*;spoctive nationals.**

Now, friendship o f  nationals will 
come about when these disabilities are 
remov»Ki. Suppose there is no treaty, 
then it will be difficult to  remove these 
disabilities. So, the door has been 
opened by  ex*)cuting this treaty. I  
am sure our Government know very 
well the disabilities under which our 
nationals are suffering in Iran— it was 
not that they were unaware of them. 
In  fact, all <H os knew thrai. I  myself 
was at one time very madi aonoy^ at 
the various disabilities to whi<& on
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people were subjected. But with all 
that, I  am today glad that our Govern­
ment have been successful in getting 
a treaty o f  friendship from a Govern­
ment which has enacted certain provi­
sions in their constitution which im ­
poses certain disabilities on foreigners, 
particularly Indians. I  am hopeful 
today that our Government will from 
time to time bring to the notice o f  the 
Government o f  Iran as to how this 
country feels about these various dis­
abilities that exist against our nationals. 
From that point o f  view I  attach very 
great importance to this Treaty. My 
hon. friend Dr. Keskar will reply as to 
what really is the object o f  this Treaty, 
— ^particularly in the face o f  the dis­
abilities under which our nationals in 
Iran are suffering. I  am sure he will 
be o f  the view that that is exactly the 
reason why a treaty has been entered 
into between the two Govemmrnts. 
The Government o f  India, no doubt, 
will take early steps in representing to 
the Government o f  Iran the disabilities 
under which our nationals are suffering 
in Iran.

Shri Kamath : F irst o f  all have equa­
lity o f  treatment and then have friend­
ship.

Shri Sidhva : I f  my hon. friend Mr. 
Kamath could get a treaty signed on 
those terms I  would be the happiest 
man. As Mr. Tyagi rightly pointed 
ou t under the existing circumstances 
in the country today we must have 
friendship with all the countries in the 
world.

Shri Kamath : But with dignity.
Shri Sidhva : Certainly w ith our d ig ­

nity. Let me tell m y hon. friend Mr. 
Kamath that I  would not aUow any 
treaty to be entered into i f  the dignity 
and honour o f  our nationals is at stake. 
B ut the point is when a Grovemment 
which has imposed such disabilities is 
prepared to enter into a treaty, we 
should be prepared to snatch that 
opportunity and our Government 
diould take such action as is available 
under this treaty o f  friendship to im- 
p r ^  upon the Government o f  Iran to 
«emoye them. Supposing there is no 
mbh treaty, what can we do f What

influence can we bring to  bear upon the 
Government o f  Iran, I  ask. After all, 
Iran is an independent country. ,In 
fact, there are so many other Foreign 
Governments which have imposed simi­
lar or much worse disabilities in the 
way o f  Indians. Have we been able 
to  do anything? B ut when there is a 
treaty o f  friendship there is scope for  
removing them. After all, it is a treaty 
o f  friendship and it loses its meaning if  
the disabilities against Indians are 
continued, as for example an Indian 
cannot be the Director o f  a telephone 
company, or he shall not do such and 
such business. If, however, these dis­
criminations are continued, we shall 
certainly have to reconsider this matter.

Shri Kamath : We have had com ­
mercial agreements without such dis­
criminations.

Shri Sidhva: Commercial agreements 
stand on a different footing from politi­
cal treaties o f  friendship. Commercial 
and political treaties are two different 
things. From these points o f  view I  
welcome this treaty realising very 
well that there are difficulties 
existing. It  is not that we do not 
know o f  them. Our nationals have 
suffered from great difficulties in Iran. 
But since 1949 there has been improve­
ment in the position, though there are 
many difficulties still. I  hope, therefore, 
that this treaty will be accepted by the 
House and that our Government will 
take care to see that after this treaty 
o f  friendship has been entered into 
these difficulties which affect Indian 
nationals will be removed as much as 
possible.

[Mb. D e p u t y -S p b a k e b  in the chair]
Shri Joachim Alva (B om bay): This 

is the first time in the history o f  the 
Republican Parliament that a trea ^  
o f  friendship has been placed before 
this House. This motion is in the right 
way and in the right manner o f  de­
mocratic and parliamentary practice. 
W e do hope that every treaty o f  friend- 
sMp that will be signed between anj 
oountry and ours will be placed before, 
this House for its final aoceptaaoo. 
Treaties o f  friendship are a very import-  ̂
ant iuBtrament. They need ra^- 
•aiion and, above aU, they naeii tie
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[Shii Joaohim Alra]
o f the deoted Members c f  

PMttiiiieiit of any country.
Today India can claim a group </ 

frienda in South Sast Asia right from 
Bum a up to Australia,—Burma, In- 
doneaia, Australia—and Japan and 
Chin«. We can claim them aU as our 
friends, just and true. As regards 
Japaii  ̂ our Prime Minister raised his 
Toiee ^ a t the period of military occu­
pation by America be ended and that 
JapsA be restored to her old position of 
friendship and equality. And today, 
again, on the other side of our land, 
right from Cairo to Ankara we want to 
claim all those countries, countries of 
our friends. In Egypt our stock is 
very high . today. In Turkey also. 
But in Iran, may I say, it was not so 
high in the time of Partition. As a 
matter of fact our Ambassador was 
flayed by the Press there and the Iran 
B c^o carried on a vicious propaganda 
against us just atter the Partition. But 
those are things of the past. Today we 
want to cement our friendship by a 
treaty of friendship.

It has been admitted and it is a fact 
that many nationals of our country 
have been ill-tr*^ated in the oilfields 
run by the Americans or by the British 
or by any other foreign country in 
Iran; so many of our nationals who are 
employees there have not received pro- 
TOr treatment in Iran. The Bombay 
docks have been the witnesses of peoplo 
who have come down from Iran and 
complained about ill-treatment there. 
But today by this treaty of friendship 
we turn our back upon those incidents. 
We have appointed Consuls in one or 
two places beyond Tehran. Our 
Ambassador in Tehran finds it very 
difficult to handle all these cases of in­
justice and maltreatment. We can­
not have a treaty of friendship without 
deaning and clearing up our hearts. 
Today we are trying to build a ring of 
IHenoahip right from Cairo to Ankara 
and we cannot avoid it on the front of 
Iran. Iran is a very important factor 
in the cruHural point of view and other 
potfltsef view. Today we are trying to 
^  t i  Ifeoee things ri^t. The sab- 

Lraa are quite a number im

India. In Bombay the Iranians ave 
a very prosp rous and flourifidiing 
community. They have no obstruc­
tion and hindrances. On the other 
hand they have followed their avoca­
tions freely all the twenty-four hours 
day and night without being disturbed 
and remitted vast sums of money to 
Iran. And we look to Iran for a reci­
procal treatment of courtesy, kindness 
and friendship. We shall not merely 
cement commercial and trade relations 
but friendship on a lasting and firmer 
footing.

Hence we welcome the move of the 
hon. Deputy Minister of Foreign 
Affairs in having placed this treaty 
of friendship before the House for 
approval. We do hope that we shall 
be able to have more treaties of friend­
ship with other countries, with Afghan­
istan, Egypt and countries right up to 
Turkey which will be bound to us with 
hooks of steel. Let all these doubts and 
mis-understandings of the past which, 
came as a result of Partition and due 
to the fierce propaganda carried on by 
Pakistan, be wiped off so that we shall 
be able to have our relations on 
a firmer footing.

Dr. Ddshmukh: In view of the 
somewhat long speeches delivered so 
far I want to be very brief. I am 
pr pared to welcome the Resolution, 
although I think it has come here more 
or less by a mistake. I am prepared to 
accept also the method suggested by 
my friend Mr. Sidhva to have friend­
ship first and then try and remove the 
handicaps and other things later on. 
But it would have been far better if we 
had declared ourselves as friends with 
all the handicaps and restrictions plac­
ed upon our nationals having been re- 
m o v ^ .

My main purpose in getting up is 
that I have interested myself in this* 
subject for a very long time and I have 
ask^ very many times questions with 
regard to the treatment of foreigners 
in India and of our natdonalS' 
in foreign countries. But I  am afraid 
that f r ^  the time of Hr. BhiA^ha no- 
salMMrtory answer faM ever
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Mr. Bhabha in fact, when he replied to
m y question, admitted in so many 
words that there was no surpervision 
o f  any o f  the foreigners here, that 
there was no proper register, that there 
was not full information available in 
the Commerce or any other Depart­
ment o f  the Government. I  think that 
position ought to  be altered.

Secondly, all our international rela­
tions ought to be based upon the foun­
dation o f  mutuality and reciprocity. 
I f  we are not going to get the treatment 
that we are prepared to offer to other 
people, I  think it is time that our rela­
tionship with every State was examined 
in detail by  the External Affairs Minis­
try and the same placed on the basis o f  
mutuality and reciprocity. W e have 
found that it is more or less by  an 
accident that this thing has come here. 
My friend Mr. Kamath has pointed out 
the innumerable handicaps and res­
trictions placed upon Indian nationals 
living in Persia stated on the floor 
o f  the House in reply to a question 
asked by  me. On the other hand, we 
know the latitude we allow and the 
freedom and extent o f  scope we give to 
the nationals o f  Iran. That being so, 
the general question ought to be exa ­
mined not only so far as Iran is concer­
ned but in respect o f  all countries. So 
far as Iran is concerned we hope that 
after this treaty o f  friendship all these 
handicaps will be removed. I f  they 
are not removed then the same 
handicaps should be imposed upon the 
Iranian nationals, in India and the same 
thing ought to be done with respect to 
the nationals o f  every foreign country, 
irrespective o f their colour or the nation 
that they belong to.

Shri P. Y. Deshpande (Madhya P ra ­
desh) : I  feel rather perturbed because 
of the unfortunate turn given to this 
motion by my friend Mr. Kamath. A 
treaty o f  friendship with Iran or any 
other fo r e i^  country stands on an 
altogether (Afferent footing from a mere 
oommercial transaction o f  mutBality. 
Evm i f  there are disabilities— and it is 
tedf I  admit—It i s  worth irhile for 
Todl»> to ^ v e  such treaties wiib bm 
'maokj oountriet mtbo world ai po«iiUo.

Shri KamaCh : It is not metel̂ r tracb̂  
and oomm erce but of rendence, for»gi» 
exchange, etc.

Shri Sidhma : Y<ki read artido 4 
the Treaty*

Shri P. Y. Deshiiande : I>3spite aU tho 
disabilities that exist today and many 
more, we stand today in such a (^n a­
tion internationally that we need friends. 
In the absence o f  friends and such trea­
ties India will have the fate o f  such 
an isolation, and such a desolatioA 
internationally that without friends 
we w.ll be nowhere in the world at all.

I therefore maintain that and I  will 
appeal to m y hon. friend, Mr. Kam ath 
and to such o f  our hon. Members w ho 
think on these lines and I  would tell 
them: “ Please do not mix these issues—  
disabilities and mutuality — on grounds 
o f  commerce or other things These 
are questions quite apart from a Treaty 
o f  Friendship o f  this type and whether 
the disability exists or does not exist, 
i f  our Ministry for Foreign Affairs were 
to bring about more such treaties with 
other countries, despite the fact that 
the disabilities are there, it is worth 
while for India’s safety, for India’s free­
dom and for India’s position interna­
tionally.

TK w  fw T  ^  r̂r

% ^  ^  ^  #  I ^
q w r  t  ^
#  sftr ^  SPRITE % ^  ^  5 ^

^  f  ^  cnof f  j.

TTWlTWif RlJ : 5 ^
^  t  I
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^  ^
em ifv ait I ' ^  aim

^  ?it ?»TnT ^  wm ^  
11 VP'ra' ̂  ?Tff qr ^  apflTJTcnaff
% ^ sifftrrr ??rnrr t  Pp f̂t

^  TTRRnff % 5T% ^
'TT f  I jf ^  ĝ T̂ f
^  WTTT ST W)T ^  ^
^  ^  ^  f  gft zTf ^  wra
sTî  I 5»T ?*T ^r 5T|f
^  ^  t. ^  5i^r^ ^r

<P̂  7^ f  T̂T I t h  ^ f 3 fk  
^  ^  Tf ?ft f̂ vT̂  arift ĵtt̂

^  1  ̂ 5 , «jjK arr^f^ r̂cTT
’ TT̂  I  aftr pT^r ^r
^  ^  aTR f  ît afk

^  ^  ^  f f e  ^  ^  
^  ^  PfF^ !T|f ^  ^  5̂ff
^  XfT ?TT% ^K R w f % r̂r«T ^
?TTVK sr^fT ^r ^  11

«rt A ^ r
^  ^ # 3T»ft arrr ^ P r ^  ft>qr f?r 
^  w  %• ^  %■ Tfr
t .  ftf ^fT 5?n^ ^  »Tf^3fr ^

Wvii«i ^  ^rm f  ark 
 ̂ftf ?>T ̂  7RT r̂c ?, 3ftr ^  Kft 

t  Pff ^  >Ttf r̂ qrw ^  ferr 3tw, 
^  Tc, #?rr ftf ^  Ptt «ft #
^  t. ^  ^  
Pit fr̂ r ftf<T ^  ^ ^mfinff % r̂nr 
ftf« fipff Jirrc f:r flrorr?^ |, 
«ftr W5 w  ^  vr ̂  irafJT f% «TR- 
ftrf! % frnr ^  ^  ^ it̂ r ih :

*A? «PIT ^̂TT *1̂  5l?fT t  ^  5*r gJT 
% Pwiftpft % r̂w 5('î  ^  ^ itft 

W W t  m  iT?rw  ^  1 ^  JWR ^

^  #  fiif^  ^^Riftnff % 
r̂r*r f  i

3T*ft «it *T̂ r<CI 'C e^rmt sft # 
ftf  ^ l*’*i 'H ' if  'THT arr̂ TT f  I 

7 P c^  ^  ??r ^  <n 5|?r 

^  ^  t  f t '  ^  ^  W!TT 5TT>r
w  ^  ark ^
^  ??r ^  ^ r  5TTIT im cr w  1 1  wt 
^r^r ^  f^?5Tt ? rf^  ^ r  ?rf^*T ^
^  5T  ̂ # 3tt ;t  ^ r  ^it
^  ftr^rr t  ^
f^JT^rr =?rF^  ̂ ^  ^ | f  i
srff sr^iT % 7 T t  ?rr^er
t  FiTff ^  ?»T ftT'Tt ^tr>: %

T̂i«T sr^iT ^  r̂Ĵ sT'Tf ^<r ¥r<r<T 
W  STRT ^ r  e ^ R  f t :  Psr  ̂ 5Ti^ ^ F 
f i #  3T<T̂  f s r ^  #■ ^<T#r ftr^r |  ^
^ f  ^T^ftT I gr^r ^  f»rr^ ^
^  5Tfir«5T t  ^^rffr Tft sq-pr t ^ ,  f^rrt 
>iTTfirjft % ?rr«r ^  Jn rir
^ r  ^  t  ^  'TC a fk

?iT ?r^ff ffr sTr^T w  f^r ¥r?^- 
^  f f r p f c  Fp T f 5rr  ̂ I 

5T?.Tf  ̂ ^ f  ^r*T'|iT f#  * m
f ^ r f f  t  f^-T ^rat ¥ t  a fk
f^-iT'T ^ f  arr^F êr F^tf >r̂ r t  
^iT <rc 5 tr  ^  «!T K  Sirr i

(English translation of the above 
epeeeh)

Seth Oovind Das (^dhya Prsdeah): 
So far as the Ministiy of External 
AfiFiin IB concerned I have been taking 
much interest therein. But tne manner 
in which this Ministry is being revieTrod 
here today has been possible probabfy 
only after oar attaining independence. 
I fesl that there is'maoh truth both 
in what Shri K'»m t̂h has said and the 
subndssions that have been made is 
•opport of this nu>tion.
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Baba Bamnarayan Singh (B ih a r): 
There is much truth.

8etb Oovind D a s : It  is true that 
we must see such treaty proposals 
from  a high level, but at the same 
time i f  we would shut our eyes from  
the real state o f  aflFairs then also it 
would not serve our purpose. Shri 
Kamath has given out in detail the 
disabilities that are being imposed 
apon the Indian nationals tlieie in 
Iran. Under such circumstances i f  
we were to pass this m otion in its 
existing form without taking into 
consideration these disabilities then 
this action would not at all be proper. 
I  am not opposing this motion, but 
while supporting this motion I  wish 
to let countries like Iran and others, 
with whom we have no treaty alliances 
as yet. know that while on the one 
hand we are prepared to extend a hand 
o f  friendship yet on the other being 
an independent country we cannot 
fail to take into consideration the 
treatment that the Governments o f  
those countries are meting out to the 
Indian nationals living there.

So I  wish to  submit that, as I  have 
just stated, I  have been taking much 
interest in this matter since years. 
As the hon. Deputy Minister 
has moved this Bill and is anxious to 
get it passed, in the same way we also 
wish to get it passed unanimously. But 
at the same time, as my friend Dr. Desh- 
mukh hr.s said, he must also keep in 
mind the fact as to what sort o f  tieat- 
ment is being meted out to the Indian 
nationals living in those countries. 
Besides this the Government should 
also see that proper treatment is 
meted out to the Indian nationals 
living in these countries. I f  this is 
no^ done then we should mete out the 
same treatment, as dur nationals have 
to expe.ience in other countries, to  the 
nationals o f  thofle countries living here 
in this country.

Just now Shri l]yagi has pointed out 
that the name "Hmd’ has been used 
in the said treaty document, l l i i s  

 ̂ question o f  name was well discussed 
in the Constitaent Assembly and 
« fle r  long and lengthy discussions we

adopted the name TBhaiat* for this 
country. Then as far as these 
treaties with foreign countries are 
concerned, the name that we have p ro­
vided in our Constitution should be 
used and no other name should find 
a place therein. Then so far as such 
treaty documents are con cern ^ , 
whenever we enter upon such treaties 
with foreign countries we should always 
remember to use those very words 
that we have used in our Constitution. 
A t the same time we must also keep 
in mind the honour and prestige o f  
our country, the treatment that is 
being meted out to the Indian nationals 
living in those countries and only 
after keeping these facts under con­
sideration the treaty proposals should be 
agreed upon.

W hile supporting this Motion I  
believe that the Ministry o f  External 
Affairs will take into consideration 
the things suggested by  me.

Hr. Deimty-Speaker : 'JThe question 
is :

‘^That the question be now p u f .
The motion was adopted.

Dr. Keskar : I  never expected that 
this Resolution would engender so 
much heat and discussion. It was a 
formal resolution and I  thought that 
the House would welcome this treaty 
o f  friendship with a country with 
which we have had long standing 
friendship.

With regard to the criticism that hias 
been levelled l y  many hon. Members, 
I  wQl say at the very outset that when 
we began negotiations with the Iraniltn 
Government, the n^otiations were 
with regard to the position o f  Indians 
in Iran and also ^ith regard to our 
trade and commerce with that oountiy. 
But during the course o f  negotiations 
it was the view o f  the Iranian Q orem - 
ment, that as in certain other countTies 
and according to certain international 
usageis, We should fiist make a treâ ty 
of genera] friendship and goodwill 
and that a treaty o f trade ai^ oom* 
merce and a treaty with regard to poo- 
tion of Indians in Iran will eome 
wards. That does not nean thal tiie
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p r .K e a k a r ]

Seetiaa ot the x^ition of Indians in 
m M  the question of onr trade there 

lias been left over till this treaty is 
signed. Negotiations with regard to 
these qaestions have been going on and 
I might remind my fiiends that a 
IVade delegation from Iran visited 
India some months back. They 
negotiated some proposals with re­
gard to exchange of trade and commer­
ce. Mr. Kamath has put forward a 
long list of disabilities..........

Shri Kamath: Oovernmont, not
I.

Dr. Keskar: 1 am sorry. He ^ v e  
the reply given by the hon. Minister 
for Commaroe last year on the floor 
o f the House. It is tnie. I may 
also inform him that some of the dis­
abilities have already been removed....

Shri Kamath : Which was removed!
Dr. Keskar: I am sorry. I would 

require notice, but I will certainly 
put it before him very soon and with 
regird to the others, negotiations are 
going on and I am quite sure tnat we 
will come to a successful and friendly 
conclusion.

My hon. friend, Dr. R. U. Singh 
referred to the position of Indians in 
Iran and also with regard to the 
opinion of Iranians with regard to 
India. I might say this that it would 
‘be nnjust to the Gk>vemmePt of Iian 
and also the people of Iran to say that 
the^ have shown generally a hostile 
attitude to India.

Dr. B. n. Sinsh : What 1  said was 
ttiat the Press and the people to whom 
^kistan  propoganda reaches are 
boBtile. I  di no ̂  put in the word 
X^vemment* at all.

Dr. Kfrtftr: With regard to the 
P̂m s  ii would be unjust to say that

fe ftess in Iran is hostile to India, 
have Brtn certain cuttings from Uie

• in Iran. That does not
>%hat ire c\n generalize and say that 
-Ithe in Inm is hostile. In fiskot 
4nite a number of Iranian ^pers 

'bam ltieen writing consistently &vo«r- 
,-able to India and the Government of 

" i ‘*qaft6 ^̂ ftfeciate the point

that he has made with regard to the 
general question of putting the treaties 
that are ratified by the Government 
of India on the floor of the House. 
This question is under the consideration 
of Government and a decision will be 
taken very soon in this matter.

Lastly, I would like to say a word 
with regard to what my friend Seth 
Govind Das said, especially, as it 
might be misunderstood in Iran. He 
asked why in the Persian copy of 
the Trea-y the word Bh r t has not 
been used instead of Hindustan or 
Hind. I will only say this to my 
hon. friend that foreign countries, 
in their own language, have every 
right to use the word with rê -ard to 
any countiy which they have been 
using continuously.

w  ^  w  ’ rncT srnT 

t »

[Sefh Oovind Das : Bnt they shotild 
have been told that in our Constitution 
we cell onr country ‘Bharat” .]

Dr. KMcar: That has nothing to 
do with their pratice. For example, 
if a Frenchman says Angleterre for 
England, I do not think the English 
Government can ask the French 
Government that in the French transki- 
tion of their treaties, they should be 

England.

Shti Tjagi: Hay we use ths word
Tenia’ in Hindi 1

fOiH Kamafh: If we wanted 1

Dr. Karing: W<> can nse wlialvwr
\n like in Hindi. They are not goipg 
to object. I think we should not 
in<q»t tiiat they ehODld aay «>iaething 
with ragard to India in PeniaD. The 
foestion of our differencai in Rnglifth 
or in Hindi is quite diflwent in Pivaiid 
to thia master. I aay ttie Hmidy 
beoaow this ml^kt bt loisuEdmtfwd 
in ibm. I haye nothing more to Bsy.
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8Iiri Baj Bahadur (B ajai^han): H ay 
I  know from the hon. Minister while 
on  the one hand, the Treaty is in 
Persian on the Iranian side, why it is 
not in Hindi on our side ? \ ^ y  is 
it  in English ?

Dr. Keskar : Because we have ac­
cepted English as the State language 
for the next 15 years.

TO ^
T̂TT ^  t  ftp

^  3 f M  %

^  TO"
^  ^  ^  5,

^  arrrf^ ?rff i

[Seth Govind Das : But b3dides this 
we have also agreed to adopt Hindi 
along wi h English for 15 years. I f  
any treaties were to be drawn up in 
English then besides the English 
version we must keep a copy o f  the 
same in Hindi also. There should 
not be any objection, whatsoever, 
to this.]

Dr. Keskar : I  am putting this mo­
tion before the House in the full ex­
pectation that they will give it a 
hearty approval.

WW TiVTRTTO IhJ : %TT

^  t  • ^  ^  ^  

^  t  ^  ^  
T̂FT 3J^

^  jrnr jit ^  *w
^  ?

(B ata Bamnatayan S in ch : Sir, I  
^ ish  to* put ft questi<Ai. As he has 
^ t o d  that in f e r e ^  eotmtries t&e 
>naihie o f  our oounti^, generally known 
to  the people, is *Hmd’ then will ̂ e  
pt)ier8>be £^owed to suggest a miitable 
'UMne for our country or else wa our- 
.«elv06 would adopt a  name for i v j

■ r . : Order, order.
:  On a poiiit q£ infor- 

mdtiitAi, Sir........  .

Mr. Dspaty-Speaker: I  would like
to avoid all this con trov ert. Itblnk 
in future the Government will certakily 
take this mattei into consideration.

Shri Kamaih : On a point o f  infor­
mation, m iy  I  ask whether the Iranian 
nxtionals in India are subjected to any 
o f  the disabilities under which Tndian» 
in Iran are labouring ?

Dr. Ksskar : Iranians in India have
also certain restrictions placed on 
them.

Shri Eamath : What are they f
Dr. Keskar : Even with regard to  

trade and commerce, with regard 
to  exchange regulations, export o f  
capital, or the money that they want 
to  send. I  cannot give them oft hand. 
This was not the subject matter o f  
discussion and I  have not brought the 
req lisite facts here.

Shri Kamith: May I , {In te rru p H (m ).
Mr. D3puty-Sp3ak3r: Order, order.

I  think under Article 3, the hon. 
Minister could have said that the High 
Contracting Parties have agreed to 
conduct their com'naroial, ouatoina, 
navigation, aviation and cultural 
relations as well as matters relating 
to extradition, etc., in accordance 
with special agreements between tfae 
parties. I  believe Government is 
now engaged in entering into spedal 
arrangements to  remove XAknm 
disabilities as £ur a a  possible.

1 will now pat the Q M i io a  itd liio  
House.

l% e questlan is t

“This House approTM th& Ttmi j  
o f Friendship signed at TehiU Oa 
the 15th March, 1950, bv tb9 le- 
^MseHtatiVes of the GdVemi«qnt 
c f  Itedia and the Imperial

The s M m i M  a«6|»ted. 

' ir»e li«a



The House re-aasembled after 
Lunch at Half Past Two of the Ctoch.

737 Voluntary Surrender
{Exemption from

10 AUGUST 1950 of Salaries 
Taxation) BiU

73g

( S h b i  H i m a t s i n g k a  in the Chair,]
V O I-U N TAR Y  SU R R E N D E R  OF 

SALA RIE S (E X E M P TIO N  PROM  
T A X A T IO N ) B ILL

The Minister of Finance (Shri C. D.
Deshmukh) : I  beg to move ;

“ That the Bill to  provide for 
exempting from taxes on income a 
portion o f  the salaries o f  certain 
persons who have in the public 
interest volunteered to  forego it, 
be taken into consideration/*
The provisions o f  this Bill apply 

only to  those persons whose salaries 
are fixed by law, tha-t is, either under 
the Constitution or any other law made 
thereunder— t̂he salaries o f  the Presi­
dent, Governors, Ministers, Speaker, 
Deputy-Speaker, Judges, etc., these are 
governed by the Second Schedule to 
the Constitution, and these are salaries 
payable under the law and become 
due to the person ooncemcd.

• And under Section 7 o f  the Indian 
Income*tax A ct, the basis o f  taxation 
is the salary due, whether paid or not. 
The salary may be voluntarily sur­
rendered, b it it is still chnrgeable, 
if  no exemption were granted. The 

' Bill exempts part o f  the salary which 
is voluntarily foregone in the public 
interest by a declaration in writing. 
The declaration in writing may be in 
any form, either by  a letter or an 

y endorsement on the salary bill itself, 
and it is necessary for audit purposes 
and it makes it clear that no further 

' liability remains to Government. The 
words “ in public interest** occurred 
in the two Ordinances which the 
BiU seeks to replace and our legal

^experts advise us that they are neces-
j.aaiy. . .

la the oaae of the other persons 
whooe salaries are not fixed by law, an 
emeigenoy cut has been impo^ under 
the rule-making powers of the Preau 
deol, undei Article 309 of the Gonsti- 
iatioii. Although oiigiiially the out 
iM  oolioeived at a Yoluntaiy zneasura.

4 JH imrleinented aa a oom-
Thanfim. in their oaee.

nothing more than the reduced 
salary is in law to  be regarded as 
due to  them. In  other words, they 
will be liable to  pay tax  only on the 
reduced salary. Hence they are out­
side the purview o f  th e  present Bill.

The eflfect o f  granting exemption to  
that part o f  the salary which is volun­
tarily surrendered is that a person 
does not suffer reduction in the nett 
amount receivable by  him, to  the 
same extent as the amount foregone.

The only thing that is necessary 
for me to say is that a Minister who 
gives up a part o f  his salary will in 
every case be worse o ff than i f  he were 
not to give up any portion o f  his 
salary. There is, therefore, no ad­
vantage to a Minister in giving up any 
portion o f  his salary, however high 
his own private income may be.

Sir, I  move.

Mr. Chairman : The question i s :
“ That the Bill to  provide for 

exempting from taxes on income a 
portion o f  the salaries o f  certain 
persons who have in the public 
interest volunteered to forero it, 
be taken into consideration.*^

The motion was Adopted.
Dr. Deshmukh (Madhya Pradesh) :

Sir, I  do not wish to move any o f  the 
amendments standing in my name.

Mr* Chairman: Anyone who
Diants to move his amendment !

Shri Nazimddin Ahmad (West Bengal): 
Sir, I have some difficulties and want 
some clarification.

Mr. Chairman : But your amend> 
ment is merely a formal one ?

8hn Nasiroddin Ahmad: No, Sir: 
I have some real difficulties which I 
would like to place before the House. 
Sir, my amendment is :

“ In part (h) of sub-clause (2) 
of clause 2, for the words ^Minis­
ters of States • substitute the 
words ' Ministers in the Slates’*.
Sir, I submit that there is 

between Ministers of State and 
ters of a State.



In  clause (b) there is the expression
* Himsters o f  State * w hich  means 
Ministers o f  State o f  the Central 
Government. But in clause 8 we 
l i a r e ‘Ministers and Deputy Ministers 
o f  States \ This ‘ States * means 
the places which were formerly 
known as the Indian States o f  the 
Provinces.

Now the word * State’  has been 
used in two different senses. So far 
4ks the Ministers o f  State in the Centre 
are concerned, the word ‘ State’ does 
not mean what it means in clause 8. 
I f  the word Province had not been 
changed in the Constitution, this 
anomaly would not have arisen. So 
th e  word ‘ State* being ambiguous 
and the expression in the two cases 
being almost the same, it requires 
€ome kind o f  differentiation. I f  
clause 8 reads like this : “  The
Ministers and Deputy Ministers in the 
States ”  that would mean in the 
Province or the old Indian States 
as they were formerly known. That 
would at least eliminate the confii- 
gion between these two expressions. 
I  have discussed this matter with 
4Bome o f  my friends and they are also 
under tne same impiession that there 
are some difficulties but that there are 
•different ways o f  removing the diffi­
culty. I  have placed the matter 
before the House for its consideration 
and finding a solution for it. The 
tame expression should not be used to 
mean two different things altogether. 
T hat is the reason why I  have sub­
mitted this amendment.

Shri J. R. Kapoor (TJttar Piadesh) : 
Sir, I  do not see the slightest necessity 
for accepting the amendment moved 
by  my hon. friend Mr. Naziruddin 
^ m a d .  He has imagined a d ifficu l^  
where none exists at all. I  am afraid 
«  very careful student as he is o f  every 
thing he seems not to have given his 
proper attention this time. Sub­
clause (h) o f  clause 2, which he seeks 
to  amend, says “ Ministers and De­
puty Ministers o f  States The word 

' ‘ States ’ is in the plural and not 
singular. We have Ministers o f  State 
in  the Central Government but there 

/ ' i s  no suoh. thing as a Minister o f

VB9 Johrnfflijf Sumn3$i
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States either in the Centre or in the 
Provinces. Therefore there is abso­
lutely no difficulty o f  any sort what­
soever in  accepting sub-clause (h) 
as it stands in its present form* I  
submit, therefore, that this amend­
ment need not be accepted.

Shri C. D. Dflnhmnkh : Sir, m y hon. 
friend’s amendment reminds me 
o f  Mr. A . P. Herbert who once sought 
in the British Parliament to  m ove an 
amendment that for the words 
“  exploring eveiy avenue ’ the words 
** leave no stone unturned ”  be subs­
tituted. I agree with the previous 
speaker that there is really no diffi­
culty an d ........................

Shri Naziraddin Ahmaii : N o diffi­
culty but just an anomidy.

Shri C. D. Deshmnkh: That is the 
anomaly o f  the English language. 
The plural o f  Minister o f  State is 
Ministers o f  State and when you have 
Ministers referring to different States 
you say ‘ Ministers o f  States

[Mb. Spbakbb in the Chair.']
Shri Naziraddin Ahmad: Siiî gu  ̂

and plural carmot much be distin­
guished in legislation.

Shri 0. D. Deshmnkh: The fault is 
that o f  the English grammar. It 
would serve really no useful purpose 
to make any amendment. You can 
possibly substitute ‘ for * instead o f  
‘ o f*  but since the meaning is clear 
and is not likely to be misunderstood 
I suggest that the amendment be 
rejected.

Shri Tyagi (Uttar P radesh): Sir, I 
would like to know if  any Parliamen 
tary Secretaries in the States have 
surrendered any part o f  their salaries. 
There are no D ^ u ty  Ministers in 
any o f  the States. They have got 
Ministers and the second category 
there is . th it o f  the Parliamentary 
Secret iries in prioticaJly aU the States. 
There are no Deputy Ministers..

Ao Bon. Member : There are.
Shri Tragi:.If so, why the 

sane&t of this Jaw to thsss ww Sfeate
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011I7  and why should not the second 
^a^oTjr, namely tlue Parliamentary 
Sectaries in the States get the bene­
fit o f the legislation ? I therefore 
want to know whether any Pi-rlia- 
mentary Secretaries have surrendered 
l^eir salaries and if they have they 
l^ould be included in the Bill.

10 AIJ«WBT1B50

«hri Naziniddin Ahmad : They
•hould be given the opportunity.

Bui C. D. DsshmnUi; I understand 
that there are Deputy Ministers in 
the States lut the point raised is 

there are Paliamentarv Secre­
taries ^ y  th ^  have not been in­
eluded in the Bill. The answer is that 
their salfi^ ifl not fixed by law, where- 
^ t b is  Bill applies to persons whose 
wlaiy is fixed by law.

■iri ly a g i: Is it not fixed by law ?

jDili C. D, Deshmukh : That is my 
reW ing.

Sbri Naciniddin Ahmad: Sir, I do 
not want to press my amendment.

Dr, l>Mhnmlrh : I do not propose to 
move my amendments.

Ifr. Speaker ; The question is :

•** clause 2 stand part o f the
Bill.”

The motion was adopted.

danse 2 was added to the Bill.

CaaoK S waa added to the Bill.

Ca»uae 1 WM added to the Bill-

1%e !Kile and the Enacting Par. 
mula were added to the Bill.

IteiU. D. mabiwiMi; Sir, I more:

BID b* paMd” .

Mr. Speaker ; The question i s :
“ That the Bill be passed” .
The motion was adopted.

CANTONMENT LAWS (EXTENSION 
AND AMENDMENT) BILL 

The Minister of Dsfancs (Saidar 
Baldev Singh): Sir, I move :

“  That the Bill to extend the Cam* 
tonments (House Accommodation) 
Act, 1923 and the Cantonments Act. 
1924, to Part B States, to provide for 
elections to Cantonment Boards on 
the basis of adult suffrage and to 
provide for a temporary extension 
of the term of office of elected mem­
bers of Cantonment Boards, be takeB: 
into consideration
Sir, I do not want to take the time of 

the House in explaining the provisions 
of this simple Bill. As hon. Members 
might have seen from the Statement o f 
Objects and Reasons attached to this 
Bill, the first object is that although 
the forces of the Union are stationed in 
some of the Part B States the present 
Act does not apply to them. The fifst 
objective is to extend the Bill to those 
States also.

The other provisions are quite simple.
I want to say a word or two about the 

amendments which are to be moved by 
hon. Members. I propose to accept the 
first amendment of Mr. Sidhva reducing 
the period from 12 to six months. I  
also propose to accept the second one 
by Mr. Kapoor. I am pointing this 
Out in the beginning so as to avoid 
unn >cessary discussion on these amend­
ment s. The other two amendments 
tabled by Mr. Sidhva and the latest qne 
by Mr. Kapoor I find it rather difficult 
to accept. My difficult> if I agree ta 
accept this lal^ amendment is that it 
might be held illegal. I would like ta 
have this last amendment o f )fr. 
Kapoor examined and also refer it to 
a ^mmittee which is going into the 
question. After the report of that 
Committee is received it may be neces­
sary to have some more amendments. 
This matter can be examined along with 
the other reoommendations wheneves 
they are received.

This is an I have to say. 8ir.* I msM.

^wbonrmsnt ham 14lt
(^mtennon and

Amendment) BUI
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Mr. Speaker : Motiob moved:
/* That the BOl to extend the Gan- 

tbtiments (Honse Accommodation) 
Act, 1923 and the Cantonments Act, 
1924, to Part B States, to provide for 
elections to Cantonment Boards on 
the basis of adult suffrage and to 
provide for a temporary extension of 
the term of office of elected members 
of Cantonment Boards, be taken into 
consideration” .

Shri Silbva (Madhya Pradesh) : Sir, 
my friend the hon. Mover of this Bill 
Btfited that this is a very simple Bill, 
and, therefore, no discussion is neces- 
•ary ; and he has been good enough to 
accept two amendments to curtail the 
discussion. The Bill may be consider­
ed simple, but not so the object of the 
Bill. I wish the hon. Minister had 
waited and seen the report of the 
Committee that has been appointed for 
the purpose of the amendment of the 
Cantonments Act. That Committee 
was appointed not only for suggesting 
amendments to that Act. The whole 
object is, as the hon. Minister knows, 
that certain areas in Cantonments 
which have civil population are to be 
transferred as a local self-governing 
agency, either through a separate body 
or by including them in the adjoining 
local bodies. This Bill may be passed 
now, but its passage will prejudice the 
case of the Committee when its re­
commendations come before the House, 
as it will be found that the House is 
only in favour of extending the period 
o f office of the elected members. The 
main object, the laudable object, for 
which the Committee is sitting is to 
consider whether the right to exercise 
the rote guaranteed under the Consti­
tution to every adult citizen, and the 
right of local self-government, should 
be given to the residents of Canton­
ments. However, I. would request the 
hon. Minister to bear in mind that the 
Committee is considering the question 
and he should have its report expedited. 
Even after passing this Bill, if the re- 
^mmendations o f the Committee come 
in early, he should amend the Act 
accordingly and not wait for a longer 

1 on tiie pretfampttdd that the 
of the elected members has been

pknod 
U m  i

extended and therefore 
inendtffcions meey be oonsiderM iifef 
that period is over. Tlirtt 
request as ftr Hi t^B point is Hitk- 
c e n ^ .

The most important ffeatnre ^  jljte 
Bill, as the hon. Member stated, ii that 
the qualification period of a voter i» 
given as one jrear whereas under 
People’s Repres^tation Act it ii 
nitely put as 180 days. But I am v tg j 
glad that in order to avoid discmMon 
the hon. Minister has at the odti^  
accepted the amendment that I  lia l̂̂  
suggested.

As regards the postponement jrf 
elections, there is provision for 
months in the Bill. Sir, the v6tei»’  
list is under preparation and if we 
to have a complete list within 180 days 
I doubt if we could do it at all. It is 
absolutely impossible because the lUsts 
have to be prepared afresh. Theipr©- 
vious lists were very defective./^or- 
merly there was no adult franchise 
whereas now adult franchim wiD come 
into existence^formerly there were 
many wards ih the Cantonments, now 
they are going to be unified into 
ward. All this requires carefid consi­
deration for the preparation df the 
electoral rolls so as to see that every 
resident in the Cantonment has the 
right to vote. I, therefore, tabled an 
amendment seeking to extend ttie 
period by one year, but the hon. Minis­
ter has not found his way to accept it. 
My friend, Mr. Kapoor’s ammdment» 
which he is accepting, is an improTe- 
ment but then it does not stipulate that 
the elections should be held after one 
year. They can say even after ene 
month that the electoral roU is com­
plete— t̂hough it may not be ccMbplete 
— , that it is perfect— t̂hough It snay 
not be perfect— , and hold 
Sections. Therefore, I would suggest 
putting in an amendment sayfng 
imtil the com]!^tion of the list o f voters  ̂
that is until every adult citizen is regis­
tered as a voter, the elections slMMdd 
not take place.

I might teU you, Sir, fthit ihetif*. 
Minister has received from seTerftl
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. putonment Boards copies of the tele- 
4fomB which I have received. There 

02* Oantonments, and I  have got 
telegrams from 34 Cantomnents in my 
4)apacity as the President of the All 
India Cantonments Board. From these 
telegrams you can very well see the 
views of the Cantonment citizens in 
the matter. They feel the matter is 
being hustled with the result that the 
right which is guaranteed under the 

/Constitution may not be given. That 
iB to say, all the persons who shall have 
the right to vote may not be included 
in the list if the elections are hurried up. 
Therefore, I would request the hon.

. Minister to accept this amendment. He 
has been pleased to accept Mr. Kapoor's 
amendment because there was no time­
limit there whereas in mine there was a 
time-limit mentioned. My presump­

. tion is that if the hon. Minister feels 
that the election could be held earlier, 
then it would be held earlier. I myself 
would like to have the election as early 

“ as possible, but I would not like it to 
 ̂ be held early until the name of every 
 ̂ citizen is entered in the roll.
. Sir, in conclusion, I welcome this 
' Bill seeking to give adult franchise to 
. the citizens of Cantonments. The con- 
^ tu tion  under which they are func- 

. tioning now is most undemocratic. 
They are all mostly nominated mem­
bers on the Boards and the elected 

' members are in a minority. Of course,
. I  do not want to argue that point today 

because the Committee is sitting to 
, 'Consider the question. The object of 

that Committee is to convert those 
Oantonment areas into local bodies 

< which is proper and which right is

> fio, I support the Bill with the proviso 
 ̂ *that the amendment that I have now 
suggested should be considered. Other- 
ŵise the Bill will not serve the purpose. 

Ifr. Kapoor’s amendment not
-eerve tiie purpose because all the citi- 

. sens may not be registered in the eleoto- 

. ral rolls. Therefore, I  am prepared to 
f aooept that amendment if the hon. 

MixkiBteT accepts my view, that every 
oitisen should hove right to vote. 

•.If 1m aooeplis that propoiition ^enhe
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should let me know how it is going to 
be implemented. As the Bill stands 
at present that prox>o8ition is not 
supported. He is not prepared to 
accept my clear amendment which I  
have tabled. Why ? Why should it 
be so when the Constitution has given 
the right of adult franchise to every 
citizen ? The Election Commissioner 
is taking great pains to see that the rolls 
are all correct, and I see no reason why 
that situation should not obtain in the 
Cantonments. In the Cantonments 
there are ten lakhs of people who are 
entitled to that right. This is a right 
which is invested in every citizen under 
the Constitution, and it should be seen 
that that right is exercised by them, by 
not hurrying up this election in the 
manner in which it is proposed to.

TO ^

STRTT ^ vSrî T TC 
5 I ^

^  ^  t  

^  ^  ^

I ^  t  ^

i  \ ^  ^  ^  f e w  #
ft: ^  w  ^  

^  fW lT  +"<*f %

^  ^  ^  i 

5»rnT ^  t  ^  ^  ^

3rrr ^  Pp ^  ^  ^
f t  m r  ^  Hdl'-rr w r  1

5T#irT ^  ft? ^rrf^
Hdifayn : % arron: ^
qrsg ^  ^  ^  ^
ipr ^  (Cantonment
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Boards) Trf̂ npr ypiT ft ^  i 
^ T R  ^  i(ft ’Ernr t h t

5 ^  %  3 H 9 K  I

W T  ^  STTPTT W  «IT
^  3Sr TtPsftvT «TT 3 fk  f w  
9 R f¥ f f  ^  TO WPX ^  «ft
TO ^  <n: ^  ^  ^

5 t ^  5R «Ftt srm^ ?T'^t a fk
% >̂T*T f̂ RT TO”

t|, W  ^ ^  f̂ T̂R 
5Rm w  «iT I ^  5»r f̂ niR
¥t ^  ^  ^  I w  % 3î ;?rn: 
^  #  # T  sTRift = ^  3 n ^

a ftr  ? t  ^  ?TRT 3 n ^  I q 7 ? 5

v s  ^iwr % ^  ^  3 fft^
^  ^  5TTT JTFRR
5 f m  I ?[?m  3pf 3?̂  ^  t  ^  
q r  ^  ’1^  's rm

% q^ lMRl'c?  JT' 'sft ?P?PR ^
t  TO ^  ftrm for ^  

f% •T̂ , *n! ^  ^  ^
T ^  I 5 ? l f t  3fFT #■ 3 f k  ^ -

<»l*ll ^  I ^  ^ t ’T 3 ftr  9 W

^  = ^  3 t m  ?RT % %
ipr ^  »R  t  I t

fV  sit 9^mft ’ i ^  t  ^  ^
*M̂  ^
JTT r̂ra" ?R?jff ^  ^  3TRT
g’T ^
«ld<i|K I ^  I 4 '  #  % 5I^  ^  ^  ^

t  I f t w  3 ftr  >ft ^  3FJT f ^ T -

TO ^ f i t  ^  ^  ^R?dt 11  TO
itTT If? t  f% TO f ^  ̂  ^

tft TO ^  ^  ^

5̂*»€t t^ t f f  t  ^  f ®  ^  ^  ^
^  TO ^  «i««i ^  i>1C I
«t«^4 ^hr ^iwi ? ,  vftPF vnr 
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^  ^  ^  wnr *1  ̂ f  P f * tt^ - , 

^  5R5^ ^  #  «flr f e w
VT1 ^  W tV T  fiftvnc VT Î PIT ^
JT5 ^  w  t  »Rr ?iwRit ^  an#^
5TT ^  ^  ^  ?^o fe r  T5*TT 3IW-
^  f  I ^  T r f W ^ e r  a ftr  PflW

STRff ^  ^  ^rmarf % gn^CTTtf ^  
%6o ^  3PTT 5hT ^

^  3>̂  5 51̂  *i>''i*i*i'  ̂ %
% ^  ^  ^  ^  'jf^d 
^  I eft ^  ^  ^  5  'S '^ n

f m r  w l+ H  ^  t  I ^
^ 1 «bu ^  ^
P f snft f^RR qw^Rrnrf #  ic^nrr 
f  ffTc ^  3 n ^  iftr
PfiT ^  ^  Jft 3 T # ft I
^  TO ^  t  ^

^  ^HniT ŜfRT ^  'S f^

3 0 ^  I TO 3n ^ t  ^
q f  5ft « f t^  TrfH^y ^
3T«TafRrr ^  ^  t  ^  ^
> f t 5 R ' ? n f f ^ ^  iRKRrraff #  ^ [fW  

^iTT^: q r o  arr 5 0 ^  I ^  

f  ^  3R- % f̂TTw w

^  f t#  f t  t  ^  ^  
f m  TO ^  f W  % TRT ?r ^

^  I TO TO ^  ^  ^
I#  ^  «ff^  TO^ ^nH’T ^
fJITO t  f% TO >̂*rst ^  W t #  ,'
3TT 3TI# %  ^  aflT  ^  *)cWWI f  ■'

^
^  f̂ HT TT "TOT
ft«y ffm # an% afrc to

Jiftf g Tsrr «i<!»5<Rî  5ft • i♦ . j % ► 
?ft »ITRT 3T33T t  I i

English translation o f the above 9peeeh\ .
3 p. M.
Seth Oovind Das (Madhya Pradesh): '

I oome firom aplace which is a T^bi|[^

(̂ Extetuion md 7 A
Bm
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[ 8 ^  QoTind Da&)

So far as this Bill goes we
mn idi( Against it. It is gratifying to 
note^ihikt the residents of eantdninents 
•re also being given adult suffrage. 
But ttie question arises, is this the 
prop^ time for enacting this legisla­
tion? My friend, Shri Sidhva, has 
fust mmtioned the Oommittee that 
lias been appointed to consider the 
whole question. We expected the 
report of this Committee to be submit­
ted nfiuch earlier but it has not been 
reoeiTed so far. It is, therefore, my 
▼lew that it will not be proper to pass 
this Bill until the report of that Com­
mittee is received.

Now let us see what will be the result 
«r  the p ^ in g  of tMts legislation. The 
result will be that elections will be 
held under adult suffrage, but even 
after the elections the constitution of 
these boards will remain the same as 
before. Even after fresh elections the 
wholo of their business will bo oo’iduct- 
ed in aooordance with the old consti­
tution. When the present constitu­
tion of these boards was framed the 
•ouatry was under foreign rule and the 
idea behind that constitution was that 
the armies living in the various can­
tonments should not in any way be 
inHuenoed by their country-men and 
that the Government might be in a 
position to run the cantonment boards 
in any manner it liked, liet us, in 
that eonaeetion, consider just ono 
aspect of that constitution. Accor­
ding to that constitution three men 
are to be elected in the case of small 
wotonments and sevpn in the case of 
the big ones, but the number of mem­
bers nominated by Uie Oovermnent 
woald exceed the number of those 
bleated. It comes to this that the 
non êleoted element wo id  be in a 
majority. It is just possible that th  ̂
Oommittee appointed by the Govern* 
meat under the chairmanship of Shn 
8. K. Patil, might make a reeommeî  
datdoQ that the elected members should 
be In a majority. Moreover the oon- 
Utitiiencies in respect of these thr^ 

^ven membm hav  ̂till now been 
but the OommHtee, that has 

M ta s^^otnted, may not aoeept ^

arraogement. It might say that it i| 
not proper that three or ^ven mem­
bers may be elected all together fron  ̂
one ^nd the same constituency 
the Committee might like to split up 
the constituencies. I  have cited them  
two cases just fpr the sake of iUuatr -̂ 
tion. The Committee might also rn^ke 
other recommendations. Hence I  
submit that even though there be no 
opposition to this Bill there would be 
no harm if it were to be brought brfore 
the House on a later date, since that 
Committee is already sitting and also 
because there is no particular urgency.

We are pleased to note that the hoiv 
Sardar Baldev Singh ha  ̂ accepted a^ 
amendment of Shri Sidhva which pro­
vides that a voter should have resi­
ded in his constituency for only 130 
days in the year. In view of the fact 
that the condition in the case of candi­
dates for the Parliament and the various 
Legislative Assemblies of the Pro­
vinces also is that they should have 
been residing in their particular eomf- 
tituencies just for 180 days, it was 
hardly desirable that the period in the 
case of cantonment people should b  ̂
one year. It is, therefore, gratifying 
to note that he has accepted this amend­
ment. The result of the acceptanoe 
of this amendment will be that 
existing lists of voters will have to be 
revised and recompiled. I doubt if 
thi9 revision and recompilation w oi^  
be possible in a short period, iiow 
we hope that by the time these votem* 
lists are ready we shall also receiyii 
the report of this Committee which is 
presided over by Shri Patil. Since the 
elections are in any case going to he 
delayed on account of the preparation 
of t^ese lists we wish that this BiQ, 
should not be passed before the Com­
mittee’s reTOrt is re ived . Hencis 
even thou^ not opposing this Bi^ 
even though leading it my support, I 
would urge that we should wait tall 
the report of that Committee is reoaired 
and the revised lists of adult voters on 
the basis of 180 days’ residential quali­
fication are ready. Then a fimh BH 
should be brou^t before os an4
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vrndd be better if Sardar Baldev Singb 
to withdraw it for the present.

ftui Tyagi (Uttar Pradesh) : Most of 
what I wanted to say has been said 
already. I only wish to emphasise one 
point. As my hon. friend Shri Seth 
<3ovind Das ji said just d o w , in can- 
ionmoit areas where the number of 
members to be elected varies from 3 
to 7 only, it is reaUy a healthy practice 
that the election is held on the basis 
of plural constituencies. These plural 
eonstituencies help minorities to send 
in their representatives. I f a town 
IB divided into seven wards and in each 
ward only 30 or 40% is the minority, 
then from all the wards the minority 
will get defeated, because their vote 
is only 40%. But if there is one plural 
•onstituency and the minorities in vari­
ous wards can combine together accor­
ding to the proportion of their popu­
lation in the whole of the cantonment 
area, they may send two or three rep­
resentatives—whatever may be the 
number proposed. Since we have 
adopted the joint electorate recently, 
it is possible that majority communi­
ties might take too much advantage 
c t  it and may be a stimibling block in 
the way of minority representation. 
Therefore, while doing the work of 
delimitation of constituencies in can­
tonment areas, I would request the 
bon. Minister of Defence to ^ op t  the 
syBtem of plural constituencies in the 
interests of minority representation on 
the cantonment boards.

Seth Govind Das : For seven mem- 
b r n f

Shri Tyagi : Soven members also» 
hut you can have three or four or five* 
ai the ease may be. The plural cons­
tituency is always helpful. I do not 
Hrant the cumulative flystem of voting, 
teoause it is tendentiotis to separaw 
^crtotate again. The votes must bd 
Jfistributive but the constituencies 
4(kotM be plural.

Now, I want to have one clarification. 
I  lMv6 here copy of a letter which was 
ihMiitiesed to the Ministry of Defence 
ijf  Ihe Headquarters of tlie Sofii^im

Command, Letter No. 1530-III/lflLC* 
dated 12th May 1950. there ^  
authonties have sought a olarffieatiolt 
Obviously, a circular had bwn issued 
that in each Board a ^ t  must b i 
allotted to a scheduled oaste or a dep­
ressed class member, and for the e1^  
tion of that seat, the letter enquires:

* lt is presumed that the scheduled 
caste member is to be elected by 
scheduled and depressed classes sep^ 
rately and not by the general votM  
including the scheduled and 
ressed classes jointly. I f  so, mk 
electoral rolls will have to be 
pared separately for the depreo^  
and scheduled classes o f the Can­
tonment. Please confirm.”

I am surprised at the reply sent from 
the Ministry of Defence to the General 
Officer Commanding-in-Chief, Sou­
thern Command, dated 1-7-50 which 
reads thus:

“ With reference to the correa- 
pondence ending with your letter 
No. (so and so) dated 13th June 1950 
on the above subject, I am direct­
ed to say that the presumption m£ule 
in your letter dated the 12th M aj 
19^ is confirmed.”

meaning thereby, that in the canton­
ment areas one seat which is-----

Shri Nazimddin Ahmad (Wert
Bengal) : On a point of order. Sir. I  
believe the hon. Member is reading 
from some confidential official docu­
ments. If it was not read inside the 
House, it would perhaps have coBoe 
within the mischief of the Official Sec­
rets Act. I do not seek the applicatiani 
of the Official Secrets Act at all. Bui 
the question is whether informaticni 
received from official documents whicH 
are not ordinal ily available to the 
public could be allowed to be uis4 
openly inside the House?

Sbri Tyagi: This is not a con fid e  
tial document.

Hr. (Weaker : It appears p fim a/W t 
to be an official docunnent. Bat ev«i^
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Speaker]
ofli^cial dooument need not necessarily 
be  a  confidential document. So, I  
•ee no objection to  the hon. Member 
referring to  the document, on his own 
re^onBibility and i f  there is anything 
wrong in the way in which he uas got 
it, or he has been supplied it, I  am sure 
the hem. the Defence Minister will take 
necessary steps in the interests o f  
discipline.

fDlri Tyagi: In  a democracy there 
cannot be anything secret about elec­
tions and every document in regard 
to  elections is a pu r>lic document. T^ere 
is no question about the secrecy o f  
this document. All that it says is 
that elections should be fair.

W haj I  was trying to impress upon 
the House was \hat the Defence Minis­
try is tiying to enunciate a principle 
which will go against the very fimda- 
mentals o f  our principles. Only recent­
ly  did we decide that there should not 
be semrate electorates. The Mem­
bers o f  the Scheduled and other back­
ward classes have been given reserved 
seats but then they will have to come 
through the general electoral roll. I f  
the Defence Ministry now starts a 
practice which we have given up after 
the bitterest experience, if  that perni­
cious thing is again going to he started, 
it will stultify the whole basis o f  de­
mocracy as it was conceived by the 
Constituent Assembly. I  therefore 
seek a clarification from the hon. the 
Defence Minister. I f  he is convinced 
that it is against the spirit o f  the Cons­
titution to have separate electorates, 
he will withdraw tne order. If, how ­
ever, sep^raje electorates are going 
to be introduced into the cantonment 
boards, I  am afwiid, I  at any rate will 
have to  put up a strong opposition to 
it.

, Bhri T. B. Kapoor (Uttar Pradesh) : 
1 have been encouraged to speak on 
this occasion by my hon. friend Seth 
Oovind Das’s assertion of a claim to 
speak on this motion on the ground 
that he comes from a very big canton* 
BiBiit* nunefy Jubbulpore. No doabt, 

Ĵ abbulpoie» is a very respectable 
witonment, but ao £ar as its bigness

is concerned, I do not know how fer ^  
this assertion is correct. O f course/ • 
we can caU it big because firom it com e 
big persons like my hon. friend Seth 
Govind Das. But judging from the • 
population, there are several, other * 
cantonments which have a much great*  ̂
ter population and one o f  such canton ► ' 
ments is the Agra cantonment which 
has a population o f  44,000 whereas 
Jubbulpore has a population o f  not ' 
more than— do not know whether 
I  should give it for fear o f  embarras, 
sing my friend— 15,000. O f c o u i^ ; ’ 
there are bigger cantonments like 
Ambala with a population o f  64,000 and 
Meerut with about 38,000.

Seth Govind D a s : But I  never
claimed that Jubbulpore is the biggest 
cantonment. '

Shri J. B. Kapoor : All the same, I  
am much obliged to Seth Govind Das 
for having encouraged me to speak.

Sir, I  welcome this Bill particularly 
because for the first time in the history 
o f  cantonments it makes provision for 
election o f  cantonment boards on the 
basis o f  adult franchise. I  am rath er ’ 
surprised that my hon. friends Seth ’ 
Govind Das and Mr. Sidhva would have 
preferred if  the hon. Minister for De- ’ 
fence had not brought this Bill at this 
stage. I  do not know whether they 
realise the implications o f  what they 
have said. But the fact is that accord­
ing to the existing legislation, the 
present elected members o f  the canton­
ment boards would automatically 
cease to hold office after the 30th o f  
September o f  this year-----

Seth Oovind Das : Prolong their life*

Shri 7. B. B[apoor : My hon. friend 
wants that their life should be prolong*- 
ed. That is exactly the intention o f  this 
Bill. This Bill seeks primarily to| 
eictend the period o f office of the exist­
ing elected memoers o f  cantormient 
bc^ds. O f course, it seeks to do 
something more, but its main objeci 
ia to eztc^ the period of office of the 
existing elected members of the boaids 
nntil new elections take place. So
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that it  is Teiy necessaiy that this B ill 
should have been bronght now.

The next question that arises is as 
to  when ar© the next elections going to 
be held. According to  clause 9 o f  this 
Bill, it seems to  be the intention o f  the 
Government to  hold elections before 
November 1950. I  am in entire agree­
ment with m y hon. friend Mr. Sidhva 
and also Seth *Gk)vind Das that i f  it 
is the intention o f  Government to  give 
really effective representation to  the 
residents o f  the cantonment areas on 
the basis o f  adult franchise, Govern­
ment should give up the idea o f  holding 
elections so early as November 1950y  
It  is with this object in view that I  
have tabled an amendment which is 
on the agenda paper and which the 
hon. the Defence Minister has assured 
us that he is going to accept. That 
amendment, when accepted, would 
leave it open to the Government to 
conduct the elections whenever they 
consider it desirable to do so. It  will 
not tie them down to any particular 
period ; they may hold the elections 
even in 1951 or after the report o f  the 
committee which they have appointed 
is out. So that, it is to give them an 
absolutely free hand in the matter 
that I  have worded my amendment in 
the manner in which it appears on the 
agenda paper. I f  any particular date 
were there will be difficulty again, 
i f  for certain reasons the elections 
could not be held by that time. In 
that case either the boards will have 
to  go without elected members on them, 
or the Government would have to pro­
mulgate another ordinance, or come 
before this House with another amend­
ing Bill. To obviate that necessity 
I  have purposely worded my amend­
ment in the general terms in which it is 
appearing.

I  must submit. Sir, that i f  the Gov­
ernment wants that the elections 
should be held on a proper basis, they 
should not be in any particular hurry.
I  know it for a fact that in many 
eantonment areas the electoral rolls 
are grossly incomplete. They have 
been drawn up for the first time on 
the basis o f  adult suffintge. There

has not been any effident sialF i i  
most o f  the oantonment boardB. \ 
lists have been drawn up in a huiijr > 
under the impression that since the '  ̂
date o f  the existing legislation on the 
subject is going to  expire in September 
they must som diow  or other prepare^ 
electoral rolls and hold  elections b^<»re 
that date. I f  m y amendment 
accepted there will be no particular 
hurry about it. I  would earnestly 
request the hon. the Defence Minister * 
to  send out definite and clear instm c- ' 
tions to  the various cantonment anfto* 
rities impressing upon them the neces—; 
sity o f  having a very complete and ' 
exhaustive roll. I l ie  Cantonment J 
Boards after carefully preparii^ the J 
rolls must give ample opportunity to  - 
the residents o f  the cantonment areas  ̂
to file objections and should give suffi­
cient opportunity to those persons 
whose names do not appear on the 
electoral roll to  apply and get their 
names registered thereon. A ll this 
will take considerable time and it is 
therefore necessary that the Govern- • 
ment should not think o f  holding th e , 
elections before November 1950.

There is another reason why I  sug­
gest that the elections should not be 
hurried. Certain rules have to  be 
framed to properly conduct the elec-- 
tions. One o f  the rules on this subject, 
that is in force only for the last two 
or three months is to the effect that 
there sha.ll be no wards in the canton­
ment area, the implication o f  this rule 
being that the whole o f  the canton-’ 
ment area will be one single constitu-^ 
ency. But divergent viewpoints have 
been expressed with regard to this, 
rule, one by my hon. friend to my left’ 
and another by  my hon. firiend 
Tyagi on my right. My hon. friend- 

Ty&gi does not seem to  have very 
clearly realized that in many a canton* 
ment there are to  be as many as s ix . 
or seven elected members.

Shxi Sidhva : In  Poona there arê  
seven. *

8hri J. B . Kapoor : So I  say. N o ' 
only in Poona but in various othci* 
cantonments like Agra, Ahmednagsr^
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AtAtia, and half a dozen or mope 

that u  «o. £dl some there 
ai# mz. in aome five.

IhIp  Rawinnniyan fingli (Bibar): 
Wlwkt about the nomioated members ?

Puri J. B. Kapoor : That is another 
I am confining my remarks 

k m  only to elected members. Now that 
we aie going to have elections on the 
basis o f adult franchise a large pro­
portion of the voters in each consti* 
idency would certainly be uneducated. 
Vbd^ these circumstances it is idle 
to expect that eveiy voter would easily 
temember the names of six or seven 
candidates for whom he has to vote. 
It is idle to expect that. From our 
past experience we know it that an ilH* 
ierate ôt-̂ r cannot possibly remember 
more than one or two or at the most 
three names.

■vi Tyagi : Every illiterate man 
knows every other illiterate man. 
There may be two thousand of them, 
all illiterate, but each one of them 
knows every other of them.

Bhri J. ^  KapoOT.: My hon. friend 
Mr. experience is, of course,
entirely different from ours and that is 
because of the fact, as he has so very 
often proclaimed very loudly, that he 
himsefir is a representative of illiterate 
persons. If every illiterate person were
io  be of the capacity of my hon. friend 
Mr. I^agi I would of course then say 
that theie will be no harm in having 
oonstituencies with seven seats to be 
lepresented by seven members. But 
the fact is while it may be otherwise 
in Dehra Dun, which may have been 
▼Btyjpro]jferly educated by my friend 
Mr* Tyagi, so far as other ̂ oces are con­
cerned the persons are not so very 
ymnh eduoat^, literate, or intelligent 
M they seem to be in D^ra Dun or in 
the area nearabout.

My submission therefore is that the 
cantonment area must be divided into 
•everal wards. If not singular cons- 
titumnoiea t^ere might be ^uial cons- 
thuBDcm hut they should no more 

4 lian two or ilm*mambw conflti-

tuencies if we really want to haw 
effective repres^tation of the peopb 
there.

Shri Tyagi : What about the au- 
nontiea ?

Shri J. B. Kapoor : The point hav 
been made out by my hon. firiend Mr. 
Tyagi that in order to secure eflpective 
representation of the painorities the 
constituencies must be plural. I  
fail to see how any minority interest 
can be safeguarded by having pluKtl 
constituencies. I f  you have plural 
voting also then it is a dififerent matter 
altogether. But if every voter has 
cast only one vote for each of the 
six or seven candidates then I do not 
see how his interest is particularly 
safeguarded. If every voter has the 
right to cast six or seven votes—ai 
many votes as there are seats in the 
constituencies— t̂o any particular
person, then of course a handful of per­
sons in a constituency can by casting 
all their votes to a particular can­
didate secure his election. That is not 
what my hon. friend has suggested. 
All that he has suggested is that there 
should be plural member constitu^- 
cies. Merely having plural member 
constituencies would not meet his 
viewpoint in the slightest measure. 
And I do not think that Mr. Tyagi it 
an advocte of virtually a separate rep­
resentation, for if you have a system of 
plural voting H means nothing more, 
nothing less and nothing better than 
having separate representation. We 
have luckily cast off separate rep* 
resentation altogether.

My. hon. friend Mr. oo«-
plaining against the Government Ibr 
having issued some circular or notifica­
tion or some letter to somebody which 
suggests that the scheduled castes will 
form a separate constituency by them* 
selves. I am given to understand that 
that letter has been withdrawn and tfic 
point has been clarified. I  
subject to correction. Of course it is 
for my hon. friend the Defeice Minia* 
ter to clarify this point. Bnt assimftig 
that it w?s so I  find that my hekt 
firiend Ml . I^agi is opposed tothat iOli
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'Of thing. It  seems he is blowing hot 
aad oold in the sim o breath. Ho would 
not Uke to h w 6  anything like sep^irate 
repr^aatition . 6 a  the other h^nd 
he w iuld liks to h w e  plurU qiambOT 
constituencies for safeguarding the 
interests o f  the minorities. Sir, the 
soonet we brush awi.y the qiesftion o f  
minarity and majority the better for 
U8. My submission is that these 
•anioxunnnt are is m ist be divided into 
«e¥ er4 coa'^tituenoies and tne whole 
o f  the area should no1 be allowed to 
lon iiin  one sins^e constituency. That 
ifl m y submission.

In the end I  would once again urge 
« n  the hon. the D3fence Minister not 
to  i;iufry thioui^n this election. He 
«houI(j proceed slowly and cautiously 
in such a manner that the electoral 
roll^ may be framed properly and every­
one who is entitled to be a voter 
on  thQ b^sis o f  adult suffrage is en­
rolled on the electoral roll and such 
o f  them as do not find their namos there­
on are given sufficient time and oppor­
tunity to get themselves legistered, 
and secondly that aU these various 
rules on this subject are properly 
redrafted so as to give com-^lete sitis- 
fisictim to the residents o f  the canton­
ment area.

Shxi T. N. Singh (Uttar Pradesh ) s
I w \nt to ask a question. M uy I  
know from the hon. the Defence 
Minister whether it is proposed to bring 
any further msisure liter on in con- 
aeotion with tnese Cantonment Board 
olectioQS ? For insUnce, in view o f  the 
po|i|t raised by Mr. T y ig i, can the 
DoPej^oe D^^partment. imder the exist* 
ing rules dolimit constituencies and 
fix th^ number o f  seits for individual 
OMi^nment B oirds without any new 
measure or any amending measure, 
nnder their rule-making power, so that 
it will be possible to have joint elec­
torates and such other thini?s for the 
•ohediled castes as provided in the 
Constitution ? I  \%ould like to have 
a rer>ly from the hon. Minister.

Bbri Nasuniddin Ahmad : Sir, I  have 
one question to be clarified.

■r.S|»aker : What clarification does 
he w a n t t

Shri Nasirpddtn Ahmad: A  ecm* 
promise seems to  have b e w  airired  j i i  
betw ^ n  the hon. Ifiiiistor and 
o f  the Members that the elect ons m a^ 
be delayed so that the electoral rcB 
m ay be framed in accordance with ^  
new set up o f  th in ^  and not under ih# 
old set up. I  t h ^  there would ho 
diflSculty because in clause 9 it is nai^ 
that the existing members ^honld s ii 
n > to the 30th day o f  Noveijiber 1950. 
This is an am en d i^  Bill and therefor^ 
this date could not be furthor 
extended by  an amendment. There is a 
limitation to  amendments to  an 
ing Bill, but so far as the amendment 
o f  Mr. Kapoor is concerned, amend­
ment No. 2 in the b'st, it might ex­
tend it beyond that date. To that 
extent, I  would ask you to concdde^ 
whether it would be beyond the scopfi 
o f  the amending Bill. It  is under­
stood that the object o f  this is to 
extend the date beyond tiie 30th 
November, which is fixed by the Bill 
itself. This being an amending Bill, 
this amendment should be subject to  
this limitation. I  have raised it at this 
stage, so that the matter may be clari­
fied and so that a point o f  order need 
not be raised. It has to  be seen whe­
ther this is permissible and if  not the 
Bill should be withdrawn and in ac­
cordance with the new set up o f  thingp 
in due course an electoral roU m a j 
be prepared and the election held.

Sardar Baldev Singh : There are 
one or two points raised by Mr. Sidhvik. 
He suggested that we should wait fo f 
the report o f  this Committeo whioh 
has been appointed to go i i ^  ^  
Cantonments Act. My djffijinilty is 
that Committee ha9 a l r ^ y  ta k ^  quit# 
a long time and I  do not km w  whm it ip 
going to finish its deliberatiqai. So»
I  do not think it is necessary fo f os jko 
postpone this matter till the rep o^  fm 
that Committee is received.

Shri Sidhva : Would you not enquiro 
from tiie CSiaunnan why it is tfilring a  
long time.

Sardar Baldev Singh : The hon. Mem­
ber knows better. He is a Member o f  
that Committee. That is w h f I  
thought it would muoh b«tMir #  
proceed with this measure a^4 tM P
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the report o f that Committee is 

n^iTed if tome suggestions are 
awto, they could be oonsidCTed later 
and m en. a practical shape. That is 
why I thought of proceedi^ with this 
matter at t l^  stage.

The other point which was raised by 
Mt. Sidhva and this has been made 
quite clear by Mr. Kapoor. By accept­
ing Mr. S p o o r ’s amendment, it 

a free hand and the elections may 
be held within a specified period or If 
it is not possible, they can be delayed. 
86 I  thi]^ on the whole Mr. Kapoor’s 
amendment gives all Mr. Sidhva 
wants. I think it is far better to leave 
the matter to the Boards and if the 
elections can be held earlier, I do not 
see any reason why they should not be 
but here I want to make one point 
dear. As far os we are concerned, we 
have no particular interest. We want 
to see that every opportunity is 
given to the electors to register their 
vote or to have them enrolled. There 
is no intention at all to deprive any­
body to get himself enrolled as an 
elector but I would not like to fix a 
definite date for holding the elec­
tions. If it could be done earlier, there 
is no reason why it should not be. 
Prom that point of view, I find that 
Mr. Kapoor’s amendment gives all that 
is required in this connection. The 
other point was raised by Mr. Tyagi— 
he is not present in his seat—and I do 
not really understand what he meant 

it. Most probably he raised the 
point why the Scheduled Castes have 
been given separate electorates, if 
I  oorrecily imderstood him. I do not 
•ee if the question of separate elec­
torate arises here. I think he has mis­
understood the position and as far as 
lewrvation of seats for the Scheduled 
Oastes is concerned that will be done 
aeoording to rules. If the reservation 
is m vided, it will be reserved. It wiU 
aU M aooor^ff to rules and nothing is 
|0ing to be done against the rules. I 
do not think, I have got anything 
iDore to add.

‘ llttl Ctovind Dm  : \^at about mak- 
whole cantonment as one oon-

XSxienston and 7 ^  ‘
sm

Saidar Baldev ffingh : I  cannot say 
off-hand, but when the report o f th& 
Committee is received, we will see what 
other amendments are necessary and" 
that is all I  am in a position to say at 
present.

Shri J. B. Kapoor : I  would bring 
to the notice of the hon. Defence' 
Minister that this rule regarding the  ̂
whole cantonment being one consti­
tuency has been recently promulgated 
in July last. I think the hon. Minis­
ter’s intention is not to make important 
changes until the report of that par­
ticular Committee is out. Then the 
only consistent course for him is to let 
the old rule remain, i.e., dividing the 
cantonment area into various consti­
tuencies as they were before July. I 
ask why enforce this new rule when 
you are waiting for the report of the 
Committee to be out. Our submission 
is that status qm  should remain and the 
new rule be withdrawn or amended,

Shri Tyagi : With regard to the 
interpretation of the letters I have read, 
may I know if the hon. Minister has 
issued instructions to the effect that . 
there will be no separate electoral roll 
for the Scheduled Castes. I am anxious 
because I know in the letters which I. 
I have read it is definitely \̂ Titten that 
separate electoral rolls shall have to be 
me^e.

Sardar Baldev Singh : How is it 
possible for me to reply to this ques­
tion which Mr. Tyagi has raised. He 
is referring to some correspondence 
between the Department and the Head­
quarters in Poona. It is very difficult 
for me but I shall make it clear if re­
servation is required, it will be made  ̂
and nothing is going to be done against 
the rules.

Seth Goyiad Das : What about 
Mr. Kapoor’s proposals ?

Kr. Speaker : I think it ia no use 
arguing. The matter is perfectly 
clarified. The question is i

** That the Bill to extend the
Cantcnments (Hooae Acoomaioda-
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tion) A ct, 1923 and the Canton­
ments A ct, 1924) to  Part B  States, 
to  provide for elections to  Canton­
ment Boards on the basis o f  adult 
eufiErage and to  provide for a tem­
porary extension o f  tbe term o f  
office o f  elected members o f  Can­
tonment Boards, be taken into con­
sideration

 ̂ The motion was adopted.
Clauses 2 to 5 were added to the 

BiU.
dlaOBd 8.— {Amendment of Section 27,

Act II 0/1924.)
Amendment made : In  part (i) 

in the proposed sub-section (1) 
o f  Section 27 o f  the Cantonment 
Act, 1924, for the words “ twelve 
months ”  occurring in line 5, substi­
tute the words “ six months” .

— [8hri 8idhva'\
] Shri J. R. Kapoor: Sir, in view o f  the
• fact that the hon. Minister is going to 
 ̂ refer this question also to the Commit­

tee, I  do not propose to move my 
amendment.

* Clause 6, as amended, was added
to the Bill.

Clauses 7 and 8 were added to the 
Bill.

<31â 59 9.—[Extension of term of office of 
elected members of cantonment Boards)

Shri J. R . Kapoor: I f  my amend­
ment is accepted the clause would 
read like this : “  Notwithstanding
anything contained in section 15 o f  the 
Baid Act, the elected Members o f  every 

' Cantonment Board holdiag office im­
mediately before the commencement o f  
this A ct shall continue to hold office 

‘ until the date o f  th-» election o f  their 
successors under sub-section (7) o f  
section 13 o f  the said Act. ”

I  need hardly add anything to what 
I  have already said on the subject, and 
I  commend this amendment for the

• aeceptance o f  the House.
, Amendment made: In clause 9’ 

for all the words beginning with 
the words and figures up to the 
30th day o f  November, 1950*' to  the 
end, subsiitute the following.
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until the date o f  the notification 
o f  the electi(Hi o f  their succesflfM 
under sub-section (7) o f  section 13 
o f  the said A ct” .

—[Shri J,R. Kapoor}

Clause 9, as amended, was added 
to the Bill.

Clause 10 was added to  the Bill.

Clause 1 was added to  the Bill.

The Title and the Enacting For­
mula were added to  the BilL

Sardar Baldev Singh: Sir, I  m ore

“ That the Bill, as amended, be 
passed” .

Mr. Speaker: Motion moved:

“ That the Bill, as amended, be 
passed” .

Shri Tyagi : Sir, I  want one clari­
fication. The wording as it is now ac­
cepted is, “ ...and who has resided in 
the cantonment for a period o f  no1 less 
than six months immediately preceding 
the qualifying date . I  hope these 
six months will not be taken to mean 
six months in continuation. Suppose 
one man has been away on a Sunday or 
has been away for three days in con­
nection with some case. These six 
months must be counted even i f  there 
has been a small break. This may be 
clarified. Otherwise, a man m ay not 
be taken in at all.

Seth Goviad Das: That was the 
reason* why the wording ‘180 days* 
was used everywhere.

Mr. Speaker: I do not think any 
special clarification is necessary.

Seth Govind Das: This wording ‘ six 
months’ would give power to the re­
turning officers to reject the names. 
Therefore the wording ‘ 180 days' was 
put in everywhere.

Shri J. R. Kapoor: For the f^e
o f  consistency also, it is better to  hare 
the same wording.

Mr. Speaker: I  do not think & is  
requires further eluoidation.
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If it is yom  ruling, 
Bir, tSiat it caimot be so construed, 
theii it is all right.

Mr. IS^Mker: I do not think it is 
aecessarybecause the wording “ resid­
ed” is well understood.

fhri T^agi: That woid has not been 
defined.

lb. SpeaJrer: That need not be 
defined. That occurs in £0 many 
enactments.

Ch. BanUr Singh (Punjab): I wish 
to say a few words, Sir.

Ifr. Speaker: At this ptage? This 
Bill has been discussed threadbare in 
the First Reading.

Ch* Banbir Singh : It will mean 
■aving df a few lakhs of rupees.

Mr. Speaker : I think it is too 
late now at the Third Beading stage.

Hie question is:
** That the Bill, as amended, be

paned’*.
The motion was adopted.

KAVAL FORCES (MISCELLANE­
OUS PROVISIOKS) BILL

The Minister ol Defence (Sardar 
Baldev Singh: Sir, I move :

** That the Bill to make certain 
additional provisions respoctin^ the 
naval forces o f the Union so as to 
ensure the proper discharge of their 
duties and ihe maintenance o f 
discipline among them, be taken 
into consideration**.

lliia, again, is a simple Bill ai d I 
4o net want to take the time of the 
House, in enlaining its provisions. 
The Houre will remember that during 
the last eession we passed a Bill foi the 
•drnhfUBtration of the land foices and 
air forces o f the Union. A Bill for the 
adsinistration of the Naval forces of 
*Hier Union on these very lines is not 
Ji4iwd^. tTnfisrtunat^, it has been

held up Ibr want o f certttin 
tion whidi we required in this ctenee- 
tion. I propose to bring a Bill most 
probably by the next Budget s(<Asion» 
and if it is, unfortunately, Iwrt ready 
by then, a little later. The intiMitioii 
is to bring forward a BiU on the same 
lines as the Bill that we passed for 
the Air and Land forces. As that #ould 
take some time, it is necessary to con­
tinue the present Act. That is why an 
Ordinance was issued some titne ago 
and it is intended by this Bill to convert 
that into law. Later on, when the 
other Bill is ready, it will be brought 
before the House, and the House 
will have an opportunity for discuBsing 
the different clauses in detail.

ttr. Speaker: Motion moved:
“  That the Bill to make certain 

additional provisions re6X>ecting the 
naval forces o f the Union so as to 
ensure the propei discharge o f their 
duties and the maintenance o f 
discipline among them, be t^ en  
into consideration’ ’ .

Shri Kamaih (Madhya Prade8h)r 
This Bill, Sir, brought by my hen. 
friend the Defence Minister is, as he 
said, a simple one and I find from the 
Statement of Objects and Reasons 
that it has been modeUed on similar 
provisions passed by this Parliament 
in the last session in respect of the 
Army and the Air force. So far so 
good. I do not know what exactly 
those provisions are, whether they are 
identical with this, or are in any way 
different. I was not present on that 
day and I do not exactly recollect 
what the provisions in respect o f the 
Army and the Air force are. Taking 
these provisions on their own merit,
I would hke to raise one or two points 
for elucidation mf^ntioned by the hon. 
Minister in the course of his reply »o the 
debate.
[M b. D s p u t t -S p s a x b b ]  in the Chmir.

It is admitted on all hands that 00 
fkr as the Armed Forces are contftmed, 
they must be enabled to discharge their 
dtity efficiently and to mahitain 
d is^ in e  among them. The Obnitita-
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turn p  rovides for this matter as well. 
Article 33 o f  the Constitution is to  
ihe following effect:

** Parliament m ay b y  law deter­
mine to  what extent any c f  the 
rights conferred by Ihis Part shaU, 
in their application to  the members 
o f  the A nned Forces or the Forces 
charged with the maintenance o f  
public order, be restricted or abro­
gated so as to  ensure the proper 
discharge o f  their duties and the 
maintenance o f  discipline among 
them” .
Clause 3 o f  this Bill deals with 

ib is matter. I  have no quarrel with 
m any o f  the rules laid down therein; 
Ifut, Sir, there is one Httle point with 
ireference to  sub-clause (a) (ii) o f  clause 
3, where they are prohibited from 
attending any political or other meeting. 
The relevant clause reads as follows:

“ ...the Central Government m ay, 
b y  notification in the Official 
Gazette, make rules—

(a) restricting, to  such extent and 
in such manner as m ay be necessary, 
the right o f  any member o f  the naval 
forces—

(ii) to  attend........... any m eet­
in g . . ” .
I t  goes on to  say, “  address, or take 

part in any demonstration”  etc. I  
•an very well understand that they 
should be prevented or prohibited from 
addressing any meeting and taking 
part in any demonstration. But, Sir, 
attending a meeting is on a different 
footing. So far as 1 am aware, the 
members o f  the Armed forces in the 
U^K. are not prohibited from attend­
ing a political meeting, especially, 
when the elections are going on. 1 
lemember. Sir, when I  was in England 
myaelf, several years ago, I  used to see 
Mveral members o f  the Armed forces, 
British soldiers, attending meetings in 
the Hyde Park Comer and other 
places.

The Constitution enfranchises all 
ailrfiD in our country and by  reason o f

that, and b y  virtue o f  that all adu ll 
members o f  the armed forces am  
also enfranchised and they are eii* 
titled to  cast their votes, to  exercisa 
their franchise at the next electi<»u 
Because o f  the ensuing general electiima 
this provision assumes more importanoa 
than it would otherwise have done^ 
Now, i f  you really mean what you say, 
that all members o f  the armed forcea 
are enfranchised and they are entitled 
to cast their votes as they like, vota 
for the candidates that they choose, 
then how in all conscience can y o o  
tell them that they should not attend 
meetings addressed by  candidates o f  
various parties. Certainly we must 
give them the opportunity to  make 
up their mind as to the cand idate o f  
the various political parties that may 
contest in the coming elections, and 
unless they attend these meetings and 
listen to speeches made there, they 
cannot be in a position to make up th eif 
minds as to which c^ndidp-te they will 
vote for. Therefore I  feel. Sir, that it iB 
wholly wrong and unreasonable to  
prevent anylSxiy, either civilian or  
non-civilian, or a member o f the armed 
forces, and wholly unconstitutional^ 
may I  say, to prohibit them from at- 
t^ d in g  political meetings. They need 
not address those meetings, they need 
not take part in demonstrations. That 
sort o f  thing is necessary to maintain 
discipline among them and to ensure 
efficient dischar^re o f  their duties. 
But i f  we are serious about the Fiinda- 
ment^l Rights th*' t  we have conferred 
on all our citizens, and about the fran* 
chise that we have conferred upon all 
adults in our country, then we cannoi 
prevent anybody from attending a 
meeting that is being addressed by  a 
candidate o f  any political pp.rty what­
soever. Apart Sir, from dectiona, 
no time should there be any valid reason 
why a member o f  the armed forces 
should not attend a meeting and gel 
enlightened about various matters. 
Sir, that is one o f  the ways in which 
people who have no time to  read books, 
or newspapers or even to go to p i^  
tures, get some enlightment and know* 
ledge, namely, by  hearing people ^peak 
on various matters.
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'' A itd tiien, Sir, there is one other
^ ';point. Suppose a member o f  the
* Bsmbi forces is on leave and he goes 
' aboat in plain clothes, in mufty as it is 
I  called. Can you find out whether he 
 ̂ attends a meeting or not? It is all 

'  r i ^ t  i f  he is o d  dui^ and is in his
* uniform , people will find out that he 
; has attended a meeting and may inform

the authorities, but what happens when 
he is oflf-duty or on leave?

 ̂ Therefore, Sir, I  for one feel that
this rule or this provision prohibiting 

' a member o f  the armed forces from
* attending any meeting and deriving 
 ̂ . enlightenment or not enabling him to 
, vote for a particular candidate, is bad,
- unreasonable, unconscionable and un­
. -constitutional, and therefore I  believe
* that this pait o f  the rule must be 
r modified. There should be no ban on 
’ the members o f  the armed forces from 
, attending meetings. That should be 
] removed and the Bill amended ac­
. oordingly. I  therefore, suggest that this 
. part o f  the clause may be deleted.
* Dr. B . U. S in ^  (Uttar Pradesh): 

I  endorse what Mr. Kamath said.
. When I  read clause 3 o f  the Bill I  felt 
' that it was a little too ........

Shri Sidhya (Madhya Pradesh): 
I  rise on a point o f  order. Article 
16 o f  the Constitution o f  India, in 
Clause 2 says :

“  No citizen shall, on grounds only 
o f  religion, r ice, caste, sex, descent, 
place o f  birth, residence or any o f  
them, be ineligible for, or discrimi­
nated against in respect o f  any em­
ployment or office under the State*'.

And Sir, I  remember there was some 
article regarding the armed forces. 
I  may invite your attention to Article 
33 which says:

** Parliament may by law deter­
mine to what extent any o f  the 
rights conferred by this Part shall, 
in their application to the members o f  
the Armed Forces., .be restricted etc. 
etc.**

But that does not apply here because 
lie?® w© aie dealing with “  Naval 
FoToe”  and not ** Armed Foroee’ *.

Shri Kunattl: But Armed Forces 
include the Army, Navy and the Air 
Forces, all the three.

Shri Sidhva: But even i f  you take 
it that Armed Forces include this 
category also, as the Armed Forces are 
charged with the maintenance o f  
public order, so as to ensure that they 
discharge their duty properly, proper 
discipline should be maintained among 
them, and I  think even Article 33 does 
not apply or relate to Article 16, 
clause 2. Therefore I  think it would be 
illegal to  make a law for preventing 
women from being employed in the 
Naval Forces.

Shri Naadmddin Ahmad (West 
Bengal): Sir, there is no substance in 
the point o f  order raised. Section, or 
Article 33 completely exempts the 
application o f  Article 16, clause (2). 
Article 33 applies to the Armed Forces. 
Probably in Mr. Sidhva’s opinion 
Naval Forces are not Armed Forces, 
they are all disarmed forces or they 
are ...............

Shri Tyagi (Uttar Pradesh): Or they 
are having all ladies there.

Shri Naziroddin Ahmad: Or the
Naval Force is a non-violent force 
in which case, o f  course, it may consist 
o f  ladies.

Hr. Depaty-Speaker: I  do not think 
there is any point o f  order. The hon. 
Member has made the initial mistake o f  
supposing that Armed Forces do not 
include or apply to the Naval Force. 
Moreover, I  think Art. 33 gives power 
to prevent ladies or women taking part 
in any o f  the Armed Forces.

Dr. B.U. S i^ h : Sir, the phraseology 
o f  clause 3 (i) is very wide. It  says, 
the authorities can restrict the right o f  
any member o f  the naval force to be a 
member o f  “ ----- any society, institu­
tion or association, or any class o f  
societies, institutions or associations” . 
A nd then there is the sub-dauae to  
which Mr. Kamath referred : .

** to  attend or address any meeting
or to take part in any demonstealion
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organieed by any body of persons for
auy political orjother parpose ;

I  dare say the provisions here are too 
•wide and they will operate to  the 
prejudice o f  the members o f  the naval 
force.

The second point that I wish to 
raise is about the Ordinance itself. 
I  do want to know from the Defence 
Minister how is it that they were able 
to  frim e the I n d i^  Army Bill and 
push it throusrh Parliament, the Indian 
Air Force Bill and push it through 
Parliament but (they were unable to 
f^^me the Indian Naval Discipline Bill? 
W hat were the special difficulties that 
arose in this connection with which 
they have not been able to cope? 
The Constitution was started to be 
framed right in earnest some three 
years back and I  take it that the Defence 
Dep'^.rtment was quite aware o f  the 
provisions that were going to be 
inserted, because these clauses regarding 
the Fundxmental Rights were passed 
very e^rly, and how is it that when 
they could push throuerh the Indian 
Army Bill and the Indian Air Force 
Bill, they not able to push
throu<^]i tho Tndi ’n N" i.val Force Discip­
line Bill? I  wish to know the special 
reasons tii.n,t are r^ '̂7''onsiT)le for an 
Ordinance being proirml<rr ted. »Sir, I  
do not wish to say very much in this 
connection, but I  do feel strongly that 
Ordin'^.nces as a mode o f  Government 
are extremely ims^-tisfp.ctory. The 
other d^.y I  found th*̂  t n,n A ct m̂ ’.de by 
Parliament was modified by an Ordin­
ance. H^.ving Ordinances seems to 
have been taken os the proper way o f  
governing the coimtry.

An ordinance should be promulgated 
on ly  when absolutely necessaiy. I  do 
not think that in the present circum­
stances an ordinance was necessary and 
I  wish to  bring to the notice o f  the 
Crovemment that this kind o f  law­
making is unsatisfactory. It  should 
be resorted to  only when absolutely 
necessary.
,4 . P.M.
* Hie third point whieh 1 widi to 
emphftftise in this oonnection is this.

In  neither the Statement of Obfeeli 
and Reasons nor in his speech tte 
Defence Minister has been able te 
give any reasons w hy women o i^ t  to 
be excluded from  the Naval FomIbb. 
A  reference was made to  ajrticle 33. 
reference is there in the Statement o f*  
Objects and Reasons itself. I  d m  
say that article 33 refers to  the miga^ 
bers o f  the armed forces. A rticle t t  
rea d s :

“ Parliament may by  law d e t^ - 
mine to  what extent any of the i^hti 
conferred by  this Part ^haU  ̂m  
application to the members of the 
Armed Forces or the Forces charged 
with the maintenance o f  public o itm , 
be restricted or abrogated so as to  
ensure the proper discharge of iiheir 
duties and the maintenance o f  
discipline among them .”

For article 33 to  be applicable it ib 
necessary that a person whose righte 
are sought to  be abrogated is a member 
o f  the armed forces. I f  he is not I  
do not think any resort to  article 33 
is possible for the abrogation o f  the 
rights o f  a person. To state the point 
clearly, the abrogation o f  the rights 
o f  the individual sought to be made 
under clause 3 o f  the Bill can be justi­
fied with reference to  article 33 o f  the 
Constitution but the abrogation o f  the 
rights o f  females under clause 2 o f  the 
Bill under discussion cannot be justi­
fied with refereflLce to article 33 o f  the 
Constitution. I  was wondering whe­
ther in trying to exclude women &o|n 
the naval forces Government are; rely­
ing on article 15 o f  the Constitution.
I  do not know what they have in view 
but perhaps if  any defence o f  this kind 
or any such exclusion is poBsible it 
may be possible only under article 15(3). 
Article 15(1) says :

“ The State shall nqib discriminate 
againsfc any citizen on grounds o n l j  
o f  religion, race, caste, sex, place o f  
birth or any o f  them.*'

And Article 19(3) says:

“Nothmg in 
▼ent the State from nutkuig itijr



m N i ^  F om a  
THnmaidiu)

10 I960 (MiacdUme/cnia
m

774

[Ito. B. U. Singh]
oviMon for women and

d r -  M m n U i  (Madhya Pradesh): 
oontoH if^tes a proTision for their 

iM m fit.
ikr. B. XJ. SiDgh : That is what I  

^ ih g  to  say. Article 15(3) wa«
. jn|en$ed lor the protection or benefit 
of women and children. It  was not 
intended to  be a discrimination against 
them.

Ihri B̂ amath : It is a case o f  a 
dM^gerauB oocnpation.

Hr. Dwity-Speaker : Objection was 
riMed by a point o f  order and I  have 
(d?eady ^iyen  my ruling, that there is 
Bathing to  prevent this clause being 
•naeted proUbiting women from being 
enrolled in the naval forces. Does the 
hon. Member mean that women must 
finit be entertained in the armed forces 
attd i f  th ey  are not able to discharge 
their duties they should be chucked 
out? Article 33 says “ so as to ensure 
the proper discharge o f  their duties’ *. 
It  is open to  Parliament to say that 
women are nob capable o f  discharging 
the duties required o f  the naval forces. 
It  is a matter o f  decieion by the Parlia­
ment. So far as the point o f  law is 
eoncerned we need not labour it.

Dr. B. U. Singh: Am I to understand 
that you have given a definite ruling?

Mr. Depaty-Speaker: I  have already 
^ ven  the ruling and I once again stated 
M to the hon. Member. The enabb'ng 
provision is there and anything can 
be done. Under article 15 no dis- 
orimination ought to  be made between 
(me person and another but under 
article 15(3) special provision may be 
made for women. For instance the 
profession o f  nurses may be reserved 
for women. Special stipends or salary 
or aUowances might be given to  women 
and ohildren.

Dr. B. n. fUnsh: What have you 
aaid about article 15(3)? That ques­
tion also has been raised. Clause t  of 
this 8iU is î broiiated by article 15(3) 
o f  ^  OoaMtiikioii.

Mr.̂ Depaty-Speaker : It is an en­
abling provision to give them addition­
al f ia ^ tie s  where the State thinks that 
they are necessary.

Pandit Thakor Das Bhaigava (Punjab): 
Sir, Section 33 o f  the Constitution 
reads :

“ Parliament m ay by  law deter­
mine to  what extent any o f  the 
rights conferred by  this Part shalj, in 
their application to  the members o f  
the A m e d  Forces or the forces 
charged with the maintenance o f  
public crder, be restricted or abro­
gated so as to ensure the proper dis­
charge o f  their duties and the main­
tenance o f  discipline among them .”

So those fundamental rights are 
there and the Constitution in its an­
xiety to  see that those rights are not 
abrogated by any person has given 
this particular right to  the Parliament 
alone. It is the Parliament alone 
which can determine to  what extent 
any o f  the rights conferred shall be 
restricted or abrog<ated.

An Hon. Member : Reasonably res­
tricted.

Pandit Thakur Das Bhargava : Res­
tricted in any manner whatever.

Dr. B. U. Singh : Is the matter 
closed, Sir?

Mr. Deputy-Speaker: The matter is 
closed. He has no objection to clause
2 standing provided some modifica­
tion is made. Pandit Thakur Das 
Bhargava wants to say that it is Parlia­
ment that has to  decide what are the 
restrictions to be made.

Pandit Thakur Das Bhargava: My r ^
son is entirely different from the point 
raised by  Mr. Sidhva. I  am submit­
ting that the Pailiament cannot dele­
gate this power to  the Central Govern­
ment or to  any other person or body. 
In  dauae 3 we find that the rules s h ^  
provide for certain restrictions which 
will be o f  the nature that the armed 
forces will not be allowed t o  
attend or address any meeting or
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to  take part in any dem onstration 
organised b y  any body  o f  persons for 
any political or other purpose. I  agree 
with Mr. Kam ath that the restriction 
is t3 big that no person will be allowed 
to  attend any meeting even. Part (iii) 
o f  clause 3 says :

‘ ‘to  communicate with the press 
or to publish or cause to be published 
any Iwok, letter or other docum ent.”

The rules m ay provide that with 
regard to  religious books there m ay be 
no restriction. W hat I  am submitting 
is that the Parliament is the judge o f  
what is to  be taken away or to  be per­
mitted. The Central Government as 
such is not entitled to frame such 
rules. The master must come before 
us in its concrete form as to  what 
extent those rights have to be abro­
gated.

I f  we give this power to the Central 
Government, the Central Government 
may, in its wisdom, do thing's to which 
Parliament may not agree. For instance, 
in this matter o f  attending a meet­
ing or communicating with the Press, 
it is too early for us to say how far 
the Government will abrogate the 
right or how far keep it. Sir, my con­
tention is one o f  substance. It is that 
the Government should not be allowed 
to make the lules. Government should 
come before this House with concrete 
proposals and only this House shall 
determine to what extent these rights 
should be taken away. Therefore, 
my humble submission is that accord­
ing to a pl 'in re:^ding o f  article 33 o f  
the Constitution, this clause 3 goes 
against the very root and substance 
o f  that article. In my humble opi­
nion , clause 3 is not intra vires .

Shii Haoiaddin A h m ad : Sir, in 
support o f  the point which has just 
been raised, I  wish to say a word or 
two. Clause 3 proposes to empower 
the Central Government, by rule, to 
impose certain things, namely certain 
restrictions which would go against 
the fimdamental rights given by the 
Constitution. But there is a limit to
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which this can be done. 33 o
the Constitution clearly sa y s :

“ Parliament may by  tow 
mine to what extent any of the ir^ts 
conferred by this Part »
their application to the memb^ of 
the A rm ^  Forces or the 
charged with the maintenance of 
public order, be restricted or ahro* 
gated so as to ensure the propet dis­
charge o f  their duties and the main­
tenance o f  discipline among th’ein%**

Therefore, it is the right o f  Parlia­
ment alone to determine to what e x t ^ t  
those rights may be modified. Clapse 
3(a), sub-clauses (i), (ii) and (iii) 
aflfect the fundamental rights. Tliese 
could certainly be m od ifi^  but l^at 
could be done by Parliament rfcJbe. 
For instance, if  there is a naval 6ffloer 
who wants to write a book on ze ^ io n  
or philosophy or a text-boojt o f  nuli- 
tary law, the Central Government may 
prohibit p«11 that but that woiild go 
against tlie fundamental rights. 
as read wi(}i article 33, this power to 
restrict tlK*ir rights resides only in the 
Pa-rliament .̂nd it earmot be delegated 
to Government because the judgment 
must be exercised by Parliament alone 
as to the exact extent to which the 
rights may be restricted. Sir, I  sup­
port the point o f order which has just 
now been raised.

Mr. Deinity-Speaker: Clause 3 des­
cribes the power to modify certain 
fundamental rights in their applica­
tion to members o f the naval forces. 
One o f the ix^s(ricticns is c( iitt ined in 
sub-clause (iii) ot cli.uso 3(V), which 
•ays :

“ (iii) to communicate with the 
press or to publish or cause to be 
published any book, letter or ottier 
document

It is for non. ]\IcmlxTs to decjde 
whether this is too wide a provu^n^ 
whether they should accept it or not, 
whether the members o f  naval f<xce» 
should be allowed to publish a i^  G ^ k  
or not. In case any restrictio|i' 
to  be placed from time to time^
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U tiie kind o f restriction that has to 
be plaoed? is a matter o f  detail 
and ^DT.that purpose power is being 
g iym  to  the Central Government to 
d^lare by notification in the official 
n iette  what book, for instance, may 
oe  published, or on what subject, and 
what may not. It is open to Parlia­
ment to  reject this sub-clause o f  clause
3 a ll^ eth er. But I  do not see any 
objection i f  it is retained. In case 
Parliament wishes that the power ought 
Bot to  be exercised freely but that 
there ought to be some cheek on it 
then that can be done by requiring 
the restrictions to be published by  
way o f  rules in the official gazette 
But Parliament has got eveiy right 
to  clothe the Central Government or 
any other authority with that power.

tedai Baldev Singh: There eeeme 
to  be some misunderstanding in the 
minds o f  some hon. Members. Pandit 
Bhargava has raised the question o f  
restriction. This is not a new pro­
vision. He will remcniber that the 
same provision is contained in tlie 
Army A ct and the Air Force A ct whioh 
the House has p^issod. My dilliciil!y 
is that i f  I  were to SjX^cify a certain 
book on cert liii subjects under clause 3 
here, tomorrow some other book 
some other subject ni.A* he pul>lishcd 
and then I will have to cojno to P<irlia- 
ment again. That is why power is 
sought to be given to the 
Central Government. It is not a new 
thing. This question was discussed 
in detril when the Air Force and the 
Army Bills were before the House.

flbri S idhya: Sir, I  bow to your 
decision in regard to article 33 o f  the 
Constitution, but I  think I  am right 
in discussing on merits whether a wo­
man shall be eligible or not for service 
in the naval forces. I  fail to understand 
w hy a proATsion has specially been 
made that no fem ile shaU be eligible 
jSnr enrolment or appointment in these 

iMnrices. W hat are the reasons? 
has the hon. Minister felt that 

QQ woman is competent to serve in 
w r  Naval Forces! Is he not aware 

thene are very good women pilots 
in other countries who are f i^ t -
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ing in the Armed Forces o f  those coun­
tries? W hy should he not expect it 
to  happen in India, i f  not today at 
least in futuie? Indian women would be 
as good for the naval services as men 
could be. Therefore, I  strongly ob­
ject to this provision. I  do  not know 
whether the Bill has been passed by 
the Cabinet. Our Prime Minister has 
a soft corner foi the women and I  
do not know whether this escaped 
his notice. I  am sure he would not 
have allowed this clause to be inserted 
here. You may not be able to get 
women suitable for the services today, 
but why mention that no women would 
be allowed? I f  some extraordinarily 
capable and ingenious woman is 
capable to serve in the naval forces, 
in future why deprive her? I  fail to 
understand it.

Sardar Baldev Singh: S r , for the
inform.^tion o f  tlie hon. Member I  may 
menton that the Bill has been approved 
by  the Cabinet.

Shri Sidhva: Th<:5refore, I  strongly
object to this kind o f  a provision. On 
the mt^rils o f  the c iso you will be do ­
ing fi wrong thing and establishing a 
wron^y precedent in laying dowTi that 
women should by law enacted by  Par-
ii trnont be ineligible for a p:,rticular 
cl^.ss o f  scrvice. How v/omen shall 
be a nuisance to public order? I can’ t 
understand. How siiall she be unfit? 
I  can’t Miiilfr.st rd . The hon.M mister 
has not s id one sijii'Ie word on it. This 
is a matter o f  hi«*h importance and 
yet he has discard d that point and 
not touched it at all, in his statement 
o f  Objects and Rei^sons or while m ov­
ing for consideration. I  therefore re- 
q iest him to reconsider it. Even i f  
it is the decision, I  would ask that 
it should be reconsidered because it 
involves a matter o f  high principle 
and policy which will come in the way 
o f  Government if  they are going to  
adopt clause 3.

Coming to clause 3, while it is really 
a very wide power that is being given, 
I  do not agree with the ^iews Mr. 
Kamath has expressed. Aft^r rll, yon 
Mre framing laws for the Armed Forces,
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and there should be some kind o f  
discipline in our Armed Forces. Only 
because o f  their discipline our Armed 
Forces have stood equal in comparison 
with any others o f  the world. W hy 
d o  j^ou want the Arnjed Forces mem­
bers to join the trade unions or go 
into a political organisation? It is 
a very risky and dangeioiis thing i f  
we, in our enthusiasm to give freedom 
to  everybody, allow the membeis o f  
the Armed Forces also to go and attend 
political meetings and join trade unions. 
I  am very strong on this matter. Sir, 
I  stand for the preservation o f  the right 
o f  every individual citizen but as far 
as the Armed Forces are concerned I  
am very particular that their discipline 
should be maintained ; you cannot 
maintain it i f  you allow them the free­
dom  o f  taking part in political meetings 
e tc ........

Shri Eamath:... On a point o f in ­
form ation.................

Shri Sidhva: Today various kinds
o f  meetings are...........

Mr. Deiiaty-Spe^er: I f  the hon. 
Member does not give in, then he should 
not interrupt him.

Shri Eamath: I will ask him later.

Shri Sidhva: Today various kinds
o f  meetm^rs are held in each town. 
Most rabid types o f  speeches aie made. 
My friend, Mr. Kamath does not know 
it. Violent speeches are m ade...............

Shri Eamath: I know it very well-

Shri Sidhva: Violent s])oechva are 
made preaching violent methods 
Does he want that our Armed Forces 
should attend meetings? I f  they do, 
it will revolutionise their minds and 
they would like to join some political 
association and take part in political 
activities. From that point o f  view, 
I  strongly oppose this suggestion. Our 
Armed Forces have done very well. 
T hey  will do better. Their morale 
is very high. I  am sure they themselves 
would not like this suggestion. We 
j^ave very high regard for them.

(MiBcManeous 
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I  d o  not say that they shonld not be 
allowed to  read beaks or papers. H iey  
may read, but I  stronrfy object to  
their being associated with any kind 
o f  organisation which will be detri­
mental to discipline.

In regard to clause (2), I  again pfead 
with the hon. Minister to reconsider 
the matter. It will be a disgrace i f  w e  
eliminate women through this Bfll. 
You may not have women coming for­
ward, but why do you put it down 
in law as a disqualification? Suppos 
ing there is a woman who is h igU y 
ingenious and is o f  an adventurous 
calibre, let the door be open to  
her to join the Naval Forces. This is 
all, Sir, that I  have to say.

Pandit Thakar Das Bhazgaira:—
With your permission, Sir, I  should 
like very humbly to point out that it 
is not the Central Government which 
shall determine whether ladies ought 
to be allowed to join the Naval Forces 
or not. I t  is only the Parliament that 
can do it. A  reference was made to  
the Arm y and A ir Acts. I  am a fra ^  
that even though they have been passed^ 
they will be declared tUtra vires. 
I f  your ruling is that these clauses are 
all right, then I am afraid the whole 
o f  clauses 2 and 3 will be absolutely 
ultra vires. The wording o f  the Con­
stitution is absolutely clear. This power 
rests only with the Parliament. It 
cannot be delegated. It is the Parlia­
ment that alone has the right to deter­
mine to what extent a fundamental 
right can be abrogated, because the 
Constitution says :

“ Parliament may, b y la w , deter­
m ine............... ”

So they must pass an Act. No dele­
gation is provided in the Constitution 
and it i/s Parliament alone that has 
to determine to what extent this 
fiindamenta] right can be abrogated. 
My hon. friend the Minister o f  Defence 
will h^ve to bring a legislation saying 
that ladies will not be allowed to be­
come Marshal or something like that» 
but i f  there are certain branches wheire
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Ifikdtts eablkot B^rve, it is the Porlia- 

t o d  not the Government that 
CM d ^ id e  whether ladies can serve 
in thoee departments or not. Simi* 
larly in  regard to other restrictions, 
Paffliatment is the deciding authority. 
^ h i»  m îitter is o f great concern to me 
and the house, because after being 
passad in this House, the law goes to 
the Supreme Court and that Court 
hold«» that the m itter is not intra vires 
and that the legislature has not done 
well in passing it, it brinies discredit to 
the House. Therefore, this point may 
be considered in detail. There is no 
h u n y  about this Bill. Let the hon. 
lifinister o f  Dafence consult the Minister 
o f  Law or the Attorney-General be­
fore he procc?eds with it furtlier.

Mr. Ddpaty-Speaker: So far as the
point o f  order is concerned, T do not 
propose to give answers once again. 
But bon. Members may recollect that 
when a point is raised that a particular 
Bill or a clause o f  a Bill is ultra vires 
o f  the le.;islature. ft is not decided
by  a ruling o f  the Caair. It is left 
to  the House to throw out that Bill 
or clause. When Dr. Dashmukh’s bill 
waB being discussed, for instance, at a 
particular stage a point was raised that 
it was tiUra vires and the then Presi- 
dfuit sa id  that such matters ought not 
to  be decided by the Chair, but it must 
be left to the House. Similarly, I
now leave it to the House to decide 
CkS to  whether we ought to have this 
olauBe or not. I f  it decides that it 
should be deleted, then it can vote 
against it.

^  ^  arnrr i
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, lit 'WKi I 3r

■ VHW Plf ^
t ,  W  ^  ^  ^  ftPWT ^

10 AVGUST (MisceUaneous
m

7« *

^  ?T5»r5r f  f i r m  ^

^  <I«II g3fT

I

fTt ^  ^  ^  I

3T? arrr JTf I '  %  aftrt 
^  f  ^  f  > 3rrr%
('4'ji H *t*(l ^ STTT
5T|lf f  ftr ^  ^  *rr ^
a r r r ^ t  w  ( ^ f h s ^ R )

^  I #■ a r r r ^  ft?  a i r r

f^ fcT H  s fk t  IT 5T^ Jrat
# ?ft ^  ^  i n ^  I

^  f  fp  an7% r̂nr-T
^  t  I ^  #

?TfTr PTf ŷr t̂- ^nr
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{English translation o f  the above speech^

Shrimati Uma Nehm (Uttar Pradeah) 
On a close scrutiny, I  felt a bit pamed 
to come across the word ‘fem ale’ o o c i» . 
ring in the Bill. I  regard the words 
m ale’ and ‘female’ as irritating and 

it would have been more proper i f  
‘ fem ale’ had been substituted by ‘w o­
m en’ . Now with regard to the quos- 
tion concerning our competence or 
otherwise to join the N avy, I  am 
in entirp agreement with Shri 
Sidhva ^hat women may or m ay no* 
join the N avy but certainly no im­
pediments o f  any kind should be 
placed in their way to do so. This 
branch o f  service should not be closed 
to women. ^Further in our Constitu­
tion we have not laid down any dis­
criminating thing o f  this sort. * But 
now we are told that women are weak. 
I t  is not known on what basis you 
regard them weak and unfit to  join 
the Navy or enlist themselves as sol­
diers in the Army. I  may warn you 
that m ay women be not present in the 
Arm y today but they are sure to join 
the ranks tomorrow.

Furtlieryou have the example o f  
Russia before you. Women o f that 
country took a leading part in th^ 
W orld War. They piloted aeroplaitos 
and on many occasions made parachutes 
landings. Every kind o f  military ser-» 
vice was per&onnelled by  them. I  
fail to see in what way we are infericor 
to the women there. On the other 
hand, I  regard the Indian women to  
be more intelligent, braver and more 
educated than their Russian counter­
parts. It is, therefore, very improper, 
especially after the attainment o f  in­
dependence, to proceed with the enaol- 
m^nt o f  a legislation which seeks to  
place obstacles in the way o f  our pn>  ̂
gress.. W e maintain that tliere exiiSSiB 
n o difference o f  any kind between 
and US. I  am rather one o f  thorn iS t»  
regard women primarily respdlmit^ fliir 
the development o f  men. This is iAtb
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opinion that I hold. 1, therefore, ask 
you  t o  reoonsider this B ill and do 
away with these ineligibilities sought 
to  be included therein. Y ou  should 
9im> closely study the Constitution. 
If things o f  this sort continue to come 
«p before us even in m odem  times 
then though the country has emerged 
SQOoesflful out o f  its fight for freedom, 
y s t  on ly  because o f  these impediments 
kk ih e  w ay o f  women’s progresp it m ight 
■ee yet another fight or movement 
Mke the ‘SufFeragette Movement* that 
Bfigland had to  face. 1 fear lest a 
kind o f  Civil W ar m ay hold grip over 

country. I  take it tho height o f  
degradation to  be told o f  the ineligi- 
bifity or unfitness o f  women to enlist 
themselves in the N avy and thus 
jjeclaring them a sort o f  'untouchables* 
in this respect. I , therefore, call 
upon the hon. the Minister o f  Defence 
to  reconsider the proposed measure. 
On behalf o f  the Indian women I 
assure him o f  their posseBsing adequate 
stren^h and courage and convey to  
him that they have every desire, as I 
personally possess, to acquire further 
strength and courage as also to  receive 
training in t.be use o f  weapons from 
their brethren and evon surpasi> them 
in this respect.

Purther I  have to remind the House 
o f  the part played by  the W om an­
hood o f  India in the Satyagraha m ove­
ment, A t the time o f that m ove­
ment they had left their hearths and 
homes and the country eventually 
iuooeeded in winning its freedom. 
Pandit Thakur Das Bhargava has just 
used the word iad ies ’ . I do not like 
tiie words ‘ ladies and gents* and the 
like. I  m ay convey to  you that no 
Indian woman likee, in the first in­
stance, to  come out o f  the domestic 
oirde but, at the same time, none 
amongst them wishes to  see her child- 
Ten becomint^ slaves and weak-kneed, 

that exj^ains their c o m i^  out o f  
domestic circle at the time when 

like country was a slave one. But 
Son their fduowing this course, victory 
wottUL not have been yours. I ,  there- 
fbve, appeal to you to  reconsider this 
atpeel and also to go into the provi-
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sions o f  the Consititution, I  hope 
that after you have proved into those 
provisions and shaken oflF the wrong 
notions about our weakness, you will 
not t i j  to  place impediments in the 
way o f  our progress. I t  should be upto 
us women whether to  join  the N avy 
or not, but please do not try  to  place 
obstacles in our way.

Sardar Baldev Singh : Sir, I  have 
very carefully listened to the points 
that have been raised bv hon. Members 
I  must frankly admit that I  have not 
been able to appreciate the points 
made by Mr. Kamath. Now he wants 
all members o f  the armed forces to be 
allowed to attend meetings. Now,, 
may I  enquire o f  him whether he was 
really serious when he put forward 
this suggestion? I  am quite certain 
an enlightened member o f  Mr. 
Kamath *s experience would not make 
this kind o f  suggestion in all serious­
ness.

Sir, supposing he was serious. W ill 
ho kindly examine what is going to be 
the effect i f  this concession is extended 
to the members o f  the armed forces. 
Now, today I  allow them to attend 
meetmgs o f  one party; tomorrow the 
claim will be put fonvard that they 
should be given facilities to attend 
m atings o f  another party; and on the 
third day they might come forward 
with a claim to attend the meeting 
o f  yet another party which may per­
haps be represented in this House. I  
make bold to say that I  am prepared to 
bear all the criticism in this connection, 
but I am not prepared to suggest to  
the House that any concession, should 
be made which will ultimately d,eteri‘o- 
rate the disoipljne in the Forces. O f 
course, we are j>repared to bear all 
criticism, but we would resist any 
l>ressure, from whichever quarter it 
may come, which is likely to lead to 
deterioration o f  discipline in our armed 
forces.

Therefore, I  would very earnestly 
suggest to the hon. Members o f  this 
House that this sort o f  proposal does 
not help us at all; on the other hand 
they create complications. May I  in 
all seriousness remind the House that 
we are passing through veiy  critical
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times and we have got to be very care­
ful. The members o f  the armed forces 
fiilly realiso this fact— t̂hey have served 
«s  well and they \̂ 'ill continue to serve 
us well. W e want to maintain perfect 
discipline among our armed forces. 
Therefore purely from the discipline 
point o f  view, it is not at all advisable 
to allow them to attend any political 
meetings.

Shri Kamath: On a point o f  in­
formation, Sir. May I  know in which 
eountries in the w orld , there is an 
absolute ban— absolute ban, I  mean, 
•n members o f  the armed forces attend­
ing public meetings.

Mr. Oepaty-Speaker: The oaluse 
only says “ restricting, to such extent 
and in such manner as may be neces- 
saiy.*' It is not an absolute restric­
tion.

Sarflar BaUev Singh: May I  in­
form the hon. Member that this kind 
o f  restriction always applies to mem­
bers o f  the Armed Forces when they 
are in cantonments. But when they 
a ^  on l^ v e , they may be permitted 
to  attend, say, election meetings. As 
long as they are in the cantonment 
area, or in their official place o f resi­
dence, they are normally not allowed 

‘ to  attend the meeting’s. That is one 
point.

The second point w.is raised by Mr.
, Sidhva. I hope it slipped out o f  his 

mouth by mistake when he smcI that 
naval forces do not form part o f  the 
armed forces. Tiiey are very much 
part o f  tf>e .\rmed forces o f the Union.

The third point he raised was as to 
whether this Bill has been approved 
b y  the Cabinet, or has been brought 
to  the notice o f  the Prime Minister. 
May I  inform the hon. member that 
every Bill that is brought before the 
House is approved by the Cabinet and 
therefore the Prime Minister is fully 
aware o f  it.

Shri ffidhm : It may have escaped 
bis notice.

Bald07 Smsh: I  can say
d&finitely that it has not escaped his

notice. In the Army and Air F orce  
Acts there is a provision restricting ttie 
employment o f  women in certain bran*  ̂
ches. Let me make it quile clear that,, 
so far as we are concerned, we do not 
want to impose any restrictions on the 
employment o f  women. There are 
certain branches in which women can 
be employed, but women cannot be 
employed in the operational branch. 
(A n  Hon. M em ber: W hy not? ) The 
hon Member ask s : ‘ ‘W hy not?”  I f  
he will kindly look into the history o f  
other countries—even advanced coun­
tries— he will find that women are 
not employed in any o f  the operation­
al branches. In certain branches like 
nursing and administrative posts, we 
do employ women. There is abso­
lutely no ban on th&t but there is a 
ban on their employment in operational 
branches.

Tlie other point made was about 
clause 3 (a) (iii) :

“ to communicate with the pressr 
or to publish or cause to be published 
any book, letter or other docum ent'’ .

I  have already replied to that and 
I  do not think it is necessary for m e 
to tcike u]) tlie time o f  the House in 
explaining those provisions. These 
provisions are required in order to  
maintain and enforce strict discipline 
amongst the armed Ibrces. I  want to 
assure the House that there is nothing 
in this Bill which the House hr.s not 
previously r.ppro ved. Th ese provisions 
were approved during the Budget 
session after ver>' careful consideration.

I  hope the explanation which I  have 
given to the various points will satisfy  ̂
hon. Members and they will accept 
the Bill as I  have moved it.

Shiimati BenbuaRay (West Bengal) : 
Mr. Sidhva has raised certain constitu­
tional points and I  think the Bill 
cannot be passed until those are solved^.

Ifr. Deimty*8peaker. I  have already 
given my ruling on that point.

The question is :

'T h a t the Bill to make oeitaitt 
additional provisions respeoti)^ tiie
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Hirvd forces o f  the Union so as to  
entttre the proper discharge o f  their 
duties and the maintenance o f  dis* 
cljplhie among them, be taken into 
cOTisid^ation.’ ’

The motion was adopted.

i0at- Depa^^poak^r]

Sidhva: I have to speak on 
clanse 2 o f  the Bill.

Mr. Depaty-Speaker: The Bill has 
been very elaborately discussed and 
there is no point in rep^viting the same 
^ gn m en t.

ClanaBs 1 to 5 Were added to  the
Bill

The Title and th^ Enaoting For­
mula were added to the Bill.

Safdar Baldev Singh ; Sir, I move

"That the Bill be passed.”

Mr. Depnty-Speaker: Tho quostion 
is:

’ T . i i t  tht' Bill b?> p issed .”

Tho motion was adopU*d.

MINIMUM WAGES (AMENDMENT) 
BILL.

Tbe ttinisier of Labour (Shri Jag-
jiran Bam): I  beg to move;

“ That the Bill to amend the Mini­
mum Wages Act, 1948, be t^iken into 
consideration.”

This Bill is a ver^’ simple and small 
>wfte. Un^ier the Minimxim Wages Act, 
1948, minimum wages in the scheduled 
industries were to  be fixed by the end 
o f  March 1950. But we found that 
due to  various reasons it was not 
posaiUe in many States t-o fix mini­
mum wages in those industries. Efforts 
were made t-o expedite the fixation 
w d  several o f  the States were able to 
6x minimum wages in certain sched­
uled industries just after March 1950. 
I t  was later on pointed out to us that 

wages that had been fixed after 
eod Qf March 1950 may not be 

legally valid and therefore

promulgation o f  an ordinance bec%m^ 
necessary. The ordinance was pro­
mulgated on the 16th o f  June 1960 in 
order to validate the wages that were 
fixed before the promulgation o f  that 
ordinance as well as to extend the 
period by one year, so that in all the 
scheduled industries minimum wages 
could be f ix ^  in «jII States. This small 
amendment is to replace that ordinance. 
Sir, I  move.

Mr. Deputy-Speaker : M otion moved:

‘ That the Bill to amend the Mini^ 
mum Wages Act, 1948, be taken into 
^onsid^'Tation.”

// Shri Harihar Nath Shastri (Uttar Pra-
^ d e sh ) : While I  support the Bill to  the 

extent that it seeks to  legalise the fixa­
tion o f  wages that took place after 
15th o f  March 1950, I  seek this oppor­
tunity to give expression to m y deep 
resentment against the indifference, i f  
not the conti mpt, Avith which the 
various State Governments treated 
the Minimum Wages Act. Two years 
and a quarter have already elasx>sed 
since the Bill was passed and the A ct 
was put on the Statute Book. The hon. 
Minister has just stated that due to  
certain reasons the A ct could not be 
irarplemented, and in another sentence 
he has observed that the States took 
every possible step to  see that the pro­
visions o f the A ct took concrete shape. 
But he has not explained and 1 am 
yet at a loss to  know as to  what were 
the reasons due to which it was not 
possible for the State GovernmeDts to  
implement this Act. My own feeling 
is that ample opportunities were given 
to the States but they slept over th f 
A ct and they took no action in the 
matter. They did not pay any serious 
attention to it. I  am very doubtj^ul 
whether even if this Bill is passed 
and it is extended by  a year more it will 
take any concrete shape. I have 
arrived at this conclusion from  w& ii 
I  notice even today. It was onfy »  week 
or ten days back when a Conferou>e in  
regard to  the fixation o f  minimum tragSg 
to the agricultural workers took plae^
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and I very much regret to  say that at 
that ConfercDce, barring one or two 
Stat-e Governments, the attitude o f  the 
State Governments in the generality o f  
cases was that they did not favour 
fixation o f  minimum wages for agricul­
tural labour. As a matter o f  fact, 
the attitude o f  the State Governments 
is that thoy do not want fixation o f  
minimum wages in regard to  any 
industries at all.

That, Sir, raises the question as to 
what is proposed to be done to tide over 
such a situation. In  fact, there is a 
pertinent question on everybody’s lips 
in this country and that is whether 
the Gov e :nmeii^ o f  this country is real y  
serious about the implementation o f  its 
programme o f  labour legislation. Last 
year I paid a tribute to the hon. Minister 
for the hug3 programme o f  labour legis­
lation which I still feel is unprecedented 
in tho history o f  any country. But the 
real t ŝt is as to how far the Government 
has b3en able to ^ive concrete shapa to 
its progr4iinine o f  labour legislation. 
Two years and a half back this House 
at the instance o f  the Government 
passod the Employees State Insurance 
A ct which was applauded throughout 
the country by the working class. 
But in regard to that Act also two years, 
or rather more than two years, have 
already passed and nothing has to 
far been done. I understand that 
instructions were issued by the Govern­
ment o f  India to two particular States 
to  give concrete shape to the Act. But 
1 uaierstxnd that the move WfS opposed 
n ot only by the Governments o f  the 
States concerned but also by  the 
employers, and the latest rumour is 
that the Government o f  India is 
aerioudy considering as to whether to 
succumb to the insistence o f  the 
Provincial Governments rather than 
proceed with this measure against their 
will. W ei), so far as the hon. Minister is 
ooncemed I have nothing to say. 
A s I  observed last year, it is still m y 
opinion that he is much more earnest 
in his zeal and his devotion to the 
cause o f  the workers than many others. 
A ll tl^e same the impression is gaining 

in the country that he too  is 
rather helpless. And in such a situa­

tion one does not know what is l^oii^g 
to happen.

These are some o f  the sentimeniii 
which are not m y personal sentiments.
I  represent the viewpoints o f  a large 
section o f  the community whicb feels 
that in the course o f  the last tw o years 
and a half while a large number o f  
legislative measures have been enacted, 
yet that particular class has not been 
fairly treated. I f  such feeling gains 
ground none knows what m ay happen. 
Sir, with these words— I do not m o w  
whether I  should support the motion or 
whether I should oppose it— but these 
are some o f  m y sentiments which I  
want to  give expression to.

Shri Naziruddin Ahmad (West Ben­
gal): On a point o f  information, Sir>
may 1 ask whether the hon. Member 
who represents labour has any view 
about the Bill?

Mr. Deputy-Speaker: The hon- 
Member has given his views in extenso, 
The hon. Member need not reply to
it .

Shri Venkataraman (M adras): I  
thought that the hon. the Labour 
Minister would give this House, and 
not only this House but the public and 
the vast masses o f  the working 
class who are every day expectitig 
to hear from him hopes and promis­
es from time to time, the reiusons 
why this Minimum Wages A ct was not 
implemented within the time prescribed 
in the A ct itself.

Sir, if  I  may recall to him the dig- 
cussions that lo6k place when this BiH 
was being passed, m y hon. frksMf, l b .  
Shibbanlal Saksena said that period
o f  2 years wMch the GovemirieBt h m  
fixed for determining the wages for 
industries and 3 years for 
is too long a period and that it 
be reduced to 6 months. The hon. 
Minister rep lied :

The point ^lat hâ  ̂ rttkfled
by m)r hon. fmnd Mr.
Sakneom d^eiV es coiois îiMljOll^^  ̂ 1
may state for the information of
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QSiri Vrsnkat&rMiaa]
H0OBB that all the Provincial Govern* 
meiita are anxious to  put this Bill 
into execution as soon as possible. 
Only re<OTtly I  had a conference with 
Provincial Labour Ministers in which 
the Bill was considered apart from 
the <^inions we have received from 
the Provincial Gk)vemments where 
it was circulated. All these Ministers 
expressed their anxiety that the 
passage o f  the Bill should be ex ­
pedited’ *.

aad then ho referred to  Madras and 
Orissa where thero was agrarian 
trouble.

I f  the Provincial Ministers were as 
•oxious as the representatives who oame 
to  have this Bill passed, 1 ask in all 
•amestness why it was not implemented 
within the period prescribed in the A ct. 
The hon. Minister for Labour certainly 
0W&B an explanation to  the labour which
II oritiouEing him and his Government 
that they do not mean to  stand by 
what they pass in this legislature. 
Y ou  are aware that the promises which 
we make are always very sweet to  the 
ear but the promises which we break 
oertainly break the heart and if the 
working classes are told time and again 
that for some reason or other or as it is 
stated in the Objects and Reasons, for 
one reason or other, it was not able to 
implement, I am quito suro the working 
olasseif) would not be satisfied. As far 
as I  know there was only one reason 
and no other, the only reason being the 
State Govornmonts slept over the 
whole matter and woke up when it was 
too late. This brings it in clear relief, 
Sir, the dual control which is now 
being exercised over labour legislation 
and labour administration, the dual 
control, one existing in the Central 
Qovemment which enacts Acts merely 
and the other in the Provincial and 
State administrations which are charged 
with the duty o f  carrying them out has 
om aed not merely in this but 
in everv other field o f  legislation con- 
■iderable confusion. I  would therefore 
Ufce that if the Central Government is 
aazioiis that they should implement 
the amsal laws whidi they enact in

this House, they must also arm them­
selves with certain powers that in case 
the State Governments do not imple^ 
ment those provisions within the time 
prescribed che Central Government 
itself should have the power to do it 
and get the approval o f  this House. 
I f  the hon. Minister had come forward 
in this Bill with a clause saying that 
since the State Governments h,^d not 
implemented the Minimum Wages Act,, 
the Central Government proposes t o  
notify the minimum wages in respect 
o f  the scheduled industries and call fo r  
objections from all the parties interested 
including those Provincial Governments 
who have not implemented it I  would 
be the first man to support it and not 
only that but the entire labour in this 
country would be the first to acclaim 
him.

Then there is another point to which 
I want to draw the hon. Minister’s 
attention. Under the Minim um W ages 
Act, it was proposed that the Minimum 
Wages should be fixed under clause 6(a> 
by  a Committee which will hold en­
quiries and advise it and with the 
help o f  sub-committees constituted with 
represcintatives o f  labour as well as the 
employers. But what we found today is  
that having slept over the whole matter, 
the State Governments have resorted 
to this remedy o f  notifying the minimum 
wages in the Gazette and calling for  
objections against those notifications. 
I ask you in all seriousness, do they 
expect the labour organizations to go 
about hunting the Gazettes o f  the 
Provincial Governments to  see where 
these, notifications appear in the 
gazettes? Is it not the duty o f  the 
State Governments to see that these 
minimum wages are fixed in consultation 
with the representatives o f  the working 
clashes as well as the employers so 
that an agreed formula can be reached? 
Now, Sir, the time is extended to  one 
more year under this Bill. I  would 
appeal to  the hon. Minister to exert his 
ii^uence with the State Governments 
to  see that the minimum wages are 
prescribed not by notification but 
by an enquiry and by a committee so 
that it may command the acceptance 
at the hands o f  both parties withotrt
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1>eing merely a fiat o f  the adzniniBtra- 
tion . O f course, I  must support this 
Bill. The reason is that i f  I  do not 
OTpport it, all the various minimum 
wages so far fixed in my State would 
be declared uUra vires and the High 
Court will come down and quash all 
those orders passed. Therefore, Sir, 
we must be grateful for small mercies 
And I  support this Bill with these 
observations and I  trust that the hon. 
Minister for Labour will use his best 
influence to  see that at least within the 
prescribed period now under this A ct 
the minimum wages shall be fixed not 
on ly  in industries but also in agricul­
ture where the demand is very great 
and trouble is growing.

ShriJagjivanBam : I  do not propose 
to go into d,et? iled reply to the points 
that have been raised. One point has 
been raised, namely, why there has 
been so much delay in the imple­
mentation o f  the minimum wpges A ct 
And the answer to that qaestion lias 
also been given. I do not propose to 
t»hrow the entire blame on the State 
Oovernments. It is no doubt their 
primary responsibility to fix the niini- 
m im \AMge.s in the sohedulrd industries 
booiuse most o f  the indnstries in the 
sohednlo, ;.ccordin^ to  the present 
arran ^*em?nt, ftill in the provinei ’ I or 
st ite sphere. I liave theroff>ro only to 
roqiest them eirnestly, and to send 
re*nind'‘rs tluit they should expedite 
the fix ' tion o f  the minimum wages. 
Then, there are certain otlicr fictors 
as well. A  situation has been created 
that b 3Ciuse the present time is a time 
o f  f i iu ic iJ  and economic stringency, 
all m3isures which give some ficility  
to  the workers will add to the cost o f  
commodities generally ?nd therefoie 
they m .y b o  dolv/^d and postponed. 
There has been a general atmosphere 
ore\ted to that extent by interested 
pirties and it has produced its effect 
on the Governments too. Thathasbeen 
also to some exte it instrumental in d ^  
laying the im :lem?ntation o f  the mini­
mum w iges A ct. However when the 
time came nearabout to expire, there 
WiS an anxiety on the part o f  the 
Btate OovemmfiQts to fix it and I am 
%are that before the time expires this
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time, they will be able to  fix the mini­
mum wages in most o f  the industxieB, 
perhaps in some o f  them, it is n o i 
necessary, because tribunals have done 
the work. With these words. Sir, I 
commend my motion.

Mr. Dapiity-Spdaker : The qaestioB 
i s :

“ That the Bill to amend the Mini­
mum Wages Act, 1948, be taken into 
consideration.”

The motion was adopted.
[M r . S p e a k e r  in the Chair,]

Clauses 2 to 4 were added to the
Bill

Clause 1 was added to the BiB.

I ‘he Title and the E  laotirig Formula 
were adde 1 to th<) Bill.

Shri Jagjivan Ram : Sir, I  m ov e : 

“ That the Bill be passed.”

Mr. Sp3lk3T: The qa3?tion is : 
*‘Tiiat th'  ̂ Bill be passed”

Tiic motion was adopted.

5 P.M .

o r s o u s s r o N  o n  g o v e r n m e n t
HOUSING FACTORY AT D E LH I

Mr. Sp33ker : W'. will now take 
up the notice given by the hon. Member 
Mr. Kam'.th raising certain points in 
respect o f  the Government Housing 
Factory. Now, with reference to it, 
this is what I have st tx l in my order 
adm'tting the notice. “ It appe ars, 
therefore, th it inform .tion on points
(a), ( / )  and (i) in Mr. Kam ath’s notice 
is fully given, and th.at in respect o f  
points (6), ((£), {e) a.nd (g) it is partially 
given. No inform', tion is given on 
points (c) r-nd (h) though the ŝ'* me was 
given to me in the Health Ministry's 
note. Therefore, I  would like to have 
this discussio^l restricted to points 
(c) and (A).”

SW Kralth (Madhya Pradesli) : 
R )in t{6 ), O r ?

Mir. ftpeakor ; I f  all the points m
taken up, I  am afraid.. . .



onl}^ partially 
givra. material point eeems to be
that the original estimate was sub- 
m ittod for £ 10,000 ; later on the 

Oommissioner gave an estimate 
fqr £  24,000 and pa>Tiient to the extent 
^ ft l9 ja 0 0  have been made. The other 
p^int is about the delay.
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_______ ^  (Panjab) : I  have also
given notice o f  certain points, Sii.

jpr« SpMkef : T h e^  two points aie 
there for discussion.

Stari T. HoMixi (Bihar) : May 1 
know , Sir, if  there is any time lim it 
tor thiaf

Mr. Speaker. Half au hour. Mr- 
Kamath will raise the point and the 
hon. Minister will then reply. I f  hon. 
Members want to intervene, they can 
put questions, provided they have 
given notice about putt ini' questions.

Shri Kamatb:—The Govt^mnunt
Housing Fi'.rtorv in for tne
manufacture of i)rffahricated lioiises 
waB due to roll out luMist's \t th(» r to of 
500 per month in September so
as to r(4ieve the liousi.nj: siiort-
age that we were exp(‘rienciu^ in thi‘ 
oapital. Somehow, this has got stuck 
up in the mud without any action. 
Jiot a sin‘::lo hou.sc* has yet tecjn pro­
duced even though it is now nearly 
one yejir afk r tlie original scheduled 
date, and tlie date has been receding 
steadily month by month. Even 
though ft patented piocess, tiiat is 
to  aay, a definte perfected process is 
being followed, for the manufacture o f 
wall panels, innumerable experiments 
are being niade about the right mixture 
ftr  the light weight foam coacrete 
uaed in the manufacture o f  wall panels 
4iit Uio houses. I understand every ex­
periment has cast about Rs. 1,000. 
m e n  then, a very large percentage o f 
A e panels came out cracked. No 
denga o f  the house has been finalised 
tt^wbmitted to Qovemment so far 

under the Agreement, the

British consulting firm., the Structural 
and Mechanical Development Engineers 
Ltd., were bound to submit sucb a 
design forthwith. The word u?*e is 
forthwith. Payments were to fol-ow 
aftei that. Payments have ber. i ade 
in spite o f  the fact that no de or 
soecific^ition has been submitted by 
the Oonsult«?.nt firm.

In this connection, Sir, 1 would 
like *;6 make a lefereaee to the w'ayin 
w'hich the Biitish Consulting firm , 
mocks at the Indian people, w^o pay 
them hundreds o f  thousands o f  rupe^.
In the magazine “ BuiMing”  fcr J? nuary
1950, published in England, the Con­
sulting firm has a note on these pre­
fabricated houses, manufactured in 
India, to the following effect:

“ Thus the shower and w .c. are 
built as out-buildings within the 
traditional compound yard, and the 
front and rear doors face eich  other 
across the room, since the native 
(that is, Indian) believes that i f  the 
devil comes in at one door, he will 
]>?iss out at the oth  ̂r without die- 
tMibin<̂ ' the occupants. ’

Sir, IS the attitude of tl.e Con- 
siiltiuj; firm towaids India and Indian 
jjcople. Tiiey mock at the very people 
who AYc paying laklis o f lupees for no ' 
work done so far.

The other point wJiieh you have been 
pleased to allow to be raised in the ♦ 
course o f  the discussion is this. As I  
alread}' said, the Onsulting firm have 
failed to submit a design forthwith as 
bound to do b /̂ the Agreement, and so, 
the service charges should not have 
been paid to the Consulting firm at all. 
That is the point raised in question
(6) Oi this note. There was a breach 
o f  contract o6 initio^ at the ver r̂ out­
set, and the Government should not 
have paid a single pie for service 
charges because there has been a 
breach o f  contract.

Then, I  come to the other point 
about the roof design. This has not 
bean finilised even now. Though the 
ftkotory was estimated to start about

Government Housing
at Delhi '



10 AUGUST 19507W  Discussion on 
Factory

18 months ago, no design has yet 
been submitted to the Government. 
Aluminium roofs for the first one 
thousand houses were ordered to be 
imported from England, last year, at 
a cost o f  about 35 lakhs o f  rupees for 
one thousand roofs. That is to say, 
each roo f costs about Rs. 3,500. The 
hon. Ministei had the optimism—  
would not say temerity— t̂o say that 
these aluminium houses would not 
cost more than about Rs. 3,000 while 
every  roo f for this house is going to 
cost Rs. 3,500. I  am sure the alu­
minium house when it is ready, if  at 
all it gets ready in our life time, will 
cost about Rs. 6,000 or Rs. 7,000 i f  
not more. The hon. Minister stated 
in the last session that nothing that 
we have agreed to with the Consulting 
finn will come in the way o f  intro­
ducing any changes that we lijce. 
Now the pertinent point arises if  
aluminium is going to cost you so 
much, i f  you are going to discontinue 
aluminium after 1,000 houses, what 
stands in the ^vay o f  your discontinuing 
aluminium straightaway and going for 
some other mateiial which is less costly 
than aluminium?

The other point in this note is about 
the qualified Architect and Mechanic? 1 
Engineer, point (g) o f  the note. One 
Mr. Archibald was imported from 
England last year to seive in the 
factory in his capacity o f  Qualified 
Architect and Mechanical Engineer. 
My submission is that he is a mere 
Surveyor, and if  necessary, I will 
pass on to the Minister later on, if  he 
is so minded to look into it, a docu­
ment in which Mr. Archibald describes 
himself as a Surveyor. I  will pass 
it on  to the Minister later on. We were 
told that he is a mechanical engineer; 
but I  would like to know where he 
got hid qualification or diploma 
or degree from, and from which univer­
sity or college he got this qualification.

There is thus the first point about 
the reasons for the delay in production. 
VaritniB excuses have been advanced 
in this House for this delay and ever 
w o e  last October no satisfactory

answer has been forthcom ing from the 
Minister why there should be thil  ̂
delay in producing the panels. I am 
told that when the Premdont 
the factory some time back some b r ^ j^  
panels were put together just to show 
how the panels are built up int^A wajl.

They had also a number o f  proto­
types units oidered from England. I 
think six units were ordered firom Eng­
land, six pairs, at a cost o f  ten to twelve 
thousand pounds. Three of them wete 
erected in Delhi. One t»as efectedr—a 
cracked one— in the factory iM'emises 
for the benefit o f  the I ^ i d e n t  Dr. 
Rajendta Prasad when he visited the 
factory, just to show how things are- 
being done. And as for the others th^re 
is no trace o f  them. We do not know 
where they are lying though we have 
paid for them all. Wlien the proto-type 
costs so much I  do not ^ o w  how 
much the actual houses will cost and 
whether they will at all be available 
for use o f  the common man for whom 
they are supposed to be intended.

Shri M. A. Ayyangar (Madras) : For 
the ‘ ‘ natives’ *.

Shri Kamath : Yes, whether they 
will be available to the “ natives” . 
I am thankful to the Deputy-Speaker 
for the distinction.

And lastly. Sir, I feel the affiiirs o f  
the factor^' are going from bad to 
worse. During the past sixteen or 
eighteen months people not only in 
this House but outside also have com e 
to believe that what is going on there 
is not pre-fabrication but complete 
fabrication o f  ever^iihing, o f  accounts 
and other things there, and matters 
have come to such a stage that the only 
thing that can meet the position is an 
impartial enquiry into the affairs of 
the factorJ^

Shri Sondbi: Sir, would you take 
up my question also now ?

Jfl. Speaker : Let the AfinistAcr g i ^  
vbateyer reply he has ^  glv« and 
then furthw questicma may be piA.

The Hhurter of Finance (Shri 6  D- 
Dedmmkh) t Sii, you ruled

Government Housin§ 90^
at Delhi
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[Gbn C. D. Dedunukb]
HslftiiM (c) and (h) were the only 
^1m0M to  be dealt with, bnt in the 
*i^>eeoh o f  the hon. Member, there 
ware references made to  various other 
•daoseB too. I  am wondering whether 
I  should not go through these and give 
.BHoh information as I  have.

Mr. Speaker : The better course 
w ould be this. I  read part o f  the 
ord er  which I  had passed when ad­
mitting this notice and as I  have said, 
information on (b), (d), (e) and (f) is 
on ly partially given. As I  pointed out 
in  & e  beginning, the more important 
points were imder (h). But it is per­
fectly open to the hon. M mber to ask 
for inform ation on all the pointB.

Shri C. D. Deshmokh : In regard to
(a) and (b), the estimate o f  service 
charges submitted by the Consultants 
was £10,000. The Consultants’ claims 
in resx)ect o f  desi;rn work, and salary 
-of experts sent out to India 
amount to £31,900 approximately. 
A  sum o f  £19,460 has already been 
paid and the balance has been either 
disallowed or held under objection in 
consultation with the Ministry o f  
Supply, U .K . The payment o f  £19,460 
can be described only as a payment 
on account. While submitting the ori­
ginal estimate o f £10,000 it was pointed 
out by the Consultants that this was 
only an estimated figure based on 
past experience and they will charge 
on the basis o f  actual cost o f  the 
services provided, plus the amount 
o f  overheads based on the figures 
for similar works in the U.K. for the 
British Government. This is also 
provided for in the agreement with 
the firm which lays down that the 
(Jovemment shall pay to the Consult­
ants actual cost, including overhead 
eharges on design work and prepara­
tion o f  drawings, schedules and speci­
fications carried out on behalf o f 
Government, such cost to be ascer. 
tained by the same procedure and on 
'Hie same basis as sunilar work already 
cairied otit for H.M. Government in the 
UJC- .

PliymentB are made V> ^e  firm only 
after neoessary check by the Director-

General Indian Stores D e p ^ m e n t , 
London in consultation wiiili the 
British Ministry o f  Supplies.

In  the circumstances there is littl<̂  
chance o f  any unsustainable elair 
being allowed.

W ith regard to the reasons^ f<» th 
increase in the cost o f  services th r  
explanation offered on behalf r f  t l  
firm is that their estimates were base 
on their past experience iWth -tb  I 
British Government. In: the U .K  
as the subsidiary firms which imder- 
take construction had their - own 
teams o f  well trained drafbonen, it 
was not necessary for the cbnsolt- 
ants to send them a large number o f  
detailed drawings. On the designs 
furnished by  the consultants the 
factories could produce the detailed 
drawings necessary. In the present 
case it was found that there was no 
trained staff available in India to  
produce the detailed drawings, which 
consequently had to be undertaken by 
the consultants. This meant that 
instead o f about 100 drawings the 
consultants were called upon to  pro­
duce the whole o f  about 1,700 drawings 
required for the plant. Further the 
firm had to handle a large number o f  
enquiries for machinery and the 
preparation o f  detailed drawings o f 
about 200 different types o f  machinery. 
The increased volume o f  the drawing 
work is said to have contributed to 
higher service charges.

In  regard to (c) in the report o f  the 
consultants originally submitted to  
Government each house was estimated 
to cost a">out 2,460 including site value 
and service. It  was assumed that 
this should include the customs duty 
payable on the imported aluminium 
components. Also it was subse­
quently discovered that the quantity 
o f  aluminium required per house was 
somewhat higher than originally anti­
cipated. These and certain oiher 
factors showed that the cost was Ukely 
to  be higher than the original estimate. 
•The oonsultantB* were however not 
asked to  submit any revised estiniate 
o f  the prioe o f  the house and revised
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estimate was not produced earli­
er, because the intention was that 
the cost should be worked out after 
experience of actual production in the 
factory had been gained. This will 
ensure a more accurate figure of cost 
than an estimate made at an earlier 
stage. Some experience of the pro­
duction of panels was gained in the 
months of May, June and July 195U 
and an estimate based on it is ready 
for the consideration of the Factory 
Committee. While the cost of the 
first 1,000 houses involving the use of 
imported aluminium components will 
be in excess of the original esti­
mate, it is anticipated that when the 
factory goes into full production and the 
components are replaced by indigenous 
material, the cost of production would 
decrease, so as to bring the cost of a 
house nearer the original estimate.

Prof. Ranga (Madras) : That means 
Doomsday.

Shri C. D. Deshmukfa : The house is 
being designed with other component 
roof replacing the imported alumi­
nium roof.

As regards {d), the delay in produc­
tion has been mainly due to ^ e  late 
arrivfd in Delhi of the various imported 
items of the factory plant. This was 
due to flipping difficulties in the U.K. 
and trani^rt difficulties in India. 
Difficulties in the supply o f essential 
vaw materials also delayed the ezecu* 
tion of orders placed with the Indian 
machinery manufacturers. Further 
the technical personnel required have 
not been readily available.

The next question is the number of 
prototypes. Six pairs of proto­
types of the prefabricated houses pro­
posed to be manufactured in the 
Delhi Factory were imported from the 
U.K. in order to test them in the 
Indian climate, correct their minor 
&ults and adapt them for production 
kere. Some spare panels were also 
indented for. About 20 per cent of th« 
panels were found broken on arrival. 
Only actual oost, subject to a ceiling 
price of £1700 per pair, has to be paid

for these prototypes. The actual 
amount paid to the consultants on 
account of prototypes is £9,210 . 
The cost of crating and transport 
from British p o ^  to Bombay was 
included in the ceiling price of £1700 
per pair. The total cost o f transport 
from Bombay to Delhi, from Delhi to 
L)f< r̂bad— b̂ecause one pair was sent 
to Dhanbad—and unloading charges, 
amounted to Rs. 44,016-2-0.

An Hon. Member : What is the
weight?

Shri C. D. Deshmukh : I do not
know what the weight is. I  am sorry 
I  cannot give information about it. 
Now, with regard to ( / ) ...............

Mr. Speaker : Information as to 
( / )  need not be given.

Shri C. D. Deshmukfa : Yes, Sir, you 
said it was fully covered.

Then (g). Mr. L. R . Archibald is a 
trained architect and mechanical 
engineer. He attended the course o f  
building and mechanical engineering 
o f  the Southall Technical College, 
London.

Shri Kamath : Attended ? Last 
time h said “  qualified **.

Shri C. D. Deshmukfa: Together with 
other officers of his firm he has been to a 
g ^ t  extent responsible for the de­
sign of the British aluminium houses 
and for pioneering work in the design 
of prefab, houses with foamed con- 
srete. It may be mentioned that 
Mr. Archibald is the representative 
o f the consultants and it is to their 
own interests that they should send 
out their best man to India for the 
chance o f earning royalty is dependent 
entirely on the Government of India 
manufacturing panels. It will be ob­
viously a^inst the firm’s interest to 
send out inexperienced or unqualified 
men to help Government set up their 
factOTy and to start production o f 
prefab, houses.

(h) Roof dtaign : T!he roof design is 
not yet finalised. Test roofs are being 
watched under monsoon conditioBs.
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tSbri C; D . Desbmukh]
tR»de not want to mt ke the same 
mistake as in the case o f  prefab, stalls.

U«e o f  aluminium for roofinj^ 
parpoaeA has from the beginning been 
Mgarded merely as a temporary ex ­
pedient and the intention has been to 
veplaoe it by indijjenous pioducts as 
fl0on as possible. Tt was recognised 
at a very e^rly stage in the course o f  
planning for production that the hea\y 
import duty on aluminium com])o- 
nents imported from abroad and the 
devaluation o f  the rupee would render 
the continued use o f  ;\luminium im­
possible from the point o f  view o f 
econom ic ])rice o f  the house to l)e 
manufactured at the f}T,ctor\'.

It Wcis tlicrefore ricoided that every 
efforf shoulrl be m ide to  brinir into 
use, as qui'*kly ?ik indi.Lrenoiis
materials for the ,/ur,»osi‘ <>t rooting. 
This, however, was exj>ectf'd to take 
some time and it therefore became 
necessary to make use o f  imported 
aluminium during the initirl stages 
of ]>roduction for the first one thousand 
houses. Before this decision was 
taken, Gov(*rnment had alref»dy com ­
pleted ,\rrin£ceme!its for tlio ])iircl)as(‘ 
of the required qii.Mitity o f  ahiminium 
and it not possible to iro b-iok on 
them. Tiie most tliat could Ik? dr»no 
was to reduce the requirements to tli<» 
ban^t minimum.

(t)— Shall T answ er il, »Sir (

It net d̂ not beMr. Speaker;
Emwored. '

Shri Kamath : On a point o f i lari- 
fio«^iion. Does the Minister o f  FiiU'ncc 
t^ink that attending a eoui'se for a day 
x>r H month qualifies him for the degree 
o f  M^ohrtiiieal Engine<'ring ? I do not 
kx\im further how long he attend(?d.

■ r . Speaker : i'̂  a question o f
dpinion.

■ tfi U D M l : (Madhya Pradesh] : 
1 wonld like to know the tot^l cost so 
^  ttiat has been incurred.

Wit, W tm kn  : He may total it up. 
I M  others aak q iie e tk H is .

Shri S^lihi. : Sir, whon this matter 
came up b3for3 the Standing Finance 
Co.nrnittee, according to the pub­
lished proceedings o f  the meeting o f  
Mirch 12, 19^9, we were given to 
und^rst^nd that tlje total estim* ted 
cost o f  the scheme would be as fo l­
low s :

Capital grant 

W orking capital
Rs. 30 lakhs 

Rs. 48 lakhs

But wa now find that the expenditure 
has gone up beyond one crore as 
against these Rs. 78 lakhs. Further 
the note says :

“ The proposal is final and complete 
in respect o f  the factory to be set up 
in New Delhi’ \

What follows is more interesting :

“  . .These prices have been obtain­
ed from the suppliers and are sub­
ject to variations and Suppliers will 
not at present give a firm quotation 
until they are certain o f  the order 
being placed. I n view o f  this a subs­
tantial contingency has been added.*'

In view o f  this, I woiUd like to know the 
reason for this ext.ra Rs. 25 lakhs or so 
being allowed to be spent. I would 
also like to know whether the sanction 
o f the Finance Ministry was obtained 
for it.

Shri C. D. Deshmukh : Tho informa­
tion I have says that the fixed capital 
expenditure which includes the main 
building, machinery, workers' quarters 
and subsidiarj’̂  plants for th(> manufait*- 
tinc o f indigenous roofing material is 
estimated at Rs. 52 lakhs.

ShriSondhi : That was three month 
ba k.

Shri C. D. Dedmipkb: Tl/^ initial 
working capital is Rs. 23 lakhs.

Shri Goenka (Madras): In ]>oint 
o f  time, when did the figure stand at 
Rs. 52 lakhs? ■

■ffi C. D. OMhmnkli
got the date.

I have not
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Sir, there were two points which I 
wished to refer to. One was in regard 
to  costing. A  Cost Accountant was 
appointed some time ago and he has 
submitted a report, which in m y ca­
pacity  as Finance Minister I  have not 
yet had the opportunity o f  examining. 
It only arrived a day or two ago.

Then there was something said about 
an enquiry. In m y opinion, any 
such question should be taken up only 
after the Ministry o f  Finance have had 
an opportunity o f  going into the Cost 
Accountant’s report and observing 
also what demand there is for the houses 
that will be produced, on the assump­
tion that the factory will start working 
from the end o f  August 1950. 
The people responsible still hope that 
they will be able to sell the houses at 
least 20%  below the construction price 
o f  traditional houses o f  the same size. 
It  remains to be seen whether their 
expectation is realised or not 
when production gets into swing. So, 
although I think there is reason for 
believing that some kind o f  investiga­
tion is necessary into this matter I 
do think any decision on that ought to 
be postponed till these two things which 
I have mentioned have happened.

Shri T. Husain : Is it a fact that 
Mr. Archibald, w ho^  name was men­
tioned by the hon. Minister o f  Finance, 
was the designer o f  about 75,000 pre 
fabricated houses built in EnglandJ

Mr. Speaker : A f.er all, the hon. 
Minister is replying on the information 
given by the constructing firm—he 
has iio independent information on 
that point.

Shri SDTiihi : Wh'm the design has 
not been finalised, how does the hon. 
Minister expect that the production will 
commence from next month?

Shri C. D. Deshmukh : The factory 
will produce houses with aluminium 
roofs in the beguining, while experi­

ments in alcrete roofs are going on. 
When they find the right type o f  al­
crete roofs, then they will start manu­
facturing houses with alcrete roofs.

Shri Kamath : Is it not a fact that 
the consulting firm, that is to say, the 
Structural and Mechanical Develop­
ment Engineers, Ltd., were bound to 
submit a design and specification o f  
alcrete roofs forthwith imder the agree­
ment?

Shri C. D. Deshmukh : Forthwith 
must be construed in a reasonale way.

Shri M. A. Ayyangar : May I
make a suggestion. I would request 
that hereafter the hon. the Finance 
Mnister ought not to urdertake the res­
ponsibility o f  answering any other Min­
ister’s questions. I have been watch­
ing from the beginning. Ultimately 
I  was glad when he said that an en­
quiry is necessary. In future the hon. 
the Finance Minister ought not to un­
dertake the responsibility o f represent­
ing other Ministers, because he will be 
obliged to support whatever undei - 
takings have been started by other 
Ministers . He must reserve his judg­
ment till the end, since he is the Avatch- 
dog o f  the finances o f  this country.

Shri C. D. Deshmukh : It was my
intention only to give information and 
not to support or to withhold support.

Mr. Speaker : I  might point out the 
difficulties which I myself felt. As the 
Hon. Minister in charge is not well, some 
other Minister had to answer on her 
behalf.

The other alternative was to keep the 
motion pending.

Shri M. A. Ayyangar : Some other
Minister could have answered.

Mr. Speaker : S i, w3 now adjourn.
The House then adjourned till a Qua­

rter to Eleven o f the Clock on Friday, 
th  ̂ 11th August, 19o0,
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